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LOK SABHA
Wedneaday, 15th May, 1957

The Lok Sabha met at Eleven of
the Clock.

[MR. SpEAxER in the Chair]

MEMBERS SWORN

Shri M. M. Gandhi (Panchmahals).

Lala Achint Ram (Patiala).

Shri Murmu (Rajmahal-Reserved
Sch. Tribes).
«. Swami Ramananda ‘Tirtha (Aur-
angabad).

ORAL ANSWERS TO QUESTIONS
Kosi Embankments

#24. Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) what is the present position
regarding the construction of embank-
ments along the Kosi, and the cons-
truction of canal and building of bar-
rage on it;

(b) whether the work is proceeding
according to plan and time schedule;
and

(c) what is the total expenditure
incurred so far?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) to (c).
A statement is laid on the Table
of Lok Sabha [See Appendix I, an-
nexure No, 12].

Shri Shree Narayan Das: From the
statement it appears that only 60 per
oent. of work on the sluices has been
eompleted. May I know the reasons
for this slow progress snd whether

300

Government is aware that due to the
non-completion of these aluises a
large area to the west of the western
bank is flooded even now?

Shri S. K. Patil: The progress
appears to be a little slow because' of
some difficulties that we are encoun-
tering; but those difficulties are
gradually being overcome, so that the
work can be speeded up. .

Shri Shree Narayan Das: May 1
know what steps have been taken or
are proposed to be taken to compen-
sate the residents of such of the
villages as have fallen within the two
embankments?

Shri S. K. Patil: We are trying to
work up the compensation. But that
is a matter which the Board is con-
sidering, and we have not got their
suggestions yet, But it is obvious
that those that will be affected by
this will be compensated, and very
adequately compensated.

Shri Keshava: As this project is
helpful to Nepal also, is Nepal making
any contribution towards the cost
of the project?

Shri S. K. Patil: No.

Pandit D. N. Tiwari: May 1 know
what percentage of work has been
done so far by village panchayats and
labour co-operatives?

The Deputy Minister of Irrigation
and Power (Shri Hathi): During the
last two years, the work done by
village co-operatives and gram pan-
chayats was 5:23 crores c. ft. in 1954
55 and 10:39 crores c. ft. in 1955-56.
The total work done in these yesrs
was, 18°35 crores c. ft. in 1954-55 and
3582 c. ft. crores in 1955-36.

Dr. Ram Snbhag Singh: The hon.
Minister, in answer to the previous
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[Dr. Ram Subhag Singh]

question referred to some difficulties
which the Government are encounter-
ing. May I know the nature of the
difficulties and who has created them?

Shri S. K. Patil: The villagers who
are likely to be affected have entered
a strong opposition as regards the
alignment of the embankment. Also
there were some difficulties about
water-logging. All these difficulties
we are attempting to solve so that
we can speed up the work as quickly
as we can.

Shri Shree Narayan Das: In view
of thd dissatisfaction prevailing in
the villages which are affected, may
1 know whether the Government will
make a categorical statement giving
an indication as to the compensation
they will get or as to the way in
which they will be rehabilitated?

Shri S. K. Patil: This problem is
under active investigation of the Kosi
Project Control Board. Therefore, it
is premature just now to indicate any
quantum that would be paid by way
of compensation

Co-operative Farming

*25. Shri L, N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whetbhar Government have
received any specific report from the
State Governments as regards the
progress made by them in the direc-
tion of co-operative farming; and

(b) it so, names of such States and
nature of their reports?

The Ninister of Co-operation (Dr.
P. S. lieshmukh): (a) and (b). No
specific report has either been called
for or received from the State Gov-
ernments regarding progress of co-
operative farming. A statement has,
however, been placed on the Table
of Lok Sabha, which gives informa-
tion available in the Ministry re-
garding the present position of co-
operative farming societles {See Ap-
pendix I, annexure No. 18). The
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Programme Evaluation Organisation
of the Planning Commission had some
time ago conductéd a survey of 22
existing Cooperative Farming Socie-"
ties. ‘A copy of the report which has
just been released has been placed in
the Library of the House.

Shri L. N. Mishra: The report of
the Second Five Year Plan suggested
that the targets for co-operative farm-
ing during the Second Plan will be
fixed up in consultation with the
various State GCovernments in the
course of the first year of the Plan,
May 1 know whether anything has
been fixed?.

Dr. P. 8. Deshmukh: No; not final-
ly yet. -

Shri V. P. Nayar: Would the hon.
Minister tell us the acreage already
brought under co-operative farming?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): It is given in
the statement. The total acreage is
1,44,085.

Shri L. N. Mishra: May I know
whether it is a fact that some of the
State Governments hold different
views as regards co-operative farm-
ing and whether the Government of
U.P. has openly protested against the
recommendation of the Planning
Commission?

Shri A. P. Jain: The Government of
U.P. as Government has not express-
ed any such opinion. But, some
ministers of the U. P. Government
have expressed doubts about the
feasibility of co-operative farming.

Shri L. N. Mishra: What is the
reaction of the Government of India.
I want to know whether the Govern-
ment of India have some definitex
views about it or not.

Shri A. P. Jain: Yes. The Govern-
ment of India hold definite views and
these views are given in the Setond
Five Year Pilan.

Shrimat! Oa Palehoudhuri: In view
of co-operative farming, may 1 know
Bhow many tractors the Governmies
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have bought for this and how many
of them are lying idle?

8Shri A. P. Jaln: I do not think
(tractors have any particular relation-
ship with co-operative farming as
such,

Mr. Speaker: NeXt gquestion. Shri-
mati Tarkeshwari Sinha.

Shrimati Tarkeshwari Sinha: May I
know if the Government propose to..

Mr. Speaker: 1 have called the next
question.

Vickers-Viscount Aircraft

*28. Shrimati Tarkeshwari Sinha:
Will the Minister of Transport and
Communications be pleased to state:

(a) how many Vickers-Viscount air-
crafts are to be put into operation
dfring 1957 by the Indian Air Lines
Corporation under the modernization
scheme,;

(b) whether Government in order
to have a maintenance centre of the
Vickers-Viscounts propose to construct
a hangar; and

{c) if so, where?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) Five air-
craft are expected to be put into
operation during 1957.

(b) Yes.
(c) At Palam.

Shrimati Tarkeshwari Sinha: May 1
know whether Government propose
to replace all the Dakotas and Vik-
ings by Viscounts on all the trunk
routes of the Indian Airlines Cor-
poration?

Shri Humayun Kabir: At present,
the proposal iz to replace the Viking
services by the Viscount services. The
guestion of replacing the Dakota ser-
vices is under examination separately.

Shrimati Tarkeshwart Sinha: May
1 know whether Government have
prepared any estimate of the foreign
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exchange involved in the purchase of
these Viscounts, and whether in view
of the difficult foreign exchange
gsituation, Government propose to
revise this scheme?

Shri Humayun Kabir: The orders
for the first five Viscounts were placed
in 1855, and for the second set of
five Viscounts in 1956. So, the orders
have already been placed, and it
would probably not be advisable to
revise those orders now, because we
may undergo losses.

Shri Joachim Alva: Is it true that
a batch of twelve pilots sent % the
United Kingdom for training in the
Viscount service, did no flying at all
in the UK. and they had also net
finished their course of ground lec-
tures there?

Shri Humayun Kabir: A number of
pilots have been sent for training in
the operation of the Viscount ser-
vices. I have no information that
they have had no flying experience at
all.

Shri Kasliwal: What will be the
percentage of increase in air traffic
after these Viscounts have been pres-
sed into service?

Shri Humayun XKabir: It is impos-
sible to anticipate at this stage what
would be the actual increase. But
we do expect there will be increase.
Otherwise, we would not have gone
in for these larger and faster air-
craft.

Shrimati Tarkeshwarl Sinha: May I
know the total number of pilots that
have been trained here or abroad for
these Viscounts?

Shri Humayun Kabir: I would ask
for notice.

Shri Karni Singhji: What will be
the cost of one aircraft?

8Shrl Humayan Kabir:
mateély Rs. 50 lakhs.

Approxi-
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Wagon Building Scheme

- Bhri Radha Kaman:
. Shri Bahadur Singh:

Will the Minister of Railways be
pleased to state whether the expan-
sion plan for manufacturing wagons
includes a proposal to introduce new
designs and more factories to manu-
facture them?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Yes,

Shri Radha Raman: What are the
special features of this expansion pro-
gramme? How many factories do
Government propose to start? What
will be the capacity of each factory?

Shri Shahnawaxr Khan: The Rail-
way Equipment Committee went into
the question of toure requirement of
wagons for the Second Plan period.
It was assessed at about 36,000
annually. They recommended 22
firms for manufacturing wagons. Out
of those, 15 have been selected by the
railways. Educational orders have
been placed on some of them, and all
those firms that have been selected
have been asked to develop capacity
of 1,000 wagons annually, except one
which has to develop capacity of 4,00
wagons per annum.

Shri Radha Raman: May 1 know
where these factories which Govern-
ment propose to start will be located?

Shri Shahnawar Khan: They are
very well spaced out throughout
India. Those places are Santragachi,
Kanpur, Bharatpur, Allahabad or
Bareilly, Pattabhiram near Avadi in
Madras, Bombay, Madras, Barauni or
Mokameh, Delhi, Sahibabad (Ghazia-
bad), Ahmedabad, Kanpur, Sawaima-
dhopur and Rajkot.

Shri Keshava: May I know whether
it is the monopoly of these few firms
to manufacture these wagons, and if
not, whether any offers have been
aede by any firm from the city of
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Bangalore, and if the reply to the
latter is in the affirmative, the res-
ponse of Government towards that
offer?

Shrl Shahnawaz Khan: The Rail-
_way Equipment Committee apparent-
ly went and inspected the premises
and all the other arrangements that
the various firms had. And on the
basis of their experience, they re-
commended 22 firms. Out of those,
we have selected 15.

Shri Bahadur Singh: May I know
the present installed capacity of
wagons per year and the proposed
increase per year?

Shri Shahnawaz Khan: At present,
we are manufacturing over 17,000
wagons a yedr, and we are think'ng
of increasing it to 36,000 by the end of
the Second Plan period.

Pandit D. N, Tiwari: In view of the
horrible condition of metre-gauge
coaches, will Government consider the
desirability of manufacturing more
metre-gauge coaches?

Mr. Speaker: The question relateg
to wagons.

Shri Punnoose: May I know
whether there was a proposal to
start a wagon manufacturing industry
in Kerala because of the availability
of timber, etc. there? Has Kerala
been left out by oversight or it is not
there in the scheme?

Shrli Shahnawax Khan: Waguns are
made of metal. The hon. Member !s
probably referring to coaches.

Mr. Speaker: Next guestion.

Shri E. Ramanathan Chettiar rose.

Mr. Speaker: Those hon. Members

who are newcomers rnust rm oarly
to put questions.
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Alr Services

g, { Shri H. C. Mathur:
Shri P. K. Deo:

Will the Minister of Transport and
Communications be p.cased to lay a
statement showing:

(a) the extensions in Air-services
given effect to since nationalisation;

(b) the profit and loss account of
these extensions; and

(c) the expansion programme of
civil aviation for the years 1957 and
19587

The Minis?er of State in the Minis-
try of Transport and Communication
(Shri Homayun Kabir): (a) to (c). A
statement is laid on the Table of Lok
Sabha. [See Appendix I, annexure
No. 14].

Shri H. C. Mathur: How is it that
even during this developmental stage
and in view of the progressive policy
of Government, some of the most im-
portant places which were on the air
route for over 20 years—I] am thinking
of Jodhpur as one—have been cut out
since nationalisation?

Shri Humayun Kabir: We recognise
the importance of Jodhpur, but in de-
ciding these routes, we have to take
various factors into consideration.
One of the most important is the
traffic. The cost of operation can be
divided under two broad heads: one
is the variable cost like the cost of
petrol, actual maintenance of aircraft,
etc.,, and the other is what may be
called more or less permanent cost
like overhead charges and things of
that nature. If there is a route where

en the cost of petrol is not met, it
is obviously difficult to maintain it.
Generally, out of the 25 routes which
are operated by the Indian Airlines
Corporation, 5 have been found to be
not able to meet even the variable
cost, the direct cost. I am afraid the
particular route, to which reference
has been made by the hon. Member, is
one of these routes.
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Shri H. C. Mathur: This place has
been on the air route for over 20 years
and even the commercial enterprises
could find it profitable to run on
that route. How is it that when it is
nationalised, it is not profitable to do
so? I want to know what new factors
have entered to make this route un-
profitable.

Shri Humayun Kabir: I have al-
ready mentioned that Jodhpur was a3
very important place. It was in the
original air route. But I am dealing
with facts; there is not the same tra-
flic today. Various explanations may
be offered for this change. I would
not enter into m speculation on that
point. The integration of the State
may itself be one factor.

Shri Biren Roy: Arising out of the
statement laid on the Table, would the
hon. Minister be pleased to state if
India has a proposal for running an
airline by extending the South-East
Asia line to China?

Shri Humayun Kabir: The matter
is under examination.

Shri P. K. Deo: Would Government
permit private individuals to run
planes where Government do not find
the route profitable?

Shri Humayun Kabir: Generally,
whenever there is a ‘no  objection’
certificate from the Indian Airlines
Corporation or Air India Internation-
al, Government do not place any diffi-
cuities in the way of private com-
panies operating non-schedule
services,

Shri Tangamani: In view of the fact
that there is a suitable aerodrome
at Madurai, may I know if there will
be halting arrangement at Madurai?

Mr. Speaker: The hon. Minister
cannot remember the names of all the
aerodromes. As regards individual
cases, the hon. Member may write to
the Minister.

Shri Humayun Kabir: May I make s
genersl reply to these questions? The
whole question of the route patterns
of the Indian Airlines is now undese
examination again. With the intro-
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duction a&f the Viscounts, we shall be
yevising the route patterns. If hon.
Members who have suggestions write
to the Ministry, these will be taken
into consideration before the final
route patterns are decided.

Food Scarcity
t

( Shri Kasliwal:

Sari Shree Narayan Das:
Shri L. N. Mishra:
Shrimati Tarkeshwari Sinha:
Shri Radha Raman:

Sari D. C. Sharma:
Pandit M. B. Bhargava:
Shri Bishwa Nath Roy:
Shri Bhakt Darshan:
Pandit D. N. Tiwary:
Shri Bibhuti Mishra:

Shri Damar:

Shri Hcem Barua:

Shri Wolzyar:

Shri P. C. Bose:

Shri Jhulan Sinhua:

Shri Anirudha Sinha:
Shri H. C. Mathur:

Shrl Jangde:

Shri Sarjoo Pandey:

29 4 Surl A. C. Guna:

Shri Kalika Singh:
Shrimati Renu Chakravartty
Shrimati Ila Palchoudhri:
Shri Narayanankuity Menon:
Shri V. P. Nayar:

Shri T. K. Chaudhuri:
Shri Ghose:

Shri Ghosal:

Shri 8. A. Amrit Dange:
Shri T. B. Vittal Rae:
Shri A. K. Gopalan:

Shri S. N. Dwivedy:
Shri B. K. Gaikwad:
Shri Shibban Lal Saksena:
Shri Khadilkar:

Shri Nagi Reddy:

Shri S. M. Banerjee:
Shri Yajnik:

Shri Tangamani:

LSlu'l Ramji Verma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether scarcity conditions
have appeared in any State; and
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(b) if so, the names of he States
and the steps; Government have
taken to alleviate such oonditions?

A ]

The Deputy Minister of Food (Shri
M. V. Erishnappa): () and (b). A
detailed statement about the food
situation in the country has already
been made in Lok Sabha on 14-5-87.

Shri T. K. Chaundhuri: We have not
got the statement.

Mr. Speaker: Has it not been cir-
culated to hon. Members?

Some Hon. Members: No, it is not
circulated. -

Mr. Speaker: Then this question
will stand over for the next day*
After studying the statement, suple-
mentaries can be asked by hon. Mem-
bers the next day.

Shri Sadhan Gupta: Will it codhe
last in the list of questions? If so,
we will have no chance to put supple-
mentaries.

Mr. Speaker: 1 shall try to give
the question priority.

Inland Water Transport
k!
*30. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
catioans be pleased to refer to the re-
ply given to Starred Question No. 366
on the 23rd November, 1956 and
state whether Government have ap-
pointed any Committee to go into the
question of development of inland
waterways in the country and consi-
der the Plan drawn up by the Central

Water and Power Commission?

The Minister of State in the Minis-
try of Transport amd Commmunications
(8hri Humayun Kabir): Yes, Sir.

4

Shri D. C. Sharma: What is the per-

sonnel of that Committee and what

are the terms of reference of that
Committee?

Shri Humayun Kabir: These were
set out in a Resolution which was

*This Question was subs:quenﬂ{)asked as -St-hed Question No. 138-A vide Lok Sabka
of D.

Debate dated -oth May, 1937—Ed.
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published in the Gazettee. It is in a
published document and it is for you
to decide whether I should read it out
again. It has already been published
but I can read it if you direct.

Mr. Speaker: Is it a long one?

Shri Humayun Kabir: It is longish.
The personnel of the Committee is:

Shri B. K. Gokhale, Chairman,

Shri H. P. Mathrani,

Shri U. N. Mahida,

Shri P. V. Joglekar,

A member, Central Water and
Power Commission,

Shri S. K. Mukerji,

S8hri J. B. Craig and

Shri B. L. Jalan.

The terms of reference are:

“To advise on measures for the
increased utilisation of Inland
Water Transport including move-
ment of bulk commodities to ports
for purposes of export, account
being taken of what is already
contemplated under the Second
Five Year Plan for the develop-
ment of Inland Water Transport,
and to give an estimate of

(a) the time needed for the
execution of the schemes recom-
mended, and

{b) their cost.

To examine the prospects of in-
creasing and extending the river
and canal services, including a
direct service on the East Coast
as well as from some point in the
North to the South and to suggest
steps to be taken to achieve effec-
tive co-ordination between the
railways, and inland waterways,
including financial participation,
appropriate allocation of traffic as
between the two modes of trans-

port and arrangements for
through booking.”

Next,—

“To consider the organisation
of an....

Mr. Speaker: He has read enough.

Shri Huimayun Kabir: And, there is
the general overall turn viz, to review
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the part played by inland water
transport in the transport system of
the country.

Shrl . C. Sharma: May I know if
any time-limit has been fixed for the
submission of the report of this Com-
mittee for the examination of the re-
port by the Government and for the
implementation of this report before
the Five Year Plan is over?

Mr. Speaker: Obviously, the Com-
mittee has just now been appointed.

Shri Humayun Xabir: The Com-
mittee has been appointed in Feb-_
ruary and they will be meeting in the
month of July. They are collecting
data and a gquestionnaire is being is-
sued or has been issued—I am not in
a position to state it today-—and it is
an expert committee and we expect
that the report will be available fairly
soon.

Shri Thirumal Rao: May I know if
any non-official member having ex-
perience of trade and inland water
transport is associated with this com-
mittee? If not, will the Government
consider the desirability of adding re-
presentatives of this section of the
trade before July?

Shri Humayun Kabir: There are
several non-official members.

Some Hon. Members rose.

Mr. Speaker: A committee has been
appointed and hon. Members must
wait for the report

Sethu Samudram Project

*31. Shri S. V. Ramaswamy: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
68, on the 25th March, 1957, and
State:

(a) the present position of the Sethu
Samudaram Project; and

(b) whether Government have
taken any decision in regard thereto
and if so, what?

The Minister of State im the Minis-
try of Transperi and Cemmunicatiens
(Shrt Raj Bahadur): (a) and (b). An
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accurate estimate of the capital cost
of the Project and of the anticipated
traffic, the gross revenue and the
net financial return is still under pre-
paration. A decision can only be
taken when the above mentioned
particulars are available.

Shri 8. V. Ramaswamy: In answer
to a previous qQuestion it was stated
that even if the project as contem-
plated is completed, ocean-going
vessels will not be using this' canal.
Has the question been examined whe-
ther the project can be so adjusted as
to allow ocean-going vessels also?

Shri Raj Bahadur: Whether the
canal can be used by ocean-going
vessels or steamers or not depends
upon the draught of the particular
vessel. Apart from that, the question
is still under examination because the
conclusions arrived at by the Sethu-
samudram project committee deserve
closer scruting.

Shri 8. V. Ramaswamy: It is said
that there will be a saving of 3,000
miles if this project is put through.
If that is so and if it is made avail-
able for ocean-going ships also, what
would be the saving to shipping?

-éhri Raj Bahadur: In terms of
money it may not be possible to state
anything, because that would depend
upon traffic. But, I can say that there
will be a saving as far as mileage is
concerned; there may be a saving of
about 300 or more miles so far as the
route from Cochin to Madras is con-
cerned; similarly, there may be a sav-
ing in regard to other routes also.

Mr. Speaker: Is it per trip?

Shri Raj Bahadur: In the route
mileage, Sir. .

Shri R. Ramanathan Chettiar: May
I know when the Sethu Samu-
daram scheme will be ihaugurated?

Shri Raj Babadur: As I said, the
report of the Project Committee is
still under examination. Certain
conclusions arrived at by that Com-
mittee were found to deserve revision
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in terms of the estimated cost, esti-
mated traffic and the foreign ex-
change required to be spent on the
project and so on.

Shri R. Ramanathan Chettiar: In
view of the fact that the Committee
was appointed nearly two years ago,
will the Government take adequate,
steps to expedite the examination of
the report and start the scheme, as
early as possible?

Shri Raj Bahadur: The exgmination
of the report was started soon after
it was submitted. It has been found
that the estimated cost of the project
given in the report as Rs. 989 crores
is perhaps an under-estimate. The
figures of anticipated traffic also seem
to be rather on the optimistic side.
The return on the project is also
estimated to be much lower than 4‘4
per cent. In all these matters, revi-
sion is going to take place.

Shri T. B. Vittal Rao: Some techni-
cal aspects of this project were under
examination by the hydrographical
department. Has the examination
been concluded?

Shri Raj Bahadur: As early as July
1956, it was decided that there should
be a hydrographic survey of the
straits of the sea along the proposed
route. Borings also were to be effect-
ed at certain specified spots. ‘That
particular survey is going on.

Shri S. V. Ramaswamy: Was this
project originally taken up only
for coastal traffic or was it for ocean
going vessels also? Will this ques-
tion also be considered now?

Shri Raj Bahadur: It depends upon
the size of the steam ship. It de-
pends upon the draught. The depth
of the canal is expected to be 32 feet
it the project is executed.

Mr, Speaker: What is the minimum
draught? The reply of the hon. Minis-
ter is equally vague. Can at least one
ocean-going steamer be sllowed te ge
there?
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Shri Raj Bahadur: From the reports
available it is found that steamers
having a draught of 26 feet will be
able to pass the channel and enter the
port of Tuticoran, which may also be
developed under the scheme.

Mr. Spearker: The hon. Minister
might have given that answer and
avoided further questions. Next
qQuestion.

Khandwa-Hingoli Rall Link

*32. Shri T. B. Vittal Rao: Will the
Minister of Radlways be pleased to
state:

(a) whether the sections between
Khandwa and Piplod and Hingoli and
Kunhargaon have been opened to both
goods and passenger traffic;

(b) it not, the reasons thereof;

(¢c) when the same are

likely to
be opened to traffic; and

(d) whether the construction of the
bridges across the major rivers on the
Khandwa-Hingoli rail link have been
taken up?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Not yet.

(b) (i) The section between
Khandwa and Piplod which has been
completed was inspected on 25-4-1857
by the Government Inspector of Rail-
ways whose sanction to opening for
public traffic is awaited.

(ii) Work on the section between
Hingoli and Kunhargaon is expected
to be completed by June, 1957.

(c) (1) The section between
Khandwa and Pipled will be opened
to Goods and Passenger traffic on re-
ceipt of sanction from the Government
Inspector of Railways.

(i) The section between Hingoli
and Kunhargaon is expected to be
opened for traffic in- July, 1857.

(d) Yes, excepting Melghat area.

Shri T. B. Vittal Rao: May I know
it the inspection report is awaited for
passenger traffic? What is the reason

for the delay in opening it for goods
traffic? -
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Shri Shahnawas Khan: It is for
both traffic—goods and passengers.

Shri T. B. Vittal Rao: Am I to
understand that this line will be

opened for goods and passenger traffic
simultaneously?

Shri Shahnawar Khan: Yes, Sir.

Shri K. G. Deshmukh: May I know
whether it is a fact that work on
Hingoli-Kunhargaon is not going on
according to the schedule and if so,
what are the reasons?

Shri Shahnawaz Khan: There are
certain factors over which we have
no control. For instance, sometimes
there is a shortage of steel. But,
barring that, there is-no abnormal
delay.

Development of Ports in Kerala

t

33 8Shri Narayanankutty Menon:
. Shri Warior:

Will the Minister of Transpeort and
Communications be pleased to state:

(a) whether the Government of
India have any pmposals for develop-
ment of the minor ports of Kerala;

(b) if so, which are the ports; and

(c) the nature of the proposal and
the decision taken thereon?

The Minister of State in the Minis-
try of Transport and Communi-
cations (Shri Raj Rahadur): (a) to
(e). The development of minor ports
is primarly the responsibility of the
State Governments. The Central
Government gives financial assistance
for schemes included in the Five
Year Plans. The Second Five Year
Plan includes schemes for the de-

velopment of the ports of Alleppey,
Quilon, Vizhinjam, Kozhikode,
Badagara, Tellicherry, Cannanore,

Azhikhal and Ponnani in the “Kerala
State. The total estimated cost of
thegse schemes is Rs. 47°85 lakhs. The
works cover improvement of landing
facilities, navigational aids, modernis-
ation of cranes, etc.
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Bhri Narayanankutty Menon: Is
there any possibility of increasing the
number of minor ports in the Second
Five Year Plan?

Shri Raj Bahadur: Shri Nanjudayya,
Port Commissioner and Administrative
Officer of Vizag Port was appointed to
go into the guestion of development
of these minor ports. As per the re-
commendations contained in his re-
port we arrived at certain conclusions
and, I think, we will have to stick to
them for the present.

Mr. Speaker: The hon. Member
wanted to know whether there is any
chance or prospect of any more minor
‘ports being included in the Second
Five Year Plan.

Shri Raj Bahadur: I think in the
Second Five Year Plan it may not be
possible.

Shri Keshava: May 1 know whether
the development of these ports is also
a part and parcel of the bigger
scheme for development of other
small and minor ports in the western
parts, like Batkhal and Mallepy?

Mr. Speaker: In what State?
Shri Keshava: In the Western coast.

Mr, Speaker: There are two or three
States.

Shri Keshava: I am talking of My-
sore State.

Shri Raj Bahadur: We have got
certain plans State-wise for the de-
velopment of minor ports, and we
have got certain recommendations for
the development of certain ports in
the Mysore State also.

Shri Keshava: May I know  what
rcentage of the total does the
entre contemplate for development

of minor ports?

Shri Raj Rahadur: We have ear-
marked a sum of Rs. § crores to be
advanced by way of loans for the
development of these ports.

Shyi A. M. Thomas: May I enquire
whether any work has been started
in any of the ports that have been
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mentioned by the hon. Miaister, and
whether out of the estimated cost of
Rs. 4785 lakhs any amqunt has heen
advanced by the Centre?

Shri Raj Bahadur; To begin with, 1
may say, in the first year we have
advanced a loan of Rs. 63,000 to the
Kerala State Government.

‘Liberty’ Ships
1
Shri A. K. Gopalan:
.sa {

Shrj S. C. Samanta:
Shrimati Ila Palchondhuri:

Will the Minister of Transport and
Communijcations be pleased to state:

(a) whefher the Government of
India approached the U. S, Govern-
ment for the purchase of “Liberty”
ships; and

(b) what progress has been achiev-
ed in the negotiations?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Negotiations are still being
carried on.

Shri A. K. Gopalan: May I know
the terms on which negotiations are
being carried on for the purchase of
these ships?

Shri Raj Bahadur: We are propos-
ing to purchase twelve “Liberty”
ships. The terms depend upon the
legialation that may be sponsored in
the U.S. Senate to that effect.

Mr. Speaker: The hon. Member
evidently wants to know the price of
each.

Shri Raj Bahadur: The estimated
price of a “Liberty” ship is Rs. 35
lakhs.

Shri A. K. Gopalan: May I know
whether, as seen in papers, there is
any stipulation that the ships should
not be used for continental and
trans-oceanic service?

Shri Raj Bahadur: There is a sti-
pulation that the “Liberty® ships
when  acquired will be used for
coastal trade.
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Shri Raghunath Singh: May I know
how old these shipg are?

8hri Raj Bahadur: 12 to 16 years.

Shri R. Ramanathan Chettiar: May
1 know how many “Liberty” ships
the Government of India contemplate
to buy in the course of this year?

Shri Raj Bahadur: I have already
mentioned that it is 12.

Tube-welis in Punjab

*35. Shri Bahadur Singh: Will the
Minister of Food and Agriculiture be
pleased to state:

(a) the number of Tube-wells allot-

ted to Punjab under the 1952 T.C.A.
Scheme;

(b) where all of them have been
constructed and started working;

(c) whether 41 tube-wells construct-
ed in the Samrala area of Ludhiana
District of the Punjab under 1952
T.C.A. Scheme had been working since
they were installed; and

(d) if not, the reasons thereof?

The Minister of Co-operation (Dr.
P. S. Deshmukh): (a) 355.

{(b) All the 355 tube-wells have been
drilled, out of which two bores have
had to be abandoned. 338 tube-wells
have been completed with pumping
sets, 200 energised and 177 are actual-
ly working.

(¢) The number of tube-wells cons-
tructed in the Samrala area is 94. 56
of these are working.

(d) 38 tube-wells in the Samrala
area have not been working for the
following reasons:—

(i) The Zamindars consider that
the present irrigation rate of
three annas nine pies per unit
of electricity consumed in
running the tube-wells as too
high; and

(ii) There has been some delay in
the construction of water
courses on some of the tube-
wells, though the work is now
going ahead.
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Shri Bahadur Singh: May I know
the approximate cost of construction

and the cost of energising each tube-
well?

Dr. P. S. Deshmukh: I want notice
to answer that question.

Shri Bahadur Singh: As the hon.
Minister has said that there are cer-
tain tube-wells which are not working
and which are not being made use of
by. the cultivators, may I know whe-
ther the Government of India is comn-
templating to arrive at any decision
regarding these wells so that the culti-
vators can make use of them?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): These tube-
wells are sanctioned out of the Aid
Programme and the rupee counter-
part is provided by the Government
of India. Tube-wells are assigned to
the different States and it is for the
State Governments to construct tube-
wells and to work them. In fact, we
took up the matter with the State
Governments, and now, the State
Government in question has appointed
a committee whose report is under
consideration.

Sardar Iqbal Singh: May I know
wheher the Government propose to
give any help or grant so that the
working cost of these tube-wells may
be lowered and water may thus be
made economic to the peasant?

Dr. P. S. Deshmukh: There is no
proposal for giving any grant, but it
is for the State Government to con-
sider it.

Dr. Ram Subhag Singh: May I know
what is the average acreage of land
brought under irrigation by the tube-
wells and what is the capacity for
irrigation by these tube-wells?

Dr. P. S. Deshmukh: On the aver-
age, it is 300 to 400 acres.

Dr. Ram Subhag Singh: But at pre-
sent, how much land has been brought
under irrigation by tube-weils?

Dr. P. S. Deshmukh: I must ask for
notice.
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Shri Dasappa: Do not the Govern-
ment consider that a rate of 3'9 annas
iz too high for irrigation purposes?

Dr. P. 8. Deshmukh: The rates have
to be related to the cost incurred by
the Government.

Shri Dasappa: What then, may 1
know, is the cost per unit that the
Government incurs for these wells?

Shri A, P. Jain: These are all mat-
ters which concern the State Govern-
mente. It is the State Governments,
which generate electricity, that run
the tube-wells. The State Govern-
ment is looking into the cost price of
the water supplied by the tube-wells.
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Shri Karmarkar: 1 am sorry that 1
have to contradict my hon. friend whe
knows these things a little better than
perhaps 1 do. In fact, for a large
part of Delhi, there is no question of
shortage of water. In certain areas
which are newly grown up, there is
shortage, and out of the 18-lakh to
20-lakh population, about 4 lakhs are
getting intermittent supply of water.
In order to meet this shortage in some
of these areas, we are now proceeding
with steps which my hon. friend
knows well, and that is for increasing
the intake of water at present. Now,
we are tying to provide for the future
in the second Five Year Plan for an
estimated population of over 21 lakhs.
But that will be for the future. Now,
the present steps which we are taking
will fructity round about the begin-
ning of 1958, and that will give a
satisfactory supply of water to all
those areas which are having either a
partial shortage or are completely
deprived of filtered water.
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Mr. Speaker: He has already said
that it is 1989.

oft aw X . AT H HTF qEAT
% v wa ofr aafexr feqar ardr faw

wre?

Shri Karmarkar: Somewhere be-
tween 35 to 37 gallons.

Hydro-electric Power from
Hirakud Dam

*37. Shri Supakar: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the quantity of hydro-electric
power generated at present from the
Hirakud Dam Project in Orissa; and

(b) the quantity actually consumed
at present, out of the power generat-
ed?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) Only
one Unit (No. III) of 24,000 Kw was
commissioned on the 18th December,
1956. The total number of units
generated by this unit upto the 30th
April, 1957, was 1,41,66,500.

(b) (i) Units transmitted and con-
sumed at various consuming centres:
1,40,69,390.

(ii) Units consumed by Power
House auxiliaries and line losses:
97.110.

Shri Supakar: May I know by what
time the whole load is likely to be
utilised?

Shri 8. K. Patil: So far as this is
concerned, the whole load is utilised.
If you are talking of the other power,
that will be produced, it will be
utilised by the end of this year.

Shri Supakar: May I know at what
places are these power units being
utilised?

Shri 8. K. Patil: Power from Hira-
kud will feed various industrial plants
and, other consumers. There is quite
a large number of them and it will
take a long time to read them.
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S8hrit Supakar: Is rural electrification
one of the projects to benefit from
Hirakud? '

The Deputy Minister of Irrigation
and Power (Shri Hathi): The load
survey that has been taken relates to
the industrial concerns; but, naturally
the State Government will have to
prepare plans for rural electrification
also.

Shri Mahanty: May I know what is
the cost per unit of the electricity
generated in Hirakud and how it
compares with the electricity genera-
ted at Damodar and Bokaro?

Shri Hathi: The cost of electricity
per unit, generated at Hirakud, is
roughly ‘44 of an anna. I think at
Damodar and at Bokaro it varies,
where it is about 46 of an anna or so.

Shri Snpakar: What is the cost
according to the naya paisa standard?

Mr. Speaker: It can be converted.

Shri L. N. Mishra: What is the
method of sale that has been evolved
by the project administration? Will
the power be sold to the State Govern-
ment in bulk or to the major indus-
tries?

Shri Hathi: It is sold to the State

Government. Hirakud is really a State
Government concern.

Navigational System in Sunderbans

*38. Shri S. C. Samanta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the proposal by the
State of West Bengal to consider the
modernisation of the navigational sys-
tem in the Sunderbans, has been dis-
cussed;

(b) if so, whether necessary data
has been collected;

(c) whether the scheme thus adum-
brated will be taken up during the
Second Five Year Plan;

(d) what is the total amount that
will be spent during the Second Plan
on Inland Water Transport; and
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(e) what is the share of the West
Bengal Government in the matter?

The Minister of State in the Minis-
try of Tramsport and Ceommunications
(Shri Humayun Kabir): (a) and (b).
Yes, Sir. The data are gt present
under examination.

(c) There is no provision for this
project in the Second Five Year Plan.

(d) Rupees three crores, out of
which Rupees one hundred and fifty
lakhs will be spent in the Ganga
Brahmaputra region.

(e) The provision made by the Cen-
tral Government for inland water
transport has not been on a State-wise
basis, but, approximately, Rs. 135
lakhs will be spent on schemes which
Pall within the West Bengal State.

Shri 8. C. Samanta: May 1 know
whether the Central Government will
have any objection to take this scheme
within the Second Five Year Plan, if
the West Bengal Government want to
do it with the allocation that has been
made?

8Shri Humayun Kabir: We shall cer-

tainly be prepared to request the
Ganga-Brahmaputra Water Transport
Board to consider this suggestion
carefully and if at all practicable
accommodate it within the Second
Five Year Plan.

Shri 8. C. Samanta: Is it not a fact
that inter-State transactions exist be-
tween Calcutta and Assam through
Sunderbans and if so, whether import-
ance will be given to this scheme on
sccount of the inter-State transac-
tions?

Shrli Humayun Kablr: Yes, Sir;
importance will be given to it.

Shrimati Renu Chakravartty: In
view of the fact that large areas of
the inland water communication of
the Sunderbans are now getting silted
up and the main rivers are becoming
unnavigeble, may I know whether the
Government has any scheme included
within the Second Five Year Plan for
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keeping these rivers suitable for in-
land water transport?

Shri Humayun Kabir: Yes, Sir, pro-
vision has been made for it.

Railway Lines in Kerala

*39. Bhri A. M. Thomas: Will tihe
Minister of Railways be pleased to
state:

(a) the new railway lines for which

survey has been ordered in Kerala;
and

(b) the progress of the surveys in-
stituted, if any?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Survey
for Tellicherry-Coorg-Mysore and Tin-
nevelly/Trivandrum-Cape Comorin
have been sanctioned a portion of
which fall in Kerala State.

(b) Reconnaissance Engineering
Survey for 71 miles of Tellicherry-
Mysore and Traffic survey of Tinne-
velly/Trivandrum-Cape Comorin have
been completed.

Shri A. M. Thomas: There was an
announcement by the hon. Shri Lal
Bahadur Shastri when he opened the
line from Ernakulam to Xottayam
that surveys would be ordered for
some other lines also. May I know
whether that idea has been dropped?

Shri Shahnawaz Khan: The hon.
Member is fully aware that the Rail-
ways are faced with shortage of funds
and we cannot go on undertaking
indefinite surveys.

Shri A. M. Thomas: It is not a
question of indefinite surveys. In spite
of the compliments so liberally paid
in the Budget speech to the hon.
Minister’s predecessor, why is it that
an undertaking that has been given by
the previous Railway Miniater in
regard to surveys is not being imple-
mented?

The Mintsier of Raflways (Shai
Jagiivan Ram): As I said during the
eourse of my Budpget speech, survigs
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have been done of considerable mile-
age and there is no chdnce of thowse
litves being taken up for construction
for want of funds and also of material.
As I remarked, ther was no sense in
ordering further surveys only for the
satisfaction of certain areas when we
fully know that there is no chance of
construction work being taken up
during the course of the Second Five
Year Plan.

Shri A. M. Thomas: May I know
whether the Central Government is
aware that the average mileage of
railway lines in Xerala is not even
one-third of the all-India average?

Shri Jagjlvan Ram: Maybe; there is
all possible anxiety on the part of the
Railway Ministry also to construct as
many new lines as we can. But we
have to face the fact that we are short
not only of funds, but also of mat-
erials and so long as the materials
position does not improve there is not
much sense in undertaking survey of
new lines.

Mr. Speaker: Next question.

Several hon. Members rose.

Mr. Speaker: 1 have called the next
question. Hon. Members should rise
well in time.

Sambalpur Titilagarh Rallway Line

Shri P. K. Deo:
Shri Supakar:

Will the Minister of Railways be
pleased to state:

(a) the position with regard to the
proposed Railway Line from Sambal-
pur to Titilagarh in South Eastern
Rajlway; and

(b) when the construction of the
said line will be completed?

The Deputy Minister of Rallways
(8hri Shahnawax Khan): (a) The
Engineering Survey is still in pro-
greas and a decision regarding its con-
struction is yet to be taken.

(b) Doec not arise.

18 MAY 108¢

Oral Answers 328

Shit P. K. Deo: May I know whe-
ther the preliminary survey of the
line and land acquisition has been
completed?

Shri Shahnawas Khan: As I said
the engineering survey is in progress.

Shri Supakar: When did the survey
start?

Shri Shahnawar Khan: I thought I
made myself quite clear that the sur-
vey is in progress.

Shri Supakar: When did it start?

Shri Shahnawar Khan: After the
surveys have been completed, then
the decision will be taken.

Mr. Speaker: When did the survey
start. The hon. Minister is in posses-
sion of the information or not.

Shri Shahnawar Khan: It started in
1955.

Shri Supakar: How long will it
take to complete the survey?

Shri Shahnawaz Khan: It depends
on various factors. It is very difficult
to give the date. When the work is
being carried out on the fleld, it is not
possible to give the dates. But I can
tell the hon. Member for his satisfac-
tion that even if the survey report is
received, there is no likelihcod of its
being taken up for construction dur-
ing the Second Five Year Plan period.

Cement Scarcity

*41. Shri Bishwa Nath Roy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the scar-
city of cement in the flood affected
areas;

(b) whether adequate arrangements
have been made for the supply of the
same before the next rainy season;
and-

(c) whether for the future the Gov-
ernment propose to take sny special
steps for sufficient supply of cement
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to the areas which might be affected
by floods?

The Minister of Irrigation and
Power (Bhri 8. K. Patil): (a) In
regard to the execution of flood pro-
tection works with which the Govern-
ment of India are concerned, no report

regarding shortage of cement has been
received.

(b) and (c). Do not arise.

Shri Bishwa Nath Roy: May I know
whether Government ever tried to
know the quantity of cement required
in the flood-affected areas last year?

Shri 8. K. Patil: Of course it always
tries to ascertain the quantity re-
quired. So far as this work is con-
cerned, we had enough cement and
therefore there was no difficulty on
that score.

Shri Hem Barua: May I know the
quota of cement allotted for the flood-
affected area in the State of Assam?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The flood
protection works are mainly earthen
embankments undertaken or raising of
villages and certain other measures.
The cement required is only for small
culverts or nullahs for which no short-
age is felt. But if we take on the
whole the irrigation and power pro-

jects, then we do experience some
shortage. :

Pandit D. N. Tiwarl: The question
relates to the scarcity of cement in
flood-affected areas not only for gov-
ernment works but for public works
also. May I know whether any direc-
tion has been given or any quota fixed
for giving cement to flood-affected

people, or it is given from the general
stock?

Shri 8. K. Patli: So far as the
cement position is concerned we have
less cement than we required. That
is true. Against our total production
of nearly 7 million tons our require-
ments are somewhere double, that is
14 million. Therefore there is bound
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to be some kind of scarcity for some
time. But in relation to this question
which relates to the flood areas, there
is no difficulty so far as works under
the charge of the Government of
India are concerned. So far as the
States are concerned there are no
reports to us that they have experi-
enced any difficulty on that score.

Sugar Export

s Pandit D. N. Tiwary:
* | Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there has been great
increase in the consumption of sugar
in the country; and

(b) the quantity of sugar exported
in 1956-57?

The Deputy Minister of Food (Shri
M. V. Krishnappa): (a) Yes Sir. The
consumption increased from about
16.6 lakh tons in 1952-53 to 19.4 lakh
tons in 1955-56. During the current
season it may exceed 20 lakh tons.

(b) Upto the end of March 31, 1957,
59 contracts for the export of about
79,000 tons had been made of which,
22,000 tons had been actually export-
ed.

Pandit D. N. Tiwarl: May I know
the total manufacture of sugar this
year?

Shri M. V. Krishnappa: It will be
about 20,00,000 tons.

Pandit D. N. Tiwari: If there is no
surplus, then what is the need to
export it?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): In the first
place, the assumption that there is no
surplus is wrong. In the second place,
we want foreign exchange and, there-
fore, we are exporting. It iz a very
good sign.,
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Pandit D. N. Tiwarf: Sir, on a point
of personal explanation. The hon.
Minister had just said that the point
that there is no surplus is wrong...

Shri A. P. Jain: The assumption, I
said.

Mr. Speaker: The assumption that
there will be no surplus in the cur-
rent year.

Pandit D. N. Tiwari: But the hon.
the Deputy Minister has given the
reply that the consumption is more
than 20 lakh tons. So my assumption
that there is no surplus is correct.

Shri A. P. Jain: There is some such
thing as carryover from last year; and
the carryover from last year was
more than 5 lakh tons.

v Shri V. P. Nayar: From the figures

_ given by the hon. Minister it appears
that there has been an increase of
about 25 to 30 per cent in the con-
sumption. I want to know what is the
profit made by the industry on account
of this increased production, and if
they had made a profit whether it has
been shared by labour.

Mr. Speaker: All that does not
arise out of this question. Shri Kasli-
wal.

Shri V. P. Nayar: It does, Sir.

Shri Kasliwal: May I know the
target for export for 1957-587

Shri A. P. Jain: We have not fixed
any rigid target. The original target
was 50,000 tons. We increased it to
1 lakh tons, and now we want to
export as much as we possibly can.

Shri Joachim Alva: In the last
Parliament 1 enquired of the hon.
Minister whether Government had a
Pproposal for a State Trading Corpora-
tion for the export of sugar, and he
replied in the negative. I want to ask
the hon. Minister whether he has
Tevised his opinion since then.

8hri A. P. Jain: The opinion is
where it was,
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Sugar Cane

*44. Shri Bibhutl Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

{(a) the total cane crushed in 1958-

57 and the average percentage of
recovery therefrom;

(b) whether it is a fact that in the
year 1958-57 the percentage of reco-
very was low as compared to the cor-
responding previous season and _.os-
pecially in North Bihar;

(c) the reason for the low percen-
tage; and

(d) the steps taken to incresge re-
covery?

The Deputy Minister of Food (Fhri
M, V. Krishnappa): (a) to (d). A
statement giving the required infor-
mation is laid on the Table of Lok
Sabha. [See Appendix I, annexure
No. 16].
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Aerodrome at Koshikode

45, Shri Knmmn
Shri A. K. Gopalan:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No. 310 on the 22nd November, 1958,
and state thc present stage of imple-
mentation of the proposal to build an
aerodrome at Kozhikode in Kerala?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): The site for
an aerodrome at Xozhikode has since
been selected by the Civil~ Aviation
Department but a detailed survey has
yet to be carried out by the Central
Public Works Department for fram-
ing an estimate of the work before
further action is taken. '

Shri Punnoose: When was this pro-
posal for an aerodrome at Kozhikode
made? When was the place selected?
At what stage is the proposal now?

Shri Humayun Kabir: In the last
year, during the tour of the then
Minister of Communications in that
area, a request was made to him and
he promised to examine the question
sympathetically. Since then, the
Director General of Civil Aviation has
examined the site and a preliminary
survey has been finished. The detail-
ed survey will require money. Be-
cause we are not sure of the financial
position during the Second Plan
period, a detailed survey has not yet
been undertaken.

Shri Joachim Alva: Has the Govern-
ment of India got a definite plan in
the matter of the construction ot
serodromes or is it just constructing
them in & haphazard manner?

Shri Humayun EKabir: There fs a
‘definite plan and an order of prioriy
which is now being considered.
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Railway Week Celebrations

46 Shrt P. C. Bose:
’ Shri Bibhuti Mishra:
Will the Minister of Raillways be
pleased to state:

(a) whether “Railway Week” was
observed in  important Railway
Stations all over India by organising
Exhibitions during the 2nd week of
April, 1957;

(b) the special
Exhibition; and

features of the

(c) the number of people who visit-
ed the Exhibitions organised in con-
nection with the Railway Week in
April, 19577

\ The Deputy Minister of Railways
AShri Shahnawaz Khan): fa) to (c).
A statement is placed on tane Table of
Lok Sabha (Se¢e Appendix I, annex-
ure No. 17}.

Shri P. C. Bose: In view of the
great educative value of the exhibi-
tion to the public, may I know whe-
ther any arrangement was made to
give publicity to the exhibition and
provide facilities to the public to wit-
ness the exhibition?

Shri Shahnawaz Khan: Yes, Sir.
Due publicity was given and a lot of
people came to see this exhibition,

Shri Supakar: May I know if one of
the special features of the Railway
Week was the exhibition of numerous
Congress Flags in Mogalsarai junc-
tion?

Mr. Speaker: All right. Sometimes
wthe Chakra is taken for the Congress
Flag.

Shri Supakar: Will the Minister
enquire if it was a fact...?

Mr. Speaker: The Question-hour is
'ever.
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Small Pox in Delhi
»46-A. Shri Ansar Harvani: wWiil

the Minister of Health be pleased to
state:

(a) whether a large number of cases
of small pox in Delhi were reported
in the months of March and April,
1957 and the number of death bhad
increased over previous years in cor-
responding months; and

(b) wv/hat measures were adpoted to
combat the epidemic?

Minister of Health (Shri Karmar-
kar): (a) A statement showing num-
bers of reported attacks of small-pox
and death therefrom in March and
April, 1957 and in corresponding
months of previous three years is
laid on the Table of Lok Sabha. ([See
Appendix I, annexure No. 18].

(b) The following measures were
adopted:

(1) Free mass vaccination against
small-pox.

(2) Compulsory notification of
cases to Health authorities.

(3) Removal of cases to the Infec-
tious Diseases Hospital.
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National Construction

Shri L. N. Mishra:
Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

Corporation

(a) whether the National Construc-
tion Corporation has submitted any
blue-print as regards its programme
to Government;

(b) whether the Corvoration has
taken up any of the River Valley
Projects for execution; and

(e) if so, the name of the project
and the conditions under which it is
‘working?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) The
Corporation has been set up for the
execution of such projects or project
works as are entrusted to {t by the
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State  Governments. The question

c{ preparing a blue-print of its pro~

gramme, in advance does not arise. .
(b) Yes, Sir.

{¢) Construction of two agueducts
at estimated rates plus 159, for
overheads and excavation of 7 miles
of canal at schedule of rates within
Rajasthan territory and excavation o?
5 miles of canal at the schedule of
rates within Madhya Pradesh terri-
tory, on the Chambal Project Canal
System. The Corporation is work-
:ng on the same conditions as are
appiicable to other contractors on the
Chambal Project.

Postage on i}ooks

*49. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply  given to Starred Question
No. 149 on the 19th November, 1956
and state:

ta) whether Government have
since completed consideration of the
report of the Committee set up to
increase the rate of postage on books;
and

(b) if so, what is the decision taken
thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Commit-
tee was set up to recommend to
Government, inter alia, the rates of
postage to be prescribed for the
transmission of ‘Books’ in the inland
post, &s  distinguished from other
matter that may be allowed transmis-
sion at book packet rates. The re-
commendations of the Committee
have been considered by Government
and their decision would be announc-.
ed soon.

(b) Does- not arise.

Madras Port

°50. Shri 8. V. Ramaswamy: Wm
the Minister of Transport and Com-
munications be pleased to state:

(a) the capacity of Madras port
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and to what extent.it falls short of
the demand:

(b) how long the ships have to
wait outside to obtain a berth: and

(c) the steps that are being taken
to expand the port?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The opti-
mum handling capacity of the Port of
Madras is of the order of 175 million
tons per year but the Port has been
required to handle as much as 2 to
23 million tons per Yyear ever since
1950. Though the Port has been
working on three shifts to handle
this additional cargo beyond its capa-
city, certain amount of delay to ships
has been inevitable.

(b) The waiting period of ships to ’

~4obtain a berth varies from time to
time. For example, in the first 26
days of April, 1957, the total waitingz
period for 32 ships which waited for
berths was 100 days or an average of
3-1 days per ship.

(c) A project for increasing the
number of quay berths from 9 to 17
has been sanctioned. The construc-
tion of two of these berths is in pro-
gress,

Ramagundam-Nizamabad Rail
Link

*51. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 18 on the 20th March,
1957 and state:

(a) whether there is any proposal
to carry out final location survey for
the Ramagundam-Nizamabad rail link;

(b) i# not the reasons thereof;
and

(¢) whether the Railway Board
contemplates giving any priority for
this rail-link in view of the fact
that it is a part of the direct link
between - Vizagapatam and Bombay
Ports?
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The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No Sir.

(b) Ramagundam-Nizamavad line
forms part of Latur-Ramagundam
Project, final Location Survey for
which was carried out during 1945-46.
Hence no fresh Engineering Survey
is necessary. The costs are, however,
being brought up to date.

(¢) No Sir. This line is not included
in Railways 2nd Five Year Plan.

Canal Water Dues from Pakistan

Shri Bahadur Singh:
Shri S. V. Ramaswamy:
*52. { Shri Raghunath Singh:
¢ D. C. Sharma:
L Shri Damar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
India have reminded the Pakistan
Government of the non-payment of
Canal water dues;

(b) the number of quarters for
which the Pakistan Government has
not paid for water drawn under the
1948 agreement;

(¢) the total
ment dues; and
(d) the amount Pakistan owed wup-
to the 31st March, 1957 wunder the

“disputed head” and the ‘“undisputed
head"”?

amount of non-pay-

The Deputy Minister of Irrigation
and Power (Shri S, K. Patil): (a) Yes,
Sir,

(b) Payment on account of canal
water charges outstanding from Pakis-
tan is for 28 quarters in the case of
“disputed” charges and 2 quarters in
the case of ‘“undisputed” charges,

(c) The total amount due from
Pakistan up to the quarter ending
the 30th June, 1957 under ‘disputed”
and  “undisputed” is Rs. 81,803,085
and Rs. 18,41,821. respectively.

(d) The canal water charges out-
standing from Pakistan as on the 31st
March, 1957 under “disputed” and

ted” were Rs. 78,38,888/- and
Rs. 28,45,071/- respectively.
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Hirakud Canal Irrigation

*38. Shri Supakar: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the acreage of land made ready
for irrigation from canals from the
Hirakud Dam Project; and

(b) how many acres are being
actually irrigated from Hirakud canals
at present?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) 1,56,721
acres.

(b) 89,483 acres,

Alr Crafts of Indian Airlines
Corporation

*54. Shri Radha Raman: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the present strength of Air
Crafts owned by the Indian Airlines
Corporation and Air India Interna-
tional separately and type of their
manufacture;

(B) which type of manufacture is
found, from performance and service
point of view, to be best for inland
and foreign service separately; and

(¢) how long it will take for the
Government to replace the present
aircrafts with these types?

. The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) to (c). 1
lay a statement on the Table of Lok
Sabha [See Appendix I, annexure No.
19]
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Electrification of Howrah-Kharag-
pur Line

*56. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
refer to the White Papér on the
Railway Budget for 1957-58 and state:

(a) the manner in which the
heaviest load on South Eastern Rail-
way will be tackled;

(b) the preliminary steps that
have been taken or are proposed to
be taken to augment line capacity
by the electrification of the Howrah-
Kharagpur section of the South-
Eastern Railway; and

(¢) whether any reference has
been made to foreign experts to
examine the question of opening a
line to Geonkhali and whether the
experts will also examine the possi-
bility of opening a port for export
of Iron Ore and Coal?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
A statement is laid on the Table of
Lok Sabha [See Appendix I, annexure
No. 20]. -

Sea-Erosion in Kerala

(Shri A. K. Gopalan:
¥57. { Shri V. P. Nayar:

| Shri Kodiyan:

Will the Minister of lrrln.t;on and
Power be pleased to state:

(a) the progress made in the
investigation of methods to prevent
recurring sea-erosion on the coasts of
Kerala;

(b) the progress achieved by
means of protective works;
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{¢) whether it is a fact that fresh
damage by erosion has been caused
this year also; and

(d) ¥ so, where and to what
extent?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) to (d).
A statement giving the requisite

information furnished by the Kerala -

Government is laid on the Table of
Lok Sabha [See Appendix I,
annexure No. 21}

Malaria Control Scheme
*58. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:
(a) the present position with
xegard to Malaria Control Scheme;

(b) whether any assessment of the
‘work done and results achieved so
far has been made; and

(c) if so, whether a copy of the
report of such assessment will be
laid on the Table of the Sabha?

The Minister of Health (Shri Kar-
markar): (a) Out of the 200
‘Malaria Control Uni{g allotted to the
States 15325 Units have  started
functioning.

‘(b) and (c). No formal assessment
of the work has yet been made but
periodical reports received from the
participating States indicate that as
against about 75 million people re-
ported te suffer fromm malaria every
year prior to 1953, the number has
come down ‘to about 20 million in
19586.

Electrification of Madras-Arko-
nam Railway Line

*59. Shri 8. V. Ramaswamy: Will
the Minister of Railways be pleased
to state whether in view of the heavy
traffic between Madras and Arkonam
there ‘is any scheme to electrify the
line?

The Deputy Minister of Railways
(Shri Shahnawax Khan): No, Sir,
it is not expected that on this section,
during the Second Plan, traffic would
increas¢ to saturation with steam
traction.
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Posts and Telegraphs Department
Museum

*¢0. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No. 674 on the 30th November, 1956
and state:

(a) whether any decision has been
taken as regards the setting up of the
Indian Posts and Telegraphs Depart-
ment Museum; and

(b) if so, the nature of the deci-
sion?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) and (b).
Tentative plans for the establishment
of a P & T Museum have been
drawn up. These are at present be-
ing examined.

Hailstorm-damage in Delhi

*6l1. Shri Radha Raman: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any loss of crop
occurred in Delhi area as a result of
hailstorm in the month of March
this year;

(b) if so. the estimated total loss
caused and the number of villages
affected;

(¢) measures taken by Govern-
ment to help the villagers in this
connection;

(d) whether Prime Minister who
visited the affected areas gave any
suggestions or made any recom-

mendations to meet the situation;
and

(e) how far these recommenda-
tions have been carried out so far?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) VYes.

(b) The assessment made of the
extent of damage caused to Rabi crops
by hailstorm in 68 villages where the-
damage was estimated at 509/, and
above indicates a loss of Rs. 18,98,384.

(¢) The following relief measures
have been taken to help the vﬂhm
i the affected areas:—
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(i) 15 food-grain fair price shops
have been opened.

(ii) Remission of land revenue has
been decided upon. .

(iii) Recovery of all Taccavi ins-
talment dues has been postponed.

(iv) A sum of Rs. § lakh is being
distributed as fodder and seed Tac-
cavi.

(v) A sum of Rs. 25,000/- has been
sanctioned for distribution of gratui-
tous relief to the indigent, infirm,
aged and uncared for.

(vi) A sum of Rs, 15,000/- out of
the Prime Minister’s relief fund and
a sum of Rs. 10,000/~ out of the
Indian Peoples’ Famine Trust Fund
has been allotted for relief in the
affected areas.

{d) and (e). Since all possible mea-
sures to help the villagers had
already been taken, the question of
making any recommendations or sug-
gestions by the Prime Minister did
not arise.
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Passenger Amenities on North-
Eastern Raillway

18. Shri Shree Narayan Das: Wilk
the Minister of Railways be pleased
to state:

(a) what passenger amenities have
been provided at the stations on the
Mansi-Supaul Branch line of North-
Eastern Railway during the first
Five Year Plan; and

(b) whether any schemes of
development and passenger amenities .
have been drawn up for these stations
during the Second Five Year Plan?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) The
particulars of amenities provided at
stations of Mansi-Supaul Branch line
during the First Five Year Plan are:—

2. At Koparia Station Third class passenger hall and Vendors® stall.

2. Saharsa Jn. Sta-
tion.

Bathi. cubicles, drinking water fountsin, sanitary latrines om
plaxfx(l:%m, third class passenger hall, flush latrines in upper class

waiting rooms, Refreshment room and six platform benches.

8. Supaul Station
room.

Vendor’s stall, third class passenger hall and upper class waiting

Six platform benches and one hand pump.
4 Badla Ghat Kopa- One hand pump and six platform beaches were provided at esch of

Tia Simxi-sBakh-
tiyn on-
Bamrp?ll&nchery
Panchgachia and

Parsarma.

the stations,
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(b) Yes but the programme drawn

for each year is subject to approval

¢by the Passenger Amenities Commit-
tee and availability of funds.

Community Development Programme

19. Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment be pleased to state:

('a) whether the reports submitted
by foreign experts about the Com-
munity Development Programme in
the country have been scrutinised and
studied;

(b) if so, whether defects and short-
comings pointed out by them have
been summarised and pinpointed for
the guidance of officers and workers;
and

(¢) the steps taken and measures
adopted to rectity such defects and
shortcomings?

The Minister of Community Deve-
fopment (Shri S. K. Dey): . (a) and
(b). Yes.

(c) The Reports were considered by
Development Commissioners at a
meeting held in New Delhi on 10th
and 11th December, 1956. The fol-
lowing procedure was recommended
for taking action on these Reports:—

(i) The main conclusions and re-
commendations contained in the
Reports should be considered both
by the State Development Committee
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of Ministers as well as by the Advi-
sory Committee consisting of the
Chief Secretary, Pevelopment Com-
missioner and Secretaries and Heads
of the Departments.

(ii) Important points in the Reports.
should be taken up for discussion at
the Inter State Seminars.

(iii) Where points made require
specific action by the State Govern-
ments without further discussion or
censideration, such action should be
taken as early as possible. The re-
commendations of the meeting were
forwarded to State Government on
December 18, 1856, for necessary
action.

(iv) Important points made in the
Reports were also taken into account
in the deliberations of the Develop-
ment Commissioners’ Conference held
at Mussorie in April, 1957,

Power Requirements for Delhi

20. Shri H. C. Mathur: Will the
Miinster of Irrigation and Power be
pleased to state the number of af»pli-
cations for fresh power connections in

Delhi which are pending and for how
long?

The Minister of Irrigation and
Power (Shri S. K. Patil): The num-
ber of applications pending with the
Delhi Electricity Power Control Board
as on the 30th April, 1957, was 12,983.
These applications have been* pend-
ing as shown below:—

Date from which pending.

(i) Applications for Domestic lighting etc :

(a) in areas where itis techmcnlly fClSlblc to

supply power

(b) in areas where it is not techmcﬂﬂy feasxble

to supply power.
(ii) Applications for Domestic Power ..

(iii) Applications for small industrial loads.

(iv) Applications for big industrial loads.

April,

January,
April,

1957

1953.
1957,
1957.
1948,

the areas other than Najafgarh Roadand Shahadara—the two areas

marked for big industries.

*NotE: —Most of the demands for bigindustries pending since 1948 are from

ear-
It is notconsidered desirable from the health

and sanitation points of view to setup big industries from which these
demands are pending. Some applications were made in the hope that

licenses for setting up

hope haz not been realised.

industriee inthese areas will be obtained but this
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Community Projects in Punjadb

21. Shri D. C. Sharma: Will the
Minister of Community Development
‘be pleased to state:*

(a) the total outlay incurred in
-the Community Projects in the Punjab
upto the end of April, 1957; and

(b) the outlay incurred in connec-
tion with the establishments on the
"Projects?

The Minister of Community Deve-
‘Jopment (Shri 8. K. Dey): (a) Expen-
.diture incurred upto January, 18957
is Rs. 1,73,29,246/-. Later figures are
:not available.

(b) Rs. 42,30,153/-.
WG AT T R AP W
IqhT
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Delhi Junction Station
23. Shri D. C. Sharma: Will the
Minister of Raillways be pleased to
refer to the reply given to Starred
-Question No. 1334 on the 19th Decem-
ber, 1956 and state the progress made

in the scheme for remodelling of Delhi
Junction Station?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The plan for
remodelling Delhi Metre Gauge Yard
has been finalised and the work has
-already been taken in hand.

The plan for remodelling Delhi
Broad Gauge Yard has been drawn up
and along with the estimate this is
ander examination.
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Anti-Corruptien Organisation on
Northern Railway

24. Shri D, C. Sharma: Will the .
Minister of Rallways be pleased to'
state the work done during 1956-57
by the Anti-Corruption Organisation
of the Northern Railway?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): A statement
is laid on the Table of Lok Sabha.
[See Appendix I, annexure No. 22].

Chambel Project

25. Pandit M. B. Bhargava: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made in the Cham-
bel Proiect;

(b) the expenditure already incurr-
ed and that anticipated and in what
proportion the Madhya Pradesh,
Rajasthan and Central Government'
will share the investment;

(c) total area to be irrigated in the
two States separately;

(d) the quantity of Hydro-electric
energy which will be produced by
this Project and quantity to be used
by the two States separately;

(e) by what time the production of
electricity will start; and

(f) when it is expected to supply
electricity to the cities of Beawar and
Ajmer?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) The pro-
gress on the Chambel Project (Stage
I) up to the end of March, 1957, is as
follows:—

1. Gandhi Sagar Dam and Power
House:
(i) Dam
Masonry and concrete have been
laid to the extent of 36% of the
total quantity involved. Over a
major portion of its length, the
Dam has been constructed up to
about 75 feet above the bed level.

(it) Powsa Housax.

90%of the excavation for the
draft chanael has been completed.
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II. Kotah Bearrage.

Rock cutting has been done up
to 80% and stone masonry to the
extent of 69%. Orders have been
placed for the Barrage Gates.

1II. Canals.

Rock-cutting and earthwork ex-
cavation have been done up to
51% and 21% respectively. The
work on cross-drainages is in pro-
gress.

IV. Power House and Transmission
Lines.

Orders have been-placed for the
Generating Plant. Surveys in res-
pect of transmission lines in
Madhya Pradesh have been com-
pleted; orders have been placed
for some of the materials and
equipment and orders for the rest
are being placed. In Rajasthan,
surveys in respect of transmission
lines are in hand and estimates are
being prepared.

(b) (i) Expenditure incurred up to
the end of March, 1957, is as follows:
Rajasthan: About Rs. 3.62 lakhs.
Madhya Pradesh: About Rs. 6-69
lakhs.

(ii) Anticipated expenditure is as
follows:

Rajasthan: About Rs. 12-98 lakhs.
Madhya Pradesh: Rs. 2474 lakhs.

(iii) The cost of the scneme will be
shared by the two participating State
Governments in proportion to the
benefits derived by them. The Cen-
tral Government is only giving loans
to the two State Governments to cover
their share of the expenditure.

(c) About 5-5 lakh acres in Madhya
Pradesh and about 55 lakh acres in
Rajasthan.

(d) Power to be produced by State
I of the Project will be 75,000 k.w. at
60% load factor; this power will be
used by the two States in equal pro-
portion.

(e) In 1989-80.

) In 1900,
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Aerodromes

26. Pandit M. B. Bhargava: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) the number of aerodromes exist-
ing in India on the 15th August, 1947
used for Civil Aviation;

(b) the number of aerodromes exist-
ing at present;

(c) the total amount of investment
made in the construction of new aero-
dromes and in improving the existing
aerodromes since the 15th August,
1947;

(d) what new aerodromes are likely
to be constructed during the Second
Five Year Plan in various States;

(e) whether it is proposed to con-
struct an aerodrome somewhere- in

the District of Ajmer (Rajasthan);
and

(£) if so, by what time the aero-
drome will start functioning?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) 44 Aero-
dromes were maintained by the Civil
Aviation Department on the 15th
August, 1947.

(b) 84 Aerodromes are at present
maintained by the Civil Aviation De-
partment.

(c) Rs. 1231 crores approximately.

(d) Construction of new aerodromes
at the following places is nmow in
hand:—

(1) Tulihal (Manipur)

(2) Malda (West Bengal)

(3) Jogbani

(4) Raxaul } (Bihar)
(5) Haldwani (U.P.) J

Subject to availability of funds, it -
is proposed to construct new aero-
dromes at two or three other places.

(e) No, Sir.

() Does not arise.
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Postal Establishments of Banglore

2%. Shri N. Keshava: Will the Minis-
ter of Transport and Communications
be pleased to state whether Govern-
ment have any proposals for the
upgrading of the postal establishments
of the city of Bangalore from B to A
Class?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): No.
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Cochin Port Administration

29. Shri Warrior: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether the Cochin Port Ad-
ministration have recognised any
union of the employees of the Port;

{b) the number of unions of the
employees in the Port; and

(c) the membership of each union?

The Minister of State in the Minis-
try of Transport and Communicstions
(Shrl Baj Bahadar): (a) Two unions
namely, the Cochin Port Workers'
Union, Thoppumpady and the Cochin
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Port Staff Association have been re-
cognised by the Cochin Port Adminis-
tration.

(b) Six.

(¢) The Port Administration has no
up to date information regarding the
membership of the Unions. The
Cochin Port Workers' Union, when
granted recognition in April, 1951,
claimed to have on its rolls 852 out
of a total strength of 1504.

Corruption on Railways

30. Shri D. C, Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of officers given
punishment in 1856-57 in all zones of
Railways for corruption;

(b) the nature of punishments
given; and

(c) the number of such cases still
pending for decision?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c¢).
The information is being collected and
will be laid on the Table of Lok Sabha
in due course.

Reserved Posts in Rallways

31. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of vacancies reserv-
ed for Scheduled Castes in each of the
Railways in 1956-57; and

(b) the actual number of vacancies
filled by Scheduled Castes on each
Railway during the same period?

The Deputy Minister of Rallways
(Shri Shahnawar Khan): (a) snd (b).
Information is being collected and wil2
be laid on the Table of Lok Sabha in
due course.

Bhakra Nangal Dam
32. Shri D. C. Sharma: Wil the
Minister of Irrigation and Power be

pleased to state the amount of mouney
spent on Bhakra Nangal Dam so far?
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The Minister of Irrigation and
Power (Shri S. K. Patil): Rs. 3858
crores has been spent on the Bhakra
Dam upto the 28th February, 1957,

PAPERS LAID ON THE TABLE

BUDGET ESTIMATES OF 1'AMODAR
VaLLey CORPORATION tvor 1957-58

The Minister of Irrigation and
Power (Shri S. K. Pattl): I beg to lay
on the Table a cqpy of the Budget
Estimates of the Damodar Valley
Corporation for the year 1957-58, un-
der section (3) of section 44 of the
Damodar Valley Corporation Act, 1948.
{Placed in Library. See No. S-25/57].
AnnUAL REPORT OF HINDUSTAN SHIP-

vARD PRIVATE L7TD. rOrR 1955-56.

The Minister of State in the Minis-
4ry of Transport and Communications
(Shri Raj Bahadur): 1 beg to lay on
‘the Table a copy of the Annual Report
wof Hindustan Shipyard  Private
Limited for the year 1955-56.

[Placed in Library. See No. S$-26/571.

AUDITED ACCOUNTS OF DrLHI Roap
TRANSPORT AUTHORITY :OR 1954-55.

Shri Raj Bahadur: I beg to lay on
the Table, under sub-section (3) of
section 38 of the Delhi Road Trans-
port Authority Act, 1950, a copy of
each of the following papers in res-
pect of the Delhi Road Transport
Authority for the year 1954-55:

(i) Balance-sheets;

(ii) Profit and loss accounts together
with Operating Accounts;

(iii) Financial Review by the Gene-
ral Manager; and

(iv) Audit Reports on the Annual
Accounts.

{Placed in Library. See No. S-27/57].

REPRESENTATION OF PETITIONS

Mr. Speaker: There are some peti-
tions to be presented. The first two
are to be presented by Dr. Gangadhara
Siva. The hon. Member is absent.
There is one more petition which is
also to be presented by the same hon.
Member. But the han. Member is
abaent,
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MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Thirumal Rao and seconded by Shri
M. P. Mishra on the 14th May, 1957,
namely: —

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both
the Houses of Parliament assembl-
ed together on the 3th May,
1957.7.

The House will also take up further
consideration of the umendments to
this motion moved yesterday. Regard-
ing the amendments, I desire to state
this. Ordinarily, amendmenis to the
Motion of Thanks are neither admitted
nor circulated after the motion has
becn moved in the House. It has been
ruled previously that therce shall be
no amendment tabled when once the
motion has been moved, because it
cannot be expected that from day to
day amendments should go on being
tabled, making the debate more and
more rambling. Further, those hon.
Members who take part in the debate
on the earlier day would bhave no
opportunity to refer to those amend-
ments which are tabled later.

But, considering the fact that a
large number of Members are new to
the House, I have relaxed the period
of notice, as a special case, this year.
Therefore, all amendments received
until yesterday have been circulated
:.o Members.

I would suggest that such of the
hon. Members as could not move their
amendments yesterday may hand in
within 15 minutes to the Secretary at
the 1able slips intimating the number
of dments in their names, which
they wish to move; and if the amend-
ments are otherwise admissible, they
will be treated as moved. The Chair
will later on announce the numbers
of the amendments unroposed to be
moved by the Members.
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Acharya Kripalani (Sitamarhi): 1
am sorry to say that the Address of
the President has a ring of formality
about it. It indicates no ways and
means by which Government propose
to face present difficulties or the
difficulties that are to come in the
near future. It (the address) gives
us no idea of the legislative program-
me before Parliament during this
Session. There is nothing in the
Address to enthuse the common man.

Yet, there is one happy feature in
the Address, and it is this, that for the
first time in ten yeors, the ioreign
policy has yielded the place of pride
to home policy. Is it because we
have slackened our efforts to project
ourselves on the international scene?
It may be like that, because our
diplomats are no more in the air,
descending periodically at the durbar
—gates of a Prime Minister or a Presi-
dent or a dictator. They have come
back to India and are concerning
themselves with affairs at home and I
hope, in course of time, they will be
able to make he discovery of India.

I wonder if this slump in interna-
tional affairs is not due to the fact
that we have found that the world
goes its own way irrespeciive of our
efforts at preaching non-violence and
peace, in spite of our efforts to tell
the world the obvious, that war solves
. no problems, that it raises as many
problems and more than it solves. Is
it that neither our doctrine of Panch-
seel nor our bhai-bhai-ing any more
holds currency in the world, whether
within the imperial Comimonwealth
or in the UN.O. or round about us?
Is it also that we have discovered that
the doctrine of co-existence does not
apply to imperialist nations who have
their own interests and who want to
expand at the expense of smaller
nations?

However, I find there is one kind of
co-existence which yet goes on in the
world, and that is the co-existence of
big imperial nations with their small
neighbours. It is a queer kind of co-
existence because in that co-existence
the lamb (Hungary) finds its place
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in the belly of polar bear Russia. It
is certainly a matter of gratification
that the lion of England was v.ot uble-
to make Egypt co-exist in that tashion
in its stomach.

I am also glad that the reference
to foreign affairs has been, as it ought
to be, brief. But I am sorry that no
reference has becn made to problems
that intimately concern us. Take, for
instance, Goa. Time after time, we
have been told that Goa is an integral
part of India and the Government
will do everything in its power to see
that this territory is made a part and
parcel of India, and that India will
not be free unless this small foreign
pocket is added to her. Bul this time
there is no such reference, in spite of
the fact that many of our nationals,
men and women, are votting in jails.

There is also no refercnce to Ceylon ..
where many of the resident Indians
have lost their cilizenship rights.
There is a passing reference to the
Jarring Report about Kashmir. What
the Government propose to do in this
matter only the gods know.

It is natural that in home affairs
the first place should be given to Five
Year Plan, because it has created
certain difficulties and these difficulties
are appreciated by even our brave
Finance Minister because he has to
find the money and he %knows he
cannot find the necessary money.

Let us now examine what has
happened to this Plan 30 far. We can
do so only if we cxamine the assump-
tions on which this Plan was based.
These assumptions were principally
three. The first was that the world
would be at peace; the szcond was
that the prices of primary commodi-
ties will not rise; and the third was
that our foreign exchange position
will not worsen. But you will find
that all these 3 conditions have failed.

First of all, there i8 no peace in the
world. Of course, we did not expect
that the cold war would disappear,
but we thought that it had stabilised
itsel? and people will be abls %o go
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about~nations will be able to go
sbout—their business freely. But, e¢ven
when we were being assured by our
diplomats that the world vras moving
towards peace, we had sudden erup-
tions in Egypt and in Eastern Eurcpe.
What happened was that the Suez
Canal was for a long time closed and
what we could get from outside was
less than we would have got other-
wise and it cost us more. It is a
matter of gratification that the Suez
Canal has been reopened; but prices
when they once rise have a tendency
to remain there for some time to
come.

The second condition of success was
that the primary articles of food and
cloth would be stationary in price.
This has not happened; especially, it
has not happened in the matter of
ood. We were told that the Five
JYear Plan had been successful in
increasing food production so that in
1955 the country was self-sufficient in
food. Though it is not there, the
Prime Minister told us that the second
Five Year Plan was aiming at 40 per
cent increase in food production and
a proportionate reduction in prices.
Not only that, very wonderfully we
were told that we will produce agri-
cultural products to such an extent
that we will be able to export and
earn the much needed foreign ex-
change. Nothing of the sort has
happened. When we (the opposition)
said that the easing of the food situa-
tion was not due to the Five Year
Plan but due to a coupie of good
monsoons, we were assured that it
was not so. Today when the food
condition is stringent and the prices
are rising we are told that it is
Nature that is to blame; or, is it that
new babies have been born who
instead of taking their mothers’ milk
have consumed away our grain?

We have been importing food, when
we thought that we will be exporting
it. We have been importing food and
agricultural produce to a very enor-
mous extent. We are continuing to
import them. We got something from
Ameries. Wa_thought that what we
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got from abroad was just to introduce-
some flexibility in our economy and
also to check the inflationary trends,
that were evident to everybody but
the Government in our country. But,
what have we done to these imports?
We have simply consumed away all
that came from the foreign lands. One
wonders what happened to the extra
food that was produced by so rmany
river valley schemes and by the Five
Year Plan and by those 220,000
villages of India where the Community
Projects and National Extension
Service Blocks are working. One does
not know where all this food pro-
duced inside and imported {rom out-
side goes. I have a suspicion and it
is this, that there is no deficit in food
but the prices are rising because there-
is inflation in our economy. I have
also a suspicion that it is not dearth
of food due to which people 2re starv-
ing and dying but it is really their
incapacity to earn money. It is un-
employment, it is inflation that are
responsible to the famine conditions
that we find in Bihar, in U.P, in-
Bengal and in the South.

An Hon. Member: In Kashmir also:

Acharya Kripalani: In  Kashmir
also, I am told. Kashmir can always
get food from here whether we have
plenty or we are starving.

The third assumption sras that the
foreign exchange position would not
deteriorate. The foreign exchange
position has so deteriorated that it is
considered even by the Finance Minis-
ter, to be dangerous, to be very criti--
cal. We have not been told aow these
things are to be remedied.

There were further conditions
attached to the success of the Plan
but I will talk of them later. I was
greatly confused during the course of
the election. I do not know if the
Government will inform me whether
the Five Year Plan is a national plan
or a Government plan or the plan of
the Congress Party. Because, in the
elections, everywhere it was said that
one should vote for the Congress
because it had drawn up the Plan.-
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‘*“You vote for the Congress because it
wants to carry out this Plan.” I am
Yyet to learn that a political party has
fingnces enough and technical per-
‘sonnel enough to draw up a Five Year
‘Plan. I would like to be informed
‘by the Treasury Benches whether this
Plan for which we are asked to sacri-
fice is really a national plan or a
‘Government plan or the pian of the
Congress. . ..

An Hon. Member: Or an election
plan!

Acharya Kripalani:. .. .or an election
plan. More than that I “vould like to
Xknow how it happens—is it accidental
and our rulers do not do asnything
designedly even as the English people
did not do anything designedly but
they somehow came in possession of
the Empire—that our Government
<omes in possession of a favourable
position and sticks to it. This favour~
able position is that every Five Year
Plan synchroniscs with the genecral
elections. This will continue to be so
to the end of time because there will
not be a time when there wvill not be
an economic plan for the country.

Shri Joachim Alva (Kanara): The
hon. Member is misleading the House.
He was one of the high-ups in the
Congress in 1935 when it constituted
the Indian National Planning Com-
mittee.

Acharya Kripalani: My friend is
only abusing the intelligence of my
«colleagues by saying that I misguide
them. There are greater and more
powerful people than myself in the
Government to misguide the House, at
least the majority of the House.

Shri C. D. Pande (Naini Tal): You
<annot misguide even Mrs. Kripalani!

Mr, Speaker: Both the hon. Mem-
ders are misguiding the House.

Acharya Kripalani: 1 40 not claim
%0 guide or misguide anybody; I am
400 humble for that. T was saying
ghat three conditions that were at the
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base of the Plan have not been forth-
coming. There are some other, two
or three conditions which I would,
now state. They are that there should
be perfect economy in the administra-
tion; that there would be no corrup-
tion in the administration and that
the administration should be etficient.
I am afraid, these three subordinate
conditions are also not forthcoming.

As for efficiency, inspite of measures
to simplify the procedures the finan-
cial sanction for some of the scheries
taken up last year has not been
coming forth even this year. Not only
that, the schemes that ought to have
been finalised last year have not been
finalised yet. That is the measure of
efficiency.

As for honesty, I am very glad to
say, on account of the prcssure of
elections and because the (Congress-
men were themselves saying that
people have lost faith in the Congress
because of inefficiency and corruption
in the Government, the Prime Minis-
ter's attention was powerfully drawn
to this factor of corruption. But he
modified it and said that corruption
prevails in the lower levels., The
higher levels are quite free from all
suspicion. They are just like Caesar’s
wife. And, actually, Sir, they are like
Caesar’s wife about whose integrity
only her gullible husband was sure
but the world was not quite so sure.
Here it is the gullible Ministers who
are sure about the honesty and inte-
grity in the higher ranks, but the
public know much better.

Of course, I must say that there are
many honourable people in the higher
and lower ranks of the Government,
and they do their jobs honestly. But,
if you will permit me, Sir, I would
like to give a few glaring examples.
It must be understood ihat whatever
happens in the higher ranks is not
bribery, but it is only irrcgularit/l
In the lower ranks it is bribery and
in the higher ranks it ls irregularity.



There is the Damodar Valley Scheme
which has been completed. It was
discovered that there were many
jrregularities. An officer was appoint-
ed to probe into those irregularities.
He did find certain irregularities; but
it is surprising that that very officer
was put in charge of the Damodar
Valley Scheme and the newspapers
now report that there are other fresh
irregularities under his regime. X
suppose some other officer will be
appointed to detect those irreguiari-
ties and then he will also be put in
charge of the Scheme.

Sir, I happened to be, for a little
while, the Chairman of, what is called
the Railway Corruption Enquiry
Committee. 1 say, and it has been
put in my report, that officers in the
lower ranks do not hesitate to put the
Government to a loss of a few

ousand rupees in order to get a
small bribe of Rs. 10 or Ks. 15. Not
only that, and it is recorded, that the
money that is made by the goods
clerks, and sometimes the station
masters, is so large that even the
members of the Railway Board may
well feel envious. I have scen the
children of these people going for
education not in the Indian universi-
ties but in foreign universities. When
1 ask how this happened, they told
me that they had ancestral wealth,
and yet they became clerks in the
goods office.

Then there are very interesting
incidents that were exposed in
another Committee of which I was a
Member for a brief period-—the Public
Accounts Committee. In the Public
Accounts Committee, tooking at what
happens in the External Affairs Minis-
try over which our Prime Minister
presides, I found that one officer had
‘purchased a car every year. He had
taken three cars in three years, and
he borrowed money for all these
from rthe Government. One car was
purchased, it I mistake not, when he
was not there and it was to be used
by his wife. I have personal
experienée that wives use cars more
than their husbands. They have more
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social engagements, and they have a
good deal of shopping to do.

There was in one Embassy a silver
fruit set, or whatever it is called; I
am not familiar with these things. It
was a silver set. When the diplomat
transferred from the place, it was
found that the silver set was getting
blacker and blacker. His successor
approached the company from which
the silver set was bought and the
company said: “We would like to see
and examine it.”” The set was sent to
them and they examined it. They
said that that particular set was never
supplied by them. “It does not bear
our hallmark,” they said. Then it
was discovered that the silver set had
been taken away by the former diplo-
mat and the explanation given was
that his wife~—wives are more impor-
tant than mere husbands—had made a
mistake and that a tin set had been
left in place of the silver set. Ii was
again....

An Hon. Member: An irregularity.

Acharya Kripalani.... .. an irregu-
larity, of course. All these are
irregularities. It will be far from me
to say that any higher officer can be
suspect. I have great regard for their
ability and efficiency and for ihe
honesty of most of them. But these
things are such that they injure the
tone of the administration. However
one thing is clear that even when the
higher officials are men of integrity,
they are unable to tackle corruption
at the lower levels, nor are the Home
Ministries, whether at the Centre or
in the States, able to curb this cor-
ruption that corrodes the moral life
of the country.

Then there is extravagance. We see
it here in Delhi and in the capitals.
As a matter of fact, our Raj has
become just like the native Raj where
everything was done for the capital
cities and very little—comparatively
speaking-—was done for the villages.
The villager yet lives in poverty; he
lives in his half-cracked mud hut or,
even worse, in a straw hut. In cities
he comes and finds himself in slums.
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There is an effort to clean these slums
in the cities, A great effort is made
on account of the vigilance of the
Prime Minister to clear the slums in
Delhi. But the slumg in Delhj or in
any other capital town cannot be
cleansed at all, because the whole of
India—] say it with knowledge—is a
slum. Go to the villages. You will
find no drainage. You will find that
people are huddled, 10 to 20, in one
small house. You will find that all
their property s a few rags and a
few earthen pots and nothing more.
In the monsoon, one caunot walk in
the strcets; and one cannot go from
village to village. May I submit Sir
that all these are slums? If you clean
the slums here (in Delhi), next day
other slums will grow u); because
more people will be coming ‘from the
villages). This is an integrated
problem. It is no use tackling it in
one centre, because there it poweriully
affects your eye and is offensive to
your nose. These sium conditions
have to be eliminated all round.

Further there must be <ome relation
between the poverty of the people
and the expenditure of the Govern-
ment, which goes on cver increasing
The Prime Minister has himseif com-
plained about the pomp and show
that is there in the offices and in the
Ministries. I am conscious of the fact
that when a great administration is
to be conducted, there is need of some
cerecmony and some kind of show.
But, may I submit that the show
should be very modest and in keeping
with the poverty of the people. Not
only that; it should be in keeping
with our traditions and with our
culture. What have we here? The
President came; he has been coming
here to the Parliament to deliver his
message, for which we are always
thankful. And, we are always thank-
ful also to have his darsum, because
we cannot have his darsan unless we
go to his place. If we do the next day
our name will be in the papers that
g0 and so went to see his old friend,
the Rashtrapati He comes in a
carriage and over that carriage is an
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umbrella. He is & Chathrapati. He
has lived with us in the jails; we
have worked together; we vrere col-
leagues. When did he become a
Chathrapati?

Shri Joachim Alva: Do you want
him to ride in a bicycle?

Acharya Kripalani: T want him to
be up-to-date and come in a car. I do
not want him to ride a c~arriage that
was used in the 15th century by the
King of a municipality like England.

Mr. Speaker: Then hon. Member
will kindly resume his seat. So far as
the general remarks that the Rashtra-
pati need not come in the coach-and-
four and so on are concerned, of
course 1 do not know whether it 1s
not irrelevant or not out of order. But,
{o say that the individual who occu-
pies it was such and such and there-
fore for him to carry a Chathra is not
correct and so on, is certainly out of
place. Whoever might occupy that
position, may be a poor man, he
occupies that position by the united
voice of the entire nation. Js it open
to the hon. Member to say that the
man who occupies it never in his life
enjoyed this? All that 1 can say 1is,
if the hon. Member wants that a much
simpler ceremony than this should be
adopted, that is all right; but, to say
that he was with me in jail and so on
and so fourth, is not necessary and
proper.

Acharya Kripalani: 1 have the
utmost respect for the Rashtrapati. He
is one of my oldest friends; we have
worked together from 1817. I am far
from saying anything that is deroga-
tory personally to him. I am talking
of the pomp and show zbout which
the Prime Minister talked. Even pomp
and show is allowable, but it should
be according to our traditions and
not according to the traditions that
have been left by the imperial govern-
ment. I say that the carriage in which
he comes belongs to the 15th century,
the carriage in which the King of &
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municipality like England used to go
%o his durbar. I want him to keep to
our traditions. I would much prefer
that our Rashtrapati came in a rath
driven by bullocks, which is the very
sappropriate sign for the Congress
party. I am not against that; I am
against what the Prime Minister him-
self denounced. Then I hold that the
expenditure on the ministries is in all
conscience too heavy. I do not know
but I hear that even the electricity
bills of some of the min.sterial houses
go to several hundreds of rupees and
even to a thousand rupees. 1 have
seen that the ministers in the
provinces draw as much as Rs. 4,000
to Rs. 5,000 if you take into account
their salary as well as other perguisi-
tes. Everywhere there is extra-
vagance. When I open my post, even
for a humble man like myself half
the post consists of invitation cards
gbout this, that and the other thing.
1 say these things not because I want
to disparage or criticize anycne, but
Tet me assure you I say it because I
feel it. I say it because I sce it is
wrong, because it is wasteful and we
will not be able to fulfil our aims if
we go on like this. Already we are in
a financial bankruptey. It is no
pleasure Ior me to criticize a party in
which I have been for years since
1907, up to the time that I left if. It
is no plecasure for me to criticize my
old colleagues. I only say that this
is not the way for a poor nation,
whose people are dying tfor want of
food and have no education. Educa-
tion in Russia was given to every
citizen in 10 years and in China in a
much shorter time. Therefore we
have to be very careful about every
pie that we spend and we should see
that every pie is well spent. The
Government is determined to carry
on this plan; I say that we cannot
carry on this plan unless we cut our
coat according to our cloth and unless
we are more economical and less
showy than we are at present.

Dr. Ram Subhag Singh (Sasaram):
I am thankful to the President for the
reference which he mmade to the food
problem in the comntry, especially in
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Bihar and Eastern U.pP. The
failure of wheat, linseed, musure and
gram in Bihar and Eastern U.P. has
created conditions which are border-
ing on famine. This failure is due to
rust and some other crop diseases and
these diseases. could have been easily
cured and especially in this modern
age when all sorts of insecticides have
been found had there been a little
alertness on the part of the experts
in our administration. We were told
yesterday that there has been about
60 per cent. of damage in our wheat
crop. I am not interested whether
there has been 60 per cent. or 100 per
cent. damage but I am interested only
in one point. When the peasants of
Bihar and Eastern U.P. wvere waich~
ing restively the extinction of their
crops, did the experts in our Ministry
here in the Centre or in the States
care to visit those fields where the
crops were dying? I do say and say
emphatically that it would not be
possible for the country to co-exist
with such an attitude in our adminis-
tration. We are also told that grain-
specials are being rushed to Bihar and
Eastern U.P. and larger sums are
being advanced for carrying out relief
and other works. I do not think that
these are proper solutions of this
problem, because this practice has
created a dole living mentality in the
country and I want that this should
be stopped. India is a deficit country;
Bihar also is a deficit state. Before
the Second Five Year Plan was put
into execution Bihar had a deficit of
about 3,20,000 tons. On the completion
of the first Five Year Plan it was offi-
cially stated that Bihar has succeeded
in achieving an additional food pro-
duction of about 4,70,000 tons and it
was also stated by the Planning Com-
mission and by the Government that
the agricultural production in our
country has increased by 18 per cent.
If such statements are made, naturally
it will be asked where has all these
food commodities gone and when we
recollect the statements of 1955 when
it was said by Government spokes-
men that they are trying to find out
all avenues for exporting agricultural
commodities it becomes all the more
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ridiculous. In 1854 we imported about
8 lakh tons of foodgrains at a
cost of about Rs. 47 crores. In
1955 also we imported about 7
lakh tons at a cost of about Rs. 33
crores and in 1956 also we imported
about 14,20,000 tons at a cost of Rs. §6
crores. This increase in our food
import in 1956 was attributed to
building an adeqguate food reserve for
lean periods, but when questions were
asked in those periods as to how the
prices of foodgrains are on the
increase, it was categorically denied
here and the Goverument spokesmen
said that there was no shortage of
foodgrains in the country, but at that
very moment the index of food prices
showed an increase and in 1935-56 the
index number of food price was 313.2
with 100 as base in 1939 and that has
now increased to 408 in February
1957. We wanted that the statement
made by the Minister yesterday should
be distributed among Members but
we have not received it so far.

The increase in our food imports,
as I said before, was due to the fact
that the Government wanted to bhuild
adequate food reserves, but though
there is some food reserve, still the
food prices are going high and today
the index number of the price of
cereal is about 525 as against 448 in
the corresponding period last year and
of pulses it is 440 as compared to 389
last year. These are things which are
of the highest importance for the
public and especially for the pro-
ducers. When this unprecedented
gituation has been created by the
failure of only one crop in Bihar and
Eastern U.P. one would naturally ask
how is our administration of food
being carried on because at the time
of the preparation of the Second Five
Year Plan the planners had said that
much attention was given to the agri~-
cultural problem during tbe First Pive
Year Plan but later on they revised
their attitude and then said that
there should be an additional produc-
tion of foodgrains and their food
target is fixed at 40 per cent. and the
State Governments agreed only to 28
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per cent. and during all this period
that is during the First Five Year Plan
and up to now during the Second Five
Year Plan, as the President has said
about 2,22,000 villages have been
covered by the N.E.S. Movement. It
has also been stated that there has
been an increase of 25 per cent. of
food production in those areas. Inm
India there are only about six lakh
villages and if there has been an
increase of 25 per cent in about two
lakh viliages there is no reason why
there should be a shortage. When as
Government itself admitted yesterday
that the total damage done to food
crops in Bihar is only to the extent
of 60 per cent. which comes to about
2 lakh tons of wheat the position
becomes ununderstandable to san
average man like me. A shortage of
just 2 lakh tons in Bihar has shaken
the food administration of the coun-
try. 1 say shaken because food prices
are going up, though the Government
have said that they have not gone up
as compared to 1952 and 1953.

The Planning Commiszsion have
said that the expenditure incurred on
major irrigation projects is about
Rs. 400 crores and on minor ixriga-
tion projects about Rs. 110 crores.
This is the share of the Centre. The
States on their part have spent many
crores of rupees. All this expenditure
has brought about 63 million acres of
land under irrigation according to
Official Report. There were about
2,500 tube-wells when the first Five
Year Plan was put into execution.
Now there are about 5,850 tube-wells.
It has been stated by Government
that an additional 63 million acres of
land has come wunder irrigation.
Everybody knows that when we
provide irrigational facilities, produc-
tion is virtually doubled. On an
average an acre of land will give an
additional produce of 10 maunds.
Then it comes to about 630
million maunds. But everybody
is familiar with the actual
state of affairs prevailing in the couns

try.
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1 was anxious to know what was
the acreage of land brought under
cultivation by a tube-well. The Food
Minister had told me on the 8th of
this month that the average acreage
©of land under irrigation per tube-well
is about seven acres. One can easily
irrigate seven acres by an ordinary
well. Then what is the necessity of
booring a tube-well if only seven
acres of land is irrigated by a well
in Bihar. An hour or so back during
Question Hour we could not get any
definite answer as to how much of
land is irrigated by a tube-well in the
Punjab. The hon, Minister said the
capacity is about 374 acres; but the
full capacity is not being utilised. In
Bihar also the capacity is 450 acres.
One tube-well can actually irrigate
150 acres of kharif, 200 acres of rabi
and 100 acres of garma (crops like
sugarcane, etc, during the summer

eason). But the full capacity is not
utilised anywhere in India, as was
admitted by the Food Minister during
Question Hour; therefore, that also
may cause shortage of food production.

The Ministar of Irrigation and
Power said that there is shortage of
cement in the country, particularly in
flood affected areas. I say that there
is no scarcity of cement in flood
affected areas, at least in those areas
where projects are under execution.
In any of these areas one can buy
plenty of cement, provided he is
ready to give black price. Any-
body can come with me and 1 can
purchase for him truck-loads of ce-
ment in areas where construction of
tube-wells or big projects is in prog-
ress. This is the efficiency of our ad-
ministration.

In our area, where the crop has
failed, if there are about 800 tube-
wells, one would like to ask why those
tube-wells were not fully utilised.
That is a situation which no man can
tolerate in a free country; if a tube-
well is irrigating only seven acres of
land, and if that point has been given
to the Government not today but
Years ago, then this is a very serious
matter.
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One can say why such a situation
has arisen. One reason is that the
water rate has been enhanced by 300
per cent. Another reason is that you
do not charge only the water rate.
There is corruption in the department,
and inefficiency also—corruption,
because no government employee takes
the real dues unless and until some
consideration is given to him. And
apart, from that, they never supply
the water in time. The government
rule is that there should be one mile
of pucca mori for all the tube-well;
and there is a standard set for the
canal also. But these standards, speci-
fications and rules are never observed
anywhere in the tube-well and canal
areas.

In regard to minor irrigation also,
you spend about Rs. 110 crores on
Central account on minor irrigation.
But what is the position of minor
irrigation in the country? We are
having ahars pynes in our area., In
my constituency all the ahars wcre
washed out by floods and not repaired.
With regard to canals also, we are
having one large system of canals, and
that is the Son canal which our Agri-
culture Minister has seen. The oon-
dition of that canal has become anti-
quatted. He has seen the spirit of the
people also, how they feel about the
canal administration there, to what
difficulties the peasants were put, how
they were brought about, and whether
their problems have yet been solved
or not. In such a situation I do not
hesitate to say that it is a miracle
that the peasants even under such
difficulties are producing enough
quantity of grain to kecp the body
and the soul of the country together.
This they are doing because they have
got accustomed to slavery and mis-
rule.

As I said earlier, if only the failure
of crop in Bihar to the tune of 2 Iakh
tons has shaken the food administra-
tion, I would ask the Government and
the Planning Commission that they
should change their attitude, especi-
ally in the matter of restoring efficien-
cy in the Government, and they should
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see that the Community Development,
Irrigation and Power, Food and Agri-
culture and the Planning Ministry
work efficiently, 1 can give an ins-
tance here. 1 wrote a letter to the
Planning Minister in 1954 and again
in the early part of 1955, for which I
received a reply a few days ago. It
said: “Please refer to your letter
dated nil addressed to Shri Gulzari-
lal Nanda, Union Minister for Plan-
ning, enclosing a copy of the letter
No. 1185 dated February 21, 1855".—
and this letter is dated April 3, 1957
—and the latter part of it says: “The
Joint Development Commissioner,
Bihar has informed us that sanction
for payment to Shri Basawan Singh
of Rs. 1,122, being fifty per cent. of
the total cost of the pump purchased,
has since been issued.” This is about
community projects. People say
that there has been an increase of 25
pec cent in the production of food
crops in the community project areas.
1 say that there has been a 25 per
cent decrease in my area—and there
is & community project in that area
also. Al the schools which were
constructed by the community project
were not constructed according to
proper specifications, and the roofs
of most of these schools have row
eollapsed due to wind and other in-
ciemencies of weather. And the bri-
ages also have collapsed, because all
the cement went into the black mar-
ket. On the basis of that experience
1 can therefore categorically repu-
diate the statement that cement is
not available. It is not a correct
statement; it is a statement produc-
ed by your officers and is not reliable.

I am thankful to the President for
his call to the people. He has said:
*“Public opinion plays a large and
well nigh conclusive part in the suc-~
cesg of such endeavour. The deter-
mination and fervour of our people,
their readiness to accept discipline, to
respond to the call for efforts and
ftheir resolve not to be led into anti-
social behaviour, such as by hoarding
or wasteful spending, alone will help
the country to pass successfully
through the present crucial period of
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our Second Five Year Plan.” I am
grateful to the President for this re-
mark, but I would also respectfully’
suggest that while making such an
appeal, the President should also
appeal to the Government and the
government machinery and ask them
10 be efficient, pure and honest in
their public dealings.

I may also say something about the
point which Acharya Kripalani just
referred to. I noticed that even
. bung Ministers were led to their
seats in the swearing-in ceremony by
the government officials, but even
senior Members of Parliament like
Acharya Kripalani or Shri B. Das—
and there were so many elder Members
of Parliament—were not told where to
sit or where to go. I do not like this
practice, and I want that this practice
should also be ended.

Shri A, K. Gopalan (Kasergor): 1
am glad to find that the President in
his Address has said that there will be
no abandonment or slowing down of
the progress of the Second Five Year
Plan. The President has also pointed
out the difficulties. We also know that
as far as the Plan period is concerned,
there are interested parties who want
to see that the period is extended. But
the President has assured us that even
though there are difficulties, the Gov-
ernment will overcome those diffi-
culties and there will be no question
either of the abandonment or slowing
down of the progress of the Second
Five Year Plan. 1 am glad about it
and I hope that the Government will
stick to it and see that this promise
that there will be no abandonment or
slowing down of the progress of the
Plan is carried out,

12.59 hrs.

{PanpiTt THAKUR Das
* the Chair.}

G

BHARGAVA in

I want to point out a very impor-
tant thing in the President’s Address.
The President has said that the Gove-
rnment will try to see that there is
increasing national self-sufficiency
both in the fleld of industry as well as
in that of agriculture. I wani this

|
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House to reckon with facts, and also
see that we face the realities. That
is what I said the other day when the
statements were made by the Minis-
ters, because the real situation in each
State as brought forward by the Mem-
bers as well as by the reports in the
papers was different. We want to
know from the Government whether
they can say that there has been
great increase in production and there
is no scarcity of food, that there is
no famine condition anywehere in
India, either in U.P. or Bihar or in
any other place.

13 hrs.

While speaking about production, I
want to know from the hon. Minis-
ter one thing. In a statistical bullet-
in of the U.P. Government, they have
said that as between 1951-52 and 1954~
55, there has been a decrease in the
total irrigated area. In  1951-52, it
was 139 lakh acres and in 1954-55,
it was 135 lakh acres. Has it im-
proved all of a sudden in 1955-56?
In 1953-54 and 1954-55 there was a
gradual decrease. Certainly, the land
under irrigation should be less. I
want to know the aciual position from
the hon. Minister. Here is another
figure. The total area under crops
in 1951-52 was 823 per cent. In
1953-54, it was 80°'6 per cent and in
1954-55, it was 80°5 per cent. This
also shows that there has been
a decrease. Naturally, the production
should have come down. These figur-
es are only up to 1955. 1 also want
to know wheiher there has been an
increase or decrease of acreage under
irrigation after 1956. There are
figures and I do not want to go into
them because there is no time.

‘When we were discussing the Plan,
we from this side asked the Govern-
ment to take note that the most im-
portant thing is rapid industrialisa-
tion and that more money should Be
allotted for the machine-building
industry. We were told that first
things should come first and that the
most important thing in the Plan is
to see that we are self-gufficient in
food. It is said that there were cala-
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mities. There is true. Is that the
reason why we were not able to achieve
self-sufficiency. There are other rea-
sons. There are no minor irrigation
works in many States. Even that is not
the main reason. The main reason is
that, the basic problem in food produc-
tion has not been solved. In the A.IC.
C. Economic Revietv of 1st May, 19857,
there is an article entitled Kaladi and
India's land problem. It is specifically
stated there that the single biggest
bottle-neck in our planning and allied
matters is that the land problem is
not solved. So long as the land
problem is not solved, this bottle-
neck cannot be removed. It is also
clearly stated there that the biggest
resource that we have got is man-
power and without land redistribution,
this power cannot be enthused, roused
and utilised for national reconstruc-
tion. We say there is increased pro-
duction. If there is increased produc-
tion, there must be increased con-
sumption by the rural masses. It is
also necessary that there must be in-
creased income for the rural masses.
These peasants and  agricultural
labourers come to about 70 per cent of
the population. If they have to get an
increased income, a patch of land
must be given to them for cultivation.
I have no time; otherwise, I would
have gone into the whole question in
detail. If this bottle-neck is to be
removed, the most important thing is
that there must be land reform. If
the land reform is not there, we will
not certainly be able to attain self-
sufficiency. It has also been pointed
out in the same article that actual
performance has not been in accord-
ance with these declarations about
cellings upon land holdings, and

“the delay of almost six to
seven years has meant that the
land-owners, by various devices,
have taken steps to so divide their
property among their kith and
kin, that it is seriously apprehend-
ed, if now serious steps are taken
for the imposition of ceilings upon
landholdings with a view to re-
distribute the surplus land, very
little would be available.”
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We discussed this question in the
Second Plan also, and in the Land
Reform Panel. I do not want to go
into the details. We have been em-
phasising this point for the last three
or four years. If the Government
really wants to tackle this problem,
some serious steps must be taken.
Pirst, stoppage of eviction, followed
by immediate land reform. There
should be legislation. The legislation
should include a ceiling on landhold-
ing. Fallow lands and waste land
should be given to the landless peas-
ants. Arrangements should be made
for credit facilities to the poor peas-
ants so that they may produce more
food. I may point out that the first
thing that they have done after tak-
ing office is to issue Ordinances stop-
ping all kinds of evictions. They have
also enacted legislation. Within two
or three months, they are having
another legislation in land reform,
as far as Kerala is concerned, I know
how much these Ordinances stopping
evictions have enthused the peasants.

As regards the food position in
Kerala, I want to point out one thing.
The food position there is precarious.
The Food Minister has referred to
certain remedies. Kerala is a very
peculiar State. It is not only a deficit
area today, but it will continue to be
so for many years. More than 50 per
cent of our food comes from outside
the State or outside India. The avail-
ability of land is very low. Even it
there are any schemes for growing
more food, Kerala will not be able
to reach self-sufficiency in food. It
will continue to be a deficit area.
There were some attempts to grow
more food; but thcy have not been
successful. Since the situation in
other parts of the country is serious,
the position of Kerala, which depends
on other States for her food, has
become very bad. The other day the
Food Minister said that we can get
rice from Tanjore and some other
places in Andhra. The prices in
Tanjore and Andhra areas have gone
up. That shows that there is scarcity
in those areas. The increase in price
also shows that the merchants and
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traders in those areas are trying te
make as much as they can. There is
one special feature in Kerala. During.
the coming two months, there will be
rain in Kerala. Already the un-
employment problem is very acute
there. Even those who go to fleld
work and other workers cannot go
out for work in the coming two
months. The difficulty is going to be
all the greater. I request the Govern-
ment to see that the food position
does not deteriorate in the next two
months and famine conditions do not
come in. Certainly, the Government
has to rush food supplies to Xerala
to prevent famine conditions setting
in there. ~

There is also a feeling whether the
Central Government will be willing
to help the State Government of
Kerala because there is a change.
We know what the change is. It is
necessary to see that, so ar as Kerala is
concerned, whether it is the Commu-
nist Government or the Congress
Government, the responsibility of the
Central Government is fulfilled and
this fceling is not there, that because
of change of Government, the Central
Government is not trying to send
them supplies of food.

I have already written to the Minis-
ter regarding the supply of rice. It
is a fact that thc people in  Kerala .
take only boiled rice. In the fair
price shops, there is no boiled rice.
What happens is, in the fair price
shops, the price of rice is 8 annas and
in the free market, it is 12 annas. If
boiled rice is not supplied in the fair
price shops, the price in the free
market wil go up tremendously. 1
would request the Government to
attend to this problem. The coming
two months are very bad months and
they may lead to famine conditions
in Kerala. Special steps have to be
%taken.

In some places where there are fair
price shops, there are no godowns.

For instance, in places like Canna-
nore and Kesergod, there are no go-
downs, and those who have to get rice
have to go to other far-off places
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The result is that they also
cannot sell the rice at reasonable
prices; they will have to sell the rice
at higher prices, because the charges
for transport and other things are
also there.

I want Government to look into
these things and see that the food
situation which has already become
worse in Kerala does not deteriorate
further and no famine conditions
come about there, as a result of food
scarcity,

Then, I would like to refer to one
other thing which has not been refer-
red to in the President’s Address. It
has been said that there must be in-
crease in production. But what are
the incentives given to the workers,
which will enthuse them to produce
more? When we were discussing the
Second Five Year Plan, we had point-
ed out that unless the attitude of
Government in regard to the workers
was defined, and unless something
was donc to improve the lot of the
workers, we could not expect more
production.

But, what is the position today? The
station masters have given notice of
a strike. The Air India International’s
workers also have given notice of a
strike. Even at the time of the First
Five Year Plan. the unions of the
employees of the Postal and other
departments also had passed resolu-
tions that unless some wage increase
was gr~nted to them, they will have
to takec some definite steps. PRut no
increase in wages was there in the
First Five Year Plan. It was said
that there was inflation, but there was
no increase in wages. According to
the reports, there was increase in
production; there was also increase in
profit, but as far as the wages were
concerned, there was no increase
commensurate with the price struc-
ture.

The article in the AICC Economic
Review to which 1 have referred has
clearly shown how the prices have
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gone up and how the cost of living
index has also gone up. As far as
food articles are concerned, the index
in 1954 was 362'7 but in August,
1956, it was 397, in November 19586,
411-6, and in 1957, 400°2. As far as
the consumer price index is concerm-
ed, the article proceeds to say:

“It may be pointed out that
compared to the average cost of
living indices for 1852 (103), 1953
(106) and 1954 (101), the average
for 1955 (96) as a whole was
lower. But since March, 1956,
the trend has been continuously
upward and ruled, almost every
month, much higher than the
averages for the three previous
years.”.

If we bear this in mind, we can
easily understand the justification for
the demand of the workers. As many
as 25 unions of workers have demand-
ed that there must be a second pay
commission appointed to go into the
question of wages and salaries. The
INTUC and also the other trade
unions in the country have unanimo-
usly said that there must be asecond
pay commission and they have also
said that a minimum increase of about
25 per cent in the wages should be
assured to the workers, for it is on
this increase in wages that the increase
in production will depend.

But what do we find? Even the
reports and recommendations that
have already been made have not
been implemented. For instance,
the Central Pay Commission’s recom-
mendation is there to the effect that
if there is an increase in the cost of
living by 20 per cent, there must be
an increase in the wages by Rs. 5.
But there has been no increase in
wages corresponding to the increase
in the cost of living. Then, there was
the Fair Wages Committee; that com-
mittee also had gone into the guestion
of wages and made some recommenda-
tions. Those recommendations also
have not been implemented. In the
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Constitution itself, under article 41 in
the chapter on the Directive Principles
of State Policy, it has been stated that
Government will have to make every
endeavour to see that the living
standards of the workers are increas-
ed, and legislation should be passed
to assure them a living wage. Then,
there is the report of the Committee
on Profit-sharing. That committee
had said that there must be a sharing
in the profits to the extent of 50 per
cent. That recomunendation also has
not been implemented..

When even these recommendations
have not been put into effect, if w
ask the workers to produce more, how
can there be any enthusiasm on their
part, especially when they know that
their cost of living is very high and
their condition is bad?

While this is the position with re-
gard to the wages, what do we find
in regard to the rights of the work-
ers? There is an attack on the rights
of the workers. I have got here a
report of an incident, and I shall get
the letter also circulated; that letter
was given to Shri V. V. Giri while he
was travelling, in the Kundah station.
One of the workers wrote something
to Shri V. V. Giri, and Shri V.
V. Giri had written a letter to the
railway authorities in connection with
that letter. After some time, it was
found that the person who had written
that letter to Shri V. V. Giri had been
suspended on the ground that he had
talked to Shri V. V. Giri. When
that is the situation, what is the free-
dom that the workers have got? Shri
V. V. Giri was an hon. Member of this
House, belonging to the Congress
Party. He had also been the Labour
Minister here; besides, he had also
been a railway union leader. If a
worker is punished for having appro-
ached even a leader of that calibre,
then what is the freedom that the
workers have got? 1 would like to
know whether this is correct. There
are records with me here to show
that the letter was sent. If a worker
is suspended simply because a Mem-
®er of Parliament is approached by

————
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him, and that Member of Parliament
writes to Government, then what are
the rights that the worker has got?
Not only is there no increase in the
wages, but even the freedom of the
workers to approach leaders of trade
union movement, especially a person
like Shri V. V. Giri, is not there. That
is very bad.

In conclusion, I want to say just a
word about Goa. No reference has
been made to this in the President's
Address. The Prime Minister had
stated before that he would consult
the Members of the Opposition in
regard to the Goa policy, and then he
would do something abouj it. But
nothing has been done so far. It has
been said that negotiation, persuasion
etc. are the things that have to be
attempted. But what the people
would like to know is, supposing
negotiation fails, supposing persuasion
fails, and the Portuguese imperialism
does not care for these things and
they refuse to quit Goa, then what is
the next thing that Government are
proposing to do. We have waited for
a long time, and we have not been
able to change the behaviour of the
Portuguese imperialism by persuas—
ion or negotiation. So, it is time that
Government come forward with a
plan for some positive action in re-
gard to this matter. Unfortunately,
no mention has been made of this
problem in the President’s Address.
I hope this will not be forgotten.

There are many other points that
I would have liked to deal with, but
since there is no time now, I shall
conclude.

Shri Frank Anthony (Nominated-
Anglo-Indian): I propose to devote
my observations entirely to the food
situation. I have given notice of an
amendment to the Motion of Thanks,
which reads as follows:

“That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not deal adequately with
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the reasons for the present un-
satisfactory food situation or with
any positively articulated food
policy to prevent a recrudescénce
of such a situation.”.

I feel that the situation with re-
gard to food is not only unsatisfactory,
but it is grave. I also feel that it is
not a local ora State problem; it isa
national problem, and because of that,
I, for one, deprecate any attempt to
make any political debating point in
this House out of this serious national
problem or to attempt to make politi-
cal capital out of it. I feel that it is
the duty of every Member of this
House to attempt to make some kind
of constructive approach, because
on a correct solution of this food
problem will depend not only this
basic question of food, but on it will
depend food prices generally, and
on it will depend also the general
level of the cost structure in the
country. And unless we solve ade-
quately this question of food, my own
feeling is that it will undermine the
whole position of the general cost
structure in the country, and ultimate-
ly torpedo all our expectations with
regard to the Second Five Year Plan.

The Minister of Food and Agricul-
ture has stated that Government pro-
pose to appoint a high level com-
mittee. I shall not say with Shavian
cynicism ‘Better never than late'. I
am one of those ordinary mortals, who
believe in the ordinary maxim ‘Better
late than never’.

I can only hope that something
Practical will emerge from this high-
level Committee, because I believe
that more than anything else we
need a practical approach and a prac-
tical solution. But I feel that if this
high-level Committee is weighted
with brittle-minded civilian officials
or with woolly-headed  economists
and theoreticians, then all that they
will do will be to get into a welter of
statistics and counter-statistics, into a
welter of theory and counter-theory
and then produce, or attempt to pro-
duce, a series of suggestions which

I5 MAY 1957

Address by the Prexident 384

will render the Minister more confus—
ed than he is at present.

I am not blaming the Government
in respect of the quantum of food
production. I am quite prepared to
accept the statement of the hon. Food
Minister that we have reached more
or less a peak position with regard
to rice as also to wheat. But I can-
not, quite frankly, understand the
Government’s fetish with regard to
figures and statistics. There is this
tendency in the Government today to
be overborne by theory. There is this
terrible clerical complex in the Gov-
ernment of India which has paralysed
the railways and which is paralysing
the whole administration. People get
lost in files; they get lost in. red-tape;
they get lost in figures.

What are we being offered today?
To adopt a Biblical phraseology, peo-
ple are not being offered stones in-
stead of bread; they are being offered
statistics instead of bread! I do not, for
one moment, suggest that statistics are
not necessary. Reliable statistics are
absolutely vital to any correct or
proper planning. But it is a moot
point as to whether the statistics
which Government chooses to furnish
this House with are so reliable as to
cnable Government to evolve a satis-
factory food policy.

Sir, I know that comparisons are
odious. But I know how the Ilate
Rafi Saheb wused to hold meetings
everyday with his officials; I think
there was no Minister in the Govern-
ment of India who had less to do with
officials, who had less to do with files
and who less to do with government
statistics. I remember a government
>ficial trying to put over some kind
of a thesis to Rafi Saheb on the basis
of statistics. Fortunately, it was not
possible for the poor civilian to come
out with asseverations. Rafi Saheb
said: “Burn your statistics”. I would
say with all respect to the present
Food Minister that he could well
emulate the attitude of Rafi Saheb
and say “Burn your statistics”.,, Let
him not allow his high level com-
mittee to get inculpated either behind
khaskhas tatties or enervated behind
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:air-conditioned rooms; let him ask
them to go out into the field and get
Aheir experience from the field.

This is a hard practical problem.
“What is the good of giving us statis-
rtics? What is the good of feeding the
country on statistics? We have had 1
.say with all respect, enough of paper
solutions; we have even had news-
Jpaper solutions. According to one
paper solution last year, we had solv-
«ed the food problem and we were
now getting to the stage where we
vwould be able to export food. I am
not blaming tha Government. But
/the thesis I am trying to make is this:
.that we are living in an illusion creat-
ed by statistics, about the reliability
wf which no two people can agree.

‘In an attempt to approach this
problem in a realistic way, let us
look at the stark facts. What are the
stark facts? First of all, prices of
rice and wheat have risen steeply.
According to Press reports, and even
according to statements made by some
Congressmen, the price of rice in
certain parts has gone up to Rs. 25
a maund and that of wheat in certain
parts has risen to Rs. 24 a maund.
Apart from this ad hoc rise, what is
the averall so-called steady position?
I was looking at the ‘specialised’
statistics of the Food Ministry the
other day. According to the specia-
lised statistics—incidentally, I do not
know what the epithet ‘specialised’
connotes; perhaps the Food Mini.iry
has specialists in statistics or the
_statistics are prepared for the special
.consumption of this House-—foodgrain
prices have gone up by 15 per cent
‘by the end of the First Plan. Now,
T am prepared to accept this computa-
tion given by the Food Ministry, but
the Hindustan Times, which no one
can accuse of being anti-Government,
says ‘no’. It says that these statistics
are utterly unacceptable; the common
experience of the common man would
put the rise at the end of the First
“Plan at 30 per cent. But I am inclin-
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ed to give the benefit of doubt to the
Government. Let us accept the rise
as 15 per cent.

But in passing, may I make this
observation? I was also looking at
the final forecast for rice production
given by the Government. What is
the Government's figure? 28'1 mil-
lion tons. The Government second
forecast, which was given just before
the final forecast for rice production
for 1956-57, put it at 23'9 million
tons. It means just this, that the
Government's statistical machinery,
for what it is worth, is able to per-
petrate this error of over 4 million
tons between the second ani the final
forecast, an error of 16 per cent with
regard to rice production.

Now, if I were inclined to be un-
charitable, I would say that I would
prefer the second forecast of 23-9
millin tons, and that the final fore-
cast was deliberately puffed in order
to give the illusion to the House that
rice production had reached a peak
level. But I am not saying this.
What I am trying to indicate is this:
that your statistics, acccrding to your
own showing, are not reliable. Other-
wise, how can this tremendcus error
of 16 per cent occur between the
second and the final forecast? This
is precisely what people say.

Then there is the other stark fact.
Not only, according to Government,
have we reached peak production,
but prices have reached a peak figuwe.
My hon. friend, Archarya Kripalani,
has diagnosed the malaise. I submit
he has sought to over-simplify it
He says that the whole problem can
be simplified in this way: it is merely
a question of inflation. I do not agree.
Certainly, there jis this tremendous,
sudden rise. You have this peak
reached in respect of prices. I do say
that there is relative scarcity; there is
acute scarcity that places food beyond
the reach of the purchssing power of
the poorer people, and to that extent,
you get famine. But that is not a
permanent feature. My own estimate
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fs that this is a temporary phase, that
prices will recede and come down.

The Food Minister himself in a
statement that he made to the Press
the other day—on the 6th May—
conceded that the country is living
from hand to mouth. That is the
admission which I find it very diffi-
cult to square—the statement that he
made en the 6th May—with the thesis
propounded here that we have reached
peak production and that we have
reached self-sufficiency.

The Minister has suggested on
amalgam of causes for the present un-
satisfactory position. He has said that
it is due to deficit financing. The
villain of the place, according to
Acharya Kripalani, is deficit financing-
cum-development expenditure. I am
not prepared to concede that thesis
entirely. Then there is the contribu-
tory factor of natural calamities. It
_was almost suggested that hoarding
at the present movement vis-a-vis
this particular acute scarcity, was the
villain of the place.

Now, I am quite prepared to accept
this analysis. But I come to this
radical position: what is the inesca-
pable conclusion that we arrive at
from all these analyses? It is this.
I am no longer a student of economics
who wallows in economic theories.
When I was a student of economics
I was taught this: there is this basic
economic law which is an inexorable
lJaw that prices are determined ulti-
mately by the operation of the law
of supply and demand. What do we
arrive at? That is precisely what I
am trying to say; that this present
rise, this present temporary scarcity
is due to inadequate supply. What-
ever may be the cause; we may agree
or we may disagree with the cause;
we may agree or disagree with the
quantum of production in the country
and we may agree or disagree whe-
ther we have achieved self-sufficiency.
But, we cannot escape this stark fact
that today there is acute relative scar-
city. What is the cause of this acute
relative scarcity? It is because you
have an inadequate supply. I am not
seeking to oversimplify the position
and I feel that we have perpetrated
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this mistake, the Minister has done it,.
the Members on this side have done it.
The whole time we are looking at the
overall production. How much have-
you produced? Fifty-seven milliom
tons or 58 million tons. How much do
you hope to produce? That, I submit,
is not the real determinant. Who
are suffering? Not the agriculturists,
not the producers; but the people who
suffer are those who have to buy
their food. How much of this food
goes into what is technically known
as the ‘monetised sector’; that is the
sector where food is bought? Only
one-third; I think. That is accept-
ed. One-third of 58 or 59 million
tons; that is only about 19 milliow
tons. You have to concentrate omn
that figure. Nineteen million tons go
to the monetised sector. And, we
have to determine whether these 19
million tons of food can feed the non-
agricultural population of this country.
I say, it cannot.

What I am trying to make is this.
I know Government will say: We
will plan; it is a long-term plan of
achieving self-sufficiency. But, in the
short term how are we to prevent
this from happening; how to prevent
it from recrudescing. It will recru-
desce the next time we have a natural
calamity, the next time we have
drought, the next time we have hail
or storm. We will have this recru-
descence of relative scarcity. The
poorer people will be unable to meet
the peak prices. We will doubtless.
have near famine conditions. My
answer to this is this. I know, when
I say this, it will create resistance,
psychological resistance. There . is.
only one answer. I may be wrong.
You have to get the amount. You
may beg, borrow or steal. But, for-
tunately, we do not have to beg or
steal. We can get it. I say this; the
amount may be wrong, but I am
trying to draw conclusions from facts..
The Minister said that by December
we will have 1 million tons of wheat
and five lakhs tons of rice in reserve.
It cannot be adequate. I am looking
at the results. How can it be ade-
quate? If it was adequate, you
would never get this relative scarcity.



2389 Motion on

[Shri Frank Anthony ]

I am not quarrelling as to where from
you get it—whether from America or
any other place. My cornmunist friends
aay say that they do not like the
complexion of American wheat. Let
them get it from Russia. But, what
I say is this. You will have to build
up adequate reserves. Government's
thesis is apparently that our import
policy is adequate, and that we have
sufficient stocks. If that is so, then,
one of two things has happened.
Either the State Governments have
been incompetent or they have been
inefficient. Either they have not given
you the necessary warning when they
should have. They should have
known what conditions are likely to
accrue and they did not give you
time to send the necessary relief. Or
transport bottlenecks operated and
prevented the getting of the relief, as
goon as you should have got relief. 1
am not going to talk about transport
.bottlenecks. But in my own humble
‘view the position is going to got
‘worse instead of better as you have
not got an adequate provision for
“wagons.

It is not Government’s case here
rthat the State Governments have been
either incompetent or inefficient. It
.is not Government’s case that trans-
port bottlenecks have intervened in
the matter of sending a sufficient sup-
:ply sufficiently early. What do we
come down to? We come down to the
basic and the ultimate cause; the Gov-
ernment has not got sufficient supplies
‘There is no other reason. I do not
blame the Government. All I say
-is adequate and you have adequate
supplies. In the long term we may
.be able to achieve food sufficiency.
But, what are we going to do relieve
.a situation like this, to prevent the
recrudescence in the next 6 months or
in the next. year. My humble opinion
is this. You can get your economists
and theoreticians to go on but you
-will have to decide as to what the
wminimum stocks must be with the
Government so that you can unload
:at any time in order to break any
%&ind of factors which stimulate tem-
porary famine conditions.
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It has been said that hoarding is
there. But, how do you. get hoard-
ing? I do not know to what extent
the agriculturists hoards. But we all
know who the middlemen are. I am
not naming them; it gives offence.
They are a parasitic, ravening class
who will fatten on conditions like this.
They know precisely when it pays to
hoard and they know that the Gov-
ernment has not got the capacity to
check this sudden spiral of increasing
prices and they know that by hoard-
ing they can get peak prices. They
would never hoard if you had suffi-
cient supplies whether it is 2 million
tons or 5 million tons, and you unload
it in the market at the proper time.
They will never get the benefit of
hoarding. That is my submission.

What are the facts as they emerg-
ed from the Minister’s statement. I
was reading a statement from Bihar.
The statement said that the fair prices
shops in Bihar were empty. Who is
to blame. I hopc the Bihar Govern-
ment 1s not to blame. Obviously, if
there are no transport bottlenecks, if
the Bihar Government was vigilant,
the blame was obviously that you did
not have sufficient supplies to put into
these fair-price shops. It is said that
we must not unnecessarily create panic
in the country. It is not a statement
made here or there that creates panic.
It is not a facts that create panic.
What must have been the reaction on
the minds of the avcrage peasants,
the non-agriculturists as soon as they
found your fair-price shops empty? It
must have acted as a tremendous im-
pects to this inflationary spiral. And,
as I said, the Government, obviously,
did not have the wherewithal to fill
the fair-price shops.

I cannot reconcile all that the Minis-
ter says. In one part he says they
will have adequate reserves. Apparen-
tly, this is internal sufficiency. In the
Press statement he says that the off-
take in respect of grains except Tice
will be almost equal to the imports.
I fail to understand this.
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Mr. Chairman: The hon. Member's
time is up.

Shri Frank Anthony: Sir, I am
speaking on behalf of my group.

Mr. Chairman: The hon. Member
has already taken about 18 to 19 min-
utes.

Shri Frank Anthony: Sir, I hope as
spokesman of a group, I will get 30
minutes. I am the only member
speaking on behalf of my group.

Mr. Chairman: If the hon. Member
only knew how many hon. Members
were anxious to speak he will surely
think twice before he makes a request
for further time.

Shri Frank Anthony: I thought I
would get 30 minutes; anyhow I will
finish soon.

Yesterday, in a statement, the
»Minister, I think, said that the re-
quests of one or two State Govern-
ments could not be fully acceded
to. The Kerala Government has
asked for certain aid. The statement
says that what will be given to the
Kerala State Government will depend
on the availability of stocks with the
Centre. Obviously, the Central Gov-
ermnment has not got adequate sup-
plies to meet fully the demands of the
States. The meeting of the whole
demands of the States will depend
upon the availability of supplies at
the Centre. You come back to the
basic complaint that you have not got
adequate supplies. You will not be able
to accede to the demands of the States
©or break the back of any kind of anti-
social activity like hoarding. There
is thus a clear concatenation of facts.
The statement of the Minister will
lead to the one conclusion, the ines-
capable conclusion. Let us cut through
the statistics; let us cut through the
theories and counter theories with
regard to production.

We come to the basic fact that the
‘Central Gvernment has not got suffi-
<cient supplies. How do you answer
that problem? Internally, you cannot
immediately produce enotugh; you
will have to import. I do not know
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what the quantum of imports is likely
to be but it is suggested by knowledg-
able people that you must have at
least two or three million tons on
hand; you must be able to release two
million tons in the market immediate-
ly there is a scarcity condition to pre-
vent hoarding. I know it is repugnant
to the psychological susceptibilities of
of my hon. friends. My hon. friend,
the Chairman, does not like any one
to suggest that we are not self-sutfi-
cient in food. But, we have to face
the facts.

The Finance Minister will come with
an adequate objection: where will we
get the money to pay for these im-
ports? People are prepared to help
this country and to extend credit. We
need not pay immecdiately. I do not
see how these imports will interfere
with our resources. We get money
immediately we sell the stocks. We
will add to our resources.

I only want to say this that the pre-
sent import policy will not prevent a
recrudescence of a situation like this.
Government will be criticised ultima-
tely for a policy of too little and too
late. Unles we have adequate stocks
to meet a situation of relative scarcity
like this, it enters into the general
cost structure of the country. The in-
dex for food grains controls the food
index to the extent of two-thirds.
The food index, in turn, is a dominant
factor in the general cost index; it
enters in that to the extent of one
third. Unles we control food and give
our people food, how are going to
control the general cost index in this
country? If we do not control it
what happens? People starve. It
gives a tremendous impetus to the
food index which in turn gives fur-
ther impetus to the general cost index.
My communist friends will come along
making capital out of it and you can-
not resist it. Already there is a
demand for a second Pay Commis-
sion. If the prices of foodgrains are
high, then the food index is high. Con-
sequently, they want increased emolu-
ments. How are you going to resist
it? You cannot do it. You have got
this tremendous vicious circle and it



393 Motion on

[{Shri Frank Anthony}

results in the demand for a second
Pay Commissgion, higher wages, etc.
Higher wages lead again to higher
prices and once we let this vicious
circle of wages chasing prices and
then prices chasing wages and you
and I can say good-bye to the Second
Plan. That is why 1 say that this is
a grave national emergency which has
not only to do with food but which
has to do something with the whole
general cost structure which, in turn,
is immediately concerned with our
capacity to implement the Second
Plan.

ot 7o Wo fag (W) : wmmafa
wERT, a=gafa F w9 W@ F g ana
& fax e s ama ¥ faga d w w
gty amd & fau o a3 59
FET 2 1| &N AR |F AT F TF
axreq faar 9% aamgT fr gme ¥W A
ITRA FY FAY ALY §, IR 9 @I,
ey Faa fage AT ST w3w &
gat &% § faary safa & w1 ag w4y
g% 8 1 9g wraTaw ¢ iw wewre A A%
fasry saw ¥ WX areafaw feafa #r
HH FX | qZ REA FT NA FLAT
aifgn &5 g9 &1 1 = 7= wiwg
fag 1 W&, 99 ¥ #gl aw =g 2o
H ae ¢ fr @&ig frgad qrga 7 sar
g1 f& TAdT F AiwE qww § WK
I HT AT FL IF 59 27 § @rermy
¥ FT =19 =1 w4 a1 1™
waeqr § & @uwar § 6 s w7
HR Y wAT e 7 A Ay Gar
ag g2 *71 qU fama@ & wrgw T8 § )
TARHE FT 9g @Ar Anige fFogw H
wgt 93 fag & s Far Frewr  fF g
Y § AW HT W A LI Y AT wA-gwT

#FY TUETE @I !

FET e & e waw G-ty A
& QR SwrER & o uftwe A gfy
gt 1 uvq Y 9 g g W Sy v
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& o gudr da-adia gy 7 vo gy
# gfg e 1| T Foerd 7 R
T ®Y Y s gfg s@ wv
fagare faamar & 1 feyy ® <AfTr
Fg 7 TS7 gwTd #7 foeT & f6
& WY W9 T | SR § gy i
Y | T T SIS F AT AT W
st aftfegfa @ ag @& waw s
faroolio € | &W gAY & fF o ST
T EE F oW gu & ol fameft ¥
FTH AL TR & | TR 2w ¥ amwA
T F a7 TEHET @I A § AR A
gawar § fo gard e s ey
1T, GRTX FTAFat HIT T FHAAT
af gt faeraedt s TEaT & #77 FY,
dY F1€ FTI7 TE F TH T NI FT
g 7 fawTa | | AT fe & 9wt wer
¥, wrer g & v g iy T &
o< g™ fA0 37 936 gETT e T
=ifgr t gR T Jtign e #+8) gy
IqEF & wHr ar T € &y & W}
eI g1 @Y 2, &Y g9 I & ¥l F
faug & e A= waAT FJURT |

TIAAT TR § ST | OeeaT
1 &Y w1 foav & B S 39 #7 g
FATE &, 99 &7 Tad § AT v &
O & weew AW Fr qfdegfa @
Freafas € F TAWA ¥ HAwd WE o
I frra fear § f S difcer
qrT uxE & AT wfge o difer
Yoy Treew WTw (g wiwer fifes”
g1 wfgy | § ag FraET w7 =ger
# fr o9 O 7 ow OFY A sEee daer
Jrere &I 42 AMXT & 1 T F gIES
7 gz« § s F fawfor o & 5
wETO FHwTEt w1 Afeewy q9a
& AT TIAT ATTEE & | XET TH/R
g ¥ TRl o7 wifaw WHEAT 20,000
TqU WX 2ETE & @RI AT AT Y 3,800
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T & | T q W Y oinw e wie
TaTra Wi Hmfafes daF S o
% wfy &1 Sfrw ag wfas e
e & foaat F ad o7 d= R 2
N 3T 7 HE g FE € IR )
afeny og gy & fE § Swr e w
G I IYGWT A F 1 § ;T T
Fargfg D awdt & sgad v 21
T fearm &7 ag favam & 9w &
ST F qgH § IH FY o AT 9gI,
ST wnT Y wAo A F @ A
feeraedt Y ScE F WA ATH FT
s Afarw wfea 7 feaes gz @
oy ware § Wi aegfeafa w1 e @H
T TG ) 7 F 39T IRy 5 g9
AT F T W IR F) A9EGT AT
few gwe g oy T & W G
I IR HTASTT AT R | §H EAY
| uF ©@g¥ ATh wFearanw fHIw w7
far sma /7 s Y€ g9a7 §2r T w5
&, I PITAAT T FT I JHIT AT
Fafeede w3 foar 9@ 1 "X g
wa ®< fagr sy, @Y fearmr sow=T A
TV G2 w7 FIEwEw w37 1 e
odt w1 QT IWH W AET AR )
T AY X 7 ST HAT ¥ Frqee foar
a7 {5 us cded s fofaw fovmy w37
wrfge s o 7% 997 7 fFgr Mg
a9 a% 7 oY AT § gEEET F AT WO
FHAT § WIT T TFRY T T & &7
grawe ¥ | 5 wPrew A favary faaman
a7 fF a8 g 37 & fa=arader § o)
AZ QT G ¥ o © &, STHT g 2@
& fF wror % o fawa 7 2 worf Ay
gt ¥ 1w At #Y gfee F @ w g
¥ g § fr xw ¥ 7 co s
e & st fegrat &Y ww IO
JaTT AT &, Bfwe mrr o wa Y wTa
qar 7Y &, Fow & fix fraraY 9 sa &
sty faearer dev g7 | AT wa wifaw
RO WY AT W, A Wy Fayer FawreAy

27 L.8.D.
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Y e o Ay S § ek 7ol A
acE, A & o 79 T w-afw &
[T T T WY w1 ALY Avaw g why,
sfyr wra—aT FfrEr TAEH—2I= 2
wqu &, ¥few o wa 9 oF frarr Y
FATZT { FATZT WX {0 ¥AC & | WX
wifas quar 97 qaSEE FY AT w1
2 & quaT 9mgar g fvowmowTa ¥
am fraY &Y W g w5 B
avemr & 1 wrw fegrat & osrfo
fegfy @€Y & = 917 w9 fawe 74
w1 § WY T WIR FHE aTT R
AT WO S EFAT 9 I W L F
forarat #) auTg Y 9T @ & 1 "W
i farai o feafe #Y gure & fag
AT § ATH F ITT FE Y | 7OF
FIF AT F TR HE a8 8
s fFama F 9 gaar dar A & e
Fg w9 |aa  fag afem @w wdz
¥ o daEe w93 99 0 WA
feramt ¥ o9 a7 97 A ¢ fw ag
afzgar §9 @02 9% 777 ITHT FLTA
# wdy atg @ FTaF | wror Frary
HT IAHE! AT F FTC H1§ w7 37 ATAY
ag 1 I T@ F wwe< T AvEAWN
Faw w8 § g F fEEm awr TR
® g v F o w9 S|y 1 afx 0y
gfaeard 9Ed| g A ad @Y 48
farwa & SR § gfg s awar £
# agar g fr oo qw a7y @ O
AYATE FATH ) AT Y oY g FTEI
w7 TqTT g9 WK AT & 1 Toat § A
g wiwaw § T & g7 qq A Y
A ¥ fau = § Sfer o aF Iy
AFEYL § W ST o Fravwgr Al
IAAT T X IJART FTE wH AL wF [
&1 & ATH BTy F A WA 1 "
a® ¥ wYE & o g 9% e ¥ o
T 7 AR &FV, TET ALY WA §
AT UTTR! §X q IFAT ATH AT H
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[ofy 70 wo foy)
wifgd ag ag & fr  fomal & w3
I ®T AT U wE | W §w
Jawr A faw T} IR FAT I
w7 #Y F9 wTIwy v Aigw | W
w9 At ¥ ey w7 w€ gaEr
aff Ty §, wEw o} & ood wd
forewm wY forar § Wi o wg WX o
@ §& for wa Fraral wr <Fed e fafor
FIL ST A1gT &, Tqranferay o1 SvE
ure fafay sgrm Ty § 1 w96y =7
I ¥ AT T F qry FYE QAT TEY
& *vE waT A o gk frw R
WL GWT IR 1A § i o gaT w7
WET | WIT X G T M wHIEy
T w7 awdr & 6 adararor ¥ Frarama
# wqr a® IF @O FAE@t ¥
e W |, goHiafany & e o
qqT T AT qTS Ny fafaees &y @
T frawme § feasr wma o Tar
& 1 ot AT wwTSraTy 3 & e
& wouT ¢ ;& ¥ SarEr AR & e my
A F ug {00 FT & 1§ gm fr
FTFR |9 § TS T Sfa-mm #y e
% O Ig® giast A FT AT W
fow g #r woarar wT, TEET
frorg ogd & s wifag 1 afk w
<uw! fewr w3 &7 A qa fegrdl
T &7 FET AT H}IGHy qqr w7 FE
I% foaw agw §g v #7 iy am=r
¥ & | quT gfs wraa fwar ot F awwar
g fr fwmmt & o=t 7 9o w1 A
AR

T "1 g gfemT & fag
fFon ff s ad 37 R § 1 3w
® WY qTEAT ATger § W 6w
¥ w ageE A @@ & oA
TN FoeT & gxey § 999 XY
RIfE. a7 W Avrw et & ( ag
W Y wTETe & T g frAc w0
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qTyT $T WA o Fror aArk § ) e
wwew & R ag v & e aft v gx
Trrsivex & e vd WY WAy oY afl |
afar w3 Ay Y SamT § W s
& v § 1 ST s wTok 3¢ Ay
& 92 gg § AT ST ¥G AT IIENT
gt Y W ¥ 1 TTo €0 qHo IATHY WY
aar wegfady feadmife samee wY A7
2 & 1 & vy AT g g e uw
Qo o THo worw ¥ fow foramw dar
fagifr fear s & agr Sa¥ @
fwemr dar feadadz & ax four o
& Vot & & wran g agt dowfemifat &
A7 qar & Tro o qao saTw w7 e
faa #7181 9aq ga fan i o wrer
1 & 1 #7 o g o fawta w1t a<
e &= fpar oo, 99d < far
f &t ov& | arEr FT AT & o
AT T, e fafamiz av aur €At
AT & O w9 @ foar s o
IR T T@ AFT I aE g
& fa=re &7 a7« qgT SATAT ®IAT
&q £ 23 ¥ q41 gy wAarfeqy @
Aeqy 53T 37 AT AL qF AFAT R
ATIHT T4 w17 w0 Al faa g ie
feur &7 AT Y, qTARer wWAar Y
AT &Y | W9 F 79T &Y Faqadt v wgar
2 & foramm Gar gran &, afe waer fwar
ST AT I & o AT ITATT A HRAT
X gAT AR T AT F A AT KU
f& va i w1 gn wgadin A v
TR & A1 AT HTETAT 39T T BRnAf
T R H ®F g § 1 WII%) 4 & wrd
1y arigd foma arcafow &7 § ara
T g & &% | Wit o g we
THET §T THTIA AL HL R & ) Wiy
& @rafeeew dad wre Srags O
AR v §, TETY WY T 6 o W
¥ § T W O EATS wORTT
T v f e At s AR
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gt €vd uis fafar €Y fisw v
# frww fwar arg, gawT Frofg = W<
| & 1 are ¢ fewm s Afad | gaey
fowg 7 w3 &, & qawaT § ool
wATiAY ®T g AIT T & | @R
fowm 1 T & wor ot i i G
YT AT FAT 7IAT a1 37 % faqy
BT T & AT AT &Y AT | WTH AT
Aardt ® FaF AN WA AN A3 4T T3
g & W A fr w7 g7 i ) fagre &
uw safem w7 dYaw wva Lo saar AEAT
£ T =¥ war °Y Ad) § afew g w™a
& WIF |TeTAT & 1 Y A § af w
BT GREAT BT G FAT I1EF &, Al
¥ wifqs feafa v saqr wear smEy
& I JOHT 7§ R 79T 9 g7E §
I KTAT ERIT 1 3T 79 gt | fa=me
*4T A1 "qIOET Ay 9 f5 confan
wfrma & foray W M7 § ST § Tag
qw ff a1 77) § faas) fv fearat &
F1E Y a(ar 1 | FE T 3,500 FIAT
arfe® M7 w5 a7 fFarR § foo g
& @zl w9 % 1§ = W faw s
=fyg i d2 T s g At
v Y R =TT AT T &Iy Arfaw
Fa= TG & IHT T4 {owar v | famaray
FY gavr A2 JF g@r § S e
&Y e €, SEHT YIIRT =q1A Y 744
Rl F T aAve AT AT ATHIAT & AL
& AT 30,000 q%F IV FT A7 § w@l®
figardl &1 3,500 Wﬁﬁzi&il
QHY g & WY FF T ¥ F 6T
€ fe @ oor e WE | fearal w5
%7 £ o wror IA47 aTA A% A AW
AE qgwdr § 1| TR wrEwl & 9w
] forafaay ar gEx &8 Sy Y grara 93
wqvaT a9 faar s § Sfwa frardl
o o aga &7 sgrv fear omar &0
wafqg & wgar § fw wroer sar S
WAEGT Y AT ¥ WA g
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ol avy A F w7 e § ag
forer & wFw 7 § 1 qow arg 7 Ay
Ty 9T A f&ar 97 | FfeT o o
aw fare # @raew F oF w9ar wqriae
aff s qg & 1 wror mrw givatafa
93 gfrafafeat @aad a7 @ § 7w
gfratafear ead o RE 1 F g §
for greaat 917 ® fag amey o gf-
afafedt #1 s=RT ¥ Wge, aw
HAIIHT FTH GATE & § T B |
wTIRT GfaaT % 9gaT qmg aw ®
AT ERAT H T 1 & ¥ Ly A 6%
& w3¥1 % fag faar #Y qqfre smvear
s w1fgg oY 1 qfeT el dwadta
T F =T & T $AT € ¥ ¢ AY
T FT WG, AT JTAF % fAg <o whraw
& TTT T T RE A 2 F v Ay
A% ® Fe91 % {9Q a7 WGA A o
wfowa & a1 & § | wo I AT
famafagray @9 w1 @ § Sty
g faer frarl ®Y €5 onefY § saal
YT FATTHT H1E 5779 & AL & | /T Ay
T F G WrRI-GTS 41T AT IAWY
oS guRA & fog wad qre v oy
T AEY § A1 WY TER WE AR
&7 AT FL AT WE | IAF AR TATE
FT HAL A T AVIRE | ATH WS AWy
ez AT A eNw qA & qfwy
frg & fog | wTor 37 <efgae qax &
fag qarg €, WA st & fag
T § | FAT AT FT /T 2 v AA
frart ® g +fr w2 9 1 grafan
&Y FrAT FTE € AT 39 AT HY BYE gAY
VST FATE § ) ATH AIIF TIAA AT
T AT FAEAT IO EY R E WX
AT THET T AF T & ST oy
A ET & fag ol @ e &
arz draT ALY A &, fwant oY i
TUT A HT A7 4§ © & §, Ia%
IEATE W AT ® A wyfww o))
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[s 7o wo fog)
& § 1 § guwar g v o awe w0
FZ AE FS H qT9 gH fa6q1 Q1 qFAqT
& | oS AT KR QRN T &7 A AT
AX & 1 gL ZaAt & A wq e HO
R & 1 Wy g Y Area § e frg avg
& g Y agrar faar s Awar €
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gata w1 fagm § fF stror 98T W
FLFIT T T7 ArefqT 98 gar & 1
F wred whrg a5 w7 S g7 WY
wifay w<aT Tz 3 fw oA awenr
ST AT TORTT BT FoAT WA 4 5
foama)l ®T 97 WG wIFSUwATHI HY

Fagar g fo m farg s & e gw
oaT TENE AG) HLA AT FAIAT AL
*® qarfaw suA 5T & &Y FaT FIA )
afe g7 a7 94 FX gFT £ O g4 ITA
AT F) TIT SPTAFTIiE AEH FHTAT
w1fgy fw fogar aoem ar gvar § S7
Tk § E WA T SATAT FTH qAT F |

ofF w1 o7 femrat o ¥ iR fasaw
5T F7% & a8 AGEAT g 27 THAT 4
SFT4T g7 T 30T TN T4 E 0

14 hrs.

Mr. Chairman: The following are
the amendments which~have been
indicated by the Members to be
moved, subject to their being other-
wise admissible;

Amendments Nos. 15, 17, 18, 19, 38,
67, 76 and 77.

Shri Bamra
move:

ot Y aga a37 fgemn framaEt v
& IgF a1 F ATGHT FrEAT ZNIT |
oI AT TFET A WA FA &, S
qT gqEEY §F: faw s=r gemo
I T &7 T JATH FEAT AN )
Wa g% FHIITS AT X9 T F AT a9
aw &t a2 AfewT w7 Fravh £7
& sqaeqr @Y 1| FET qIT srw AR
¥ wa1 ® T F fmmr § & oaw
gfefgfz 1 &7 § A Ig96 I
7 g =9 wwqfy &7 §% 574 &
gaFT At fows T8 T a1 § Fgar
g fe dorgm q41 O EF  foeamit &
qTg AT A I AT Eal v RS
qfg 7 & € &1 fxad o ag
T feart 8 fvg F gvT st o
wqF qT | w7 wfaard Ay §
arq @ & Iy g Aifwg o 2w &
WET AT ATATACT 21 FHAT fop frarr
T awe A favarg 1 At d7r 8y
WY U9 Q% €255 % gry Ffaa fowr
w7 & 3 T 97 Oy q7F | gard
g AgE A TagT aTc FRTE Fraw g

(Angul): 1 beg to

‘That at the end of the motion, the
following be added, namely:—

‘“but Tegret that the Govern-
ment have signally failed to
solve the food situation in the
country.”’

Shri P. K. Deo (Kalahandi): I beg
to move:

(1) ‘That at the end of the motinn,
the following be added, namely:—

“but regret to find that the Com-
munity Development and Natio-
nal Extension Service programme
have not made adequate pro-
gress to solve various needs of
the villages.”’

(ii) “That at the end of the motior
the following be added, namely: —

“but regret to find that no effec-

w™ qaT A8 ®7 Ued fagd do ®
T F SN P A g Ay AT Sy
T IR AT wrEd & 9few gg

tive step is being taken to stop
the colossal wastage in various
major projects taken up in this
country.’
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8hri Mohamed Imam (Chitaldrug).
d beg to move:

‘That at the end of the motion, thc
following be added, namely:—

“but regret that the Addreas
gives no assurance of administra-
tive competence or of measures
necessary to meet the approaching
economic and food crisis and the
evil effects of inflation, so as to
give relief to the people from
their ever increasing hardships
and national difficulties and that
the Government’s proposals for
the future are either inadequate
or injurious.”’

Shri Jadhav (Malgaon): 1 beg to
move:

‘That at the end of the motion, the
following be added, namely:—
‘“but regret that reorganisation
»of the States has been complet-
ed by forming (i) Samyukta
Maharashtra including Bombay
City and (ii) Mahagujarath.”’

Shri P. K. Deo: I beg to move:

‘That at the end of the motion, the
following be added, namely:. —

“but regret that the Address
fails to take note of the ardent
desire of the people of Seraikella
and Kharswan to re-integrate
‘those areas with Orissa State as
expressed in the General Elec-
tions” *

Shri Narayanankutty Menon (Mu-
kandapuram): I beg to move:

(1) 'That at the end of the motiol.
the following be added, namely:—

“but regret that no mention has
been made in the Address regard-
ing any measures for meeting the
unemplovment situation in the
country with particular reference
to the State of Kerala where the
unemployment situation is extre-
mely acute.”’

(ii) ‘That at the end of the mwotion,
the following be added, namely:—

“but regret that no motion has
been made in the Address regard-

-
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ing the necessity of following a
policy of increase in the overall
wages for the workers both in the
public and private sector.”’

Mr. Chairman: All these amend-
ments are now before the House.

Shri A. S. Sarhadi (Ludhiana):
Mr. Chairman, Sir, as we look at
the President’s Address, as Members
of the House, we are compelled to
have a feeling of thanks. There is ne
gain—saying the fact, that the coming
few years would be very vital in the
history of India, interneally as well as
externally. Internally, we are em-
barking on a Five Year Plan. The
strength solidarity and the economic
stability of the country depend om
the success of the Five Year Plans,
No doubt, the Five Year Plan has
been initiated by the Congress Party.
But it is a national plan and failure
in it is bound to have repercussions
on the future of the country.

One is really surprised to find one
hon. Member, the leader of a Group,
who commands respect throughout the
country ridiculing why the Congress
should take credit for the Plan. Of
course, I am new to the Congress
Party. Yet from all democratic prin-
ciples, when a party has initiated a
certain plan, it can certainly take
credit for it and there should have
been no surprise when the Congress
Party in the elections tcok credit for
the first Five Year Plan and the
second Five Year Plan.

As 1 was just now saying, Sir, the
future strength of the country depends
on the success of the five year plans.
But it is gratifying to note that from
no quarter in this House has there be
any criticism of this Plan as such.
There have been criticisms in the im-
plementation of the Plan, but as a
Plan, it has been accepted by all. The
main criticism in this House has been
on the rising trend of food prices.
Certainly, there has been a rise. The
prices are higher from what they
were in 1956. They are higher than =
what they were in 1955. They are
certainly higher from what they were
in 1854. But they are not very much
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emergency and we shall be prepared
higher than what they were in 1953.
It certainly concerns the urban ponu-
lation. But there is another side of
the picture. You have got to
see to the interests of the pro-
ducers and the growers also.

The Planning Commission suggest-
ed that any reduction in the prices
of foodgrains must be automatically
followed by the increased production
and they suggested that 20 per cent
reduction in the prices of foodgrains
must simultaneously follow an in-
crease of 40 per cent. in production.
We have got to see the recent rise
from that aspect. This should not
create any panic. Certainly there has
been a rise, and we should look into
it.

The Government has appointed, or,
is appointing a High-powered com-
mittee for this purpose. Rut, as I have
just now submitted. we have got to
look to the interests of the agricul-
turists and the producers also. There-
fore, I agreed with my hon. friend Shri
Frank Anthony that the high-powered
committee should not concentrate its
energies on the big places and towns
but should go to the fields and consult
the man behind the plough and see
what the situation is.

In the first Five Year Plan. cer-
tainly much attention was paid to-
wards agricultural economy of the
country. But 1 regret to say that so
far as the second Five Year Plan is
concerned, not much attention has
been paid towards agricultural eco-
nomy. This was admitted by the hon.
Minister of Food and Agriculture
while giving his address at the inau-
guzral session of the Agricultural
Ministers’ Conference in 19856. He
conceded this fact at that time and
said:

“Agricultural income all over
the world lags behind the urban
and industrial incomes. In India,
as against the average per capita
income of about 287 of the factory
workers in 1950, the income of
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the agricultural labourer in i950-
51 worked out to an average of
about Rs. 200 only. The second
Plan provides for an increase in
national production of 25 per
cent, whereas the increase in the
agricultural sector is only 18 per
cent. The disparity in the in-
comes of industrial sector and of
the agricultural sector at the end
of the second Five Year Plan will,
therefore, if anything, be greater
than at present. Seven out of
every ten persons living in our
country derive their livelihood
from agriculture and at the end
of the second Five Year Plan, the
vast majority of the people living
on agriculture will not have bet-
tered their lot to the same extent
as those dependent on industry
and trade. This aspect of our
planning cannot be overlooked
lightly, and should legitimately
be a cause for concern.”

1 was submitting for the conside-
ration of the House that in the second
Five Year Plan, the producer and
the grower have not been paid that
much attention which they should
have received. From that aspect, E
submit that this point should be look-
ed into. Speaking as a Member from
Punjab, I submit that 65 per cent of
the population of Punjab is entirely
dependent on agriculture. 8! per
cent of the population is in the vil-
lages, but about 65 per cent, as I said,
are dependent on agrirulture. There-
fore, their future should be looked
into. I would, therefore, urge that,
under the circumstances, heavy in-
dustries and other industries also
should be distributed in a manner
that no State should be left without
industrialisation. In this respect, Pun-
jab has got a grouse which, I am sure,
will be attended to.

Coming to the next point in the
Address, I must say that the unity of
a country, or rather, the strength and
solidarity of a country depends om
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the unity of its people. I feel that
that unity can only be attained if
there is an emotional integration
amongst the different sections resid-
ing therein. From that aspect, the
Government deserves congratulations
for having settled the Punjab prob-
lem. The hon. Member from Bombay
City central said yesterday that there
are mumurings about the lunguage
problem in Punjab. I do not know
from where he got that inforniation.
Possibly, his information is based on
news in the Press of the Punjab. But
I must tell him and through you, the
House, that this problem is settled
once for all. There has been a com-
promise and we take it as settled. It
pained me to find that one hon.
Member has tabled an amendment
that it should be reopened and
'looked into again. I feel it will
be disastrous; it will be rais-
"ng up old controversies. The matter
is closed. Punjab is a border pro-
vince and I believe that if that atten-
tion has been given to it prcviously
before the partition, and man’s mind
is ingenious, probably we would have
been able to settle it and there would
have been no partition at all. But
now, I respectfully submit that any
reopening of it would have serious
repercussions. Therefore, I beg of
those who are from outside not to
raise old controversies which have
been settled.

As I have submitted previously,
Punjab also expects some share in
the industrialisation. I am glad that
one of the Members, the Leader of the
Communist Group, said that the pri-
vate sector is also essential. So far
so good, but I would submit that we
are in an age of democracy and an
age of socialism; we have got to
follow and adopt a socialist pattern in
our economy. The hon. Minister said
that the rise in the prices of food-
grains is partly due to the hoarding
by the landlords and speculators. I
say that this is entirely due to the
hoarding by the speculators and the
businessmen.

An Hon. Member: Where are the
landlords?
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Shri A. 8. Sarhadi: There are no
landlords, I can speak for Punjab;
out of the 65 per cent population de-
pendent on agriculture, 90 per cent
do not own more than 7 or 8 acres.
So, there are no landlords. There-
fore, if at all any person is hoarding,
it is the speculator and the busines-
sman. The best thing would be to
eliminate the middlemen in between
the agriculturists and the consumers.
There should be co-operative socie-
ties and these co-operative societies
should consist of the growers who
should run the market. That would
be in the interests of the economy of
the country. I would submit further
that the private sector should be
limited to the minimum. We are out
of the age of capitalism; we are in the
age of socialism. Therefore. our
policy should be such that the pri-
vate sector’s role is not increased.

It was really a treat to hear a speech
yesterday wherein one of the hon.
speakers, referring to our foreign
policy, pleaded very strongly that our
country should have military alliances
with Russia and China. As I have
said, the next five years are very
vital to the country internally as well
as externally. Both are linked to-
gether. We can have success of the
Five Year Plan only if there is peace
in the world. I will only submit
that India’s foreign policy of conde-
mnation of military alliances is cer-
tainly very good, for, military alli-
ances constitute the basis of war. The
role that India has been playing in
international politics has been noble
indeed. Our policy has not been a
policy of neutrality or isolation or
in action. It has been a policy of ac-
tion in the sense India has always
worked for peace. Some people say
that India’s Foreign policy has foun-
ded in the land of pharoahs. That is
wrong. India still persists in the role
of peace mission, which it has adopted
so long. This has helped to avoid
wars in Indo-China and Korea and
in future also it will avoid wars.

The country’s future iz YBright in-
deed, provided, as has been stressed
in the President’s address, there is
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public co-operation and public deter-
mination; I feel the times call for it.
1 submit through you, Bir, that there
should be complete co-operation from
all of us in the country in this mat-
for.

Mr. Chairman: Swami Ramananda
Tirtha.

Shri Mohamed Imam: I would like
to know the procedure that is being
adopted for the selection of speakers.

Mr. Chairman: The hon. Member
is perhaps new to the House. I am
therefore submitting for his informa-
tion that there is no list or fixed rule
which hinds the Chair any Member
who can catch the eye of the Chair
will be called on to speak. But regard
is always had to the fact that all
pearties should be represented and
back-benchers as well as front ben-
chers should get opportunities to
speak. There is no fixed rule for
calling a speaker; there is no fixed
list with the Chair.

Swami Ramananda Tirtha (Aurman-
gabad): After the second general
elections, we meet with the rich ex-
perience gained during the lifetime of
the first Parliament. The first Parlia-
ment has laid down certain demo-
cratic traditions and conventions:
and, you, Sir, as Chairman, and also
as a Member of this House, have
helped to promote the proper func-
tioning of this House in a manner by
which even the opposition parties
could be satisfied. I am saying this
because we are entering upon a se-
cond phase of our democratic life
and therefore, it is but natural that
we shall be going in for new experi-
ments.

A new experiment is being con-
ducted in Kerala. We believe that
democratic opposition is necessary
and is conducive to the happy func-
tioning of democracy in any country.
Therefore, it is but natural for us to
wish all well of the new regime, It
it acts up to the professions which
have been made before the people of
shat State. This is the first time that
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the comunist party has been put into
power by the democratic will of the
people; and, if they truly believe in
democratic methods, none will be
happier than myself if this experi-
ment succeeds. I wish them all suc-
cess.

The President has very aptly stated
that the limitation of the explosions
of the nuclear weapons is not the
Tight way of putting a stop to the
mentality and psychology of cold
war. There has been a complexity
in the situation and we have to un-
derstand the problem very correctly.
It passes my imagination wyen I see
that Soviet Russia is trying to make
a joint appeal to the United States
and U. K. for the sf3pension of war
and for the stoppage of the nuclear
explosions. I do not know why the
U.S.S.R. should depend upon the
grace of U.S.A. or UK. Why not have
the courage if they are sincere to take
unilateral action and stop its own ex-
plosions instead of appealing to the
good sense of U. S. A. and U. K7 If
as they say they are wedded to the
path of peace, to the method of peace,
then it is the boundeg duty of Soviet
Russia to suspend its experiments
and set an example to U. S. A. and
U. K. and not depend on them to take
the first step and also request Japan
to join it to make up the team.

I only voice my own view when I
express this feeling.

The President has wvery truthfully
dealt with the Jarring Mission. The
Government of India and the Prime
Minister deserve all congratulations
of this House for having adopted a
very firm policy in dealing with this
question. The one great advantage
which this Mission has brought to us
is that it will give a new appraisal
to the Members of the Security Coun-
cil and the U.N.O. about the Kashmir
problem and it will make them rea-
lize the impact in the changed con-
text of the situation and, therefore,
a re-appraisal of the whole issue, It is
no more a question of a plebiscite and
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there is no question of arbitration
also and therefore today the ques-
tion has been again taken buck to
she original position and has to be
solved on that basis and in that con-
text. Therefore, when the U. N.
Security Council is about to meet in
a few days’ time the position of In-
«lia has been stated very clearly and
the Government of India has all the
praige for it on behalf of this House.

Much has been said about the
Second Five Year Plan and the food
situation. I have my own fears about
the food situation. I have had ample
opportunities of moving through many
parts of the country and, I am
afraid the statistics which are being
gathered and which are being placed
before us are not going to take us
very much far. I feel that the next
three months, particularly June and
J‘uly are going to give us much head-

e and from what I understand
from very reliable sources, I feel that
the prices are going to rise and
therefore let the Government before-
warned about the impending situation
that may be created due to the scar-
city of supplies. The President is
quite right when he says that there
is no question of being complacent
dut there is a feeling of deep concern
when he considers the food situation
and the food problem.

The Second Five Year Plan has
been augmented and with the pro-
posals enunciated by thce Railway
Minister it will be adding Rs. 200
crores more to the original size of
the Plan. We have been adding to
the size, but I am afraid there is one
lacuna and that will harm the on-
ward march of the Second Five Year
Plan. We do not have the technical
personnel. The Government is try-
ing to promote as many endeavours,
enterprises and institutions as possi-
ble. There is also another difficulty
1 am quite clear in my mind and I
speak with all responsibility at my
command and with all restraint that
is possible that the administrative
machinery also has been lacking in
efficiency and in promptness. Only a
few days’ back I had the opportunity
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to tour some of the parts and I have
to say from my personal experience
that even after 2 years of the first
application made, the funds have not
reached those people who are mak-
ing the enterprise. I only point this
out to impress upon the administra-
tion that the succe¥s of the Second
Five Year Plan depends as much and
much more upon the efficiency of the
administrative machinery as upon
the co-operation and initiative of the
people. Therefore, the Government
would be taking the correct step if
it gears up the administrative mach-
inery and helps us to promote the
development under the Second Five
Year Plan.

In this second Parliament, and soon
after it has assembled, I would like
Lo throw a suggestion for its serious
consideration. We have had two
elections and we have all gained
ample experience about good and bad
elections and the features of these
elections. Responsible people who
have been thinking about the effec-
tive and healthy democratic func-
tioning of this country have come
forward sto say that the method of
election must be changed and chang-
ed basically and radically. We have
to spend lakhs and lakhs and some-
times crores and if the same method
continues, I am afraid no man with
meagre means will be able to find a
place in this august, sovereign body
of the country. I am saying this with
all sense of responsibility. If this
body is going to be a monopoly of
the few, of those whose purses can
play all good and bad things, that is
not going to give a true democratic
content to this country. I therefore
plead that this House during its life
time of five years, should devise ways
and means with a view to seeing that
the next election to the village pan-
chayat or village unit is held under
adult franchise with a direct method
of election and all the superstructure
is brought into existence by indirect
method. .. ..

Shri Shree Narayan Das (Dar-
bhanga): Will that solve the pro-
blem?
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Swami Ramananda Tirtha: Please
think over the matter whether it
will solve the problem. I am just
putting it before you for your serious
consideration. It may have certain
defects, but those defects will have
to be removed and they are not go-
ing to be so great as the ones which
you faced today in this election. The
only condition for this would be that
you will have to invest the village
panchayat with greater powers, with
fuller responsibility and with ade-
quate  resources. (Interruption)
Let hon. Members not be so impa-
tient. This has been well received
by the Prime Minister of India. I
have not got the text of his speech
here. I think he says that we have
to think of reorientating the method
of elections that we have today and
hence I am placing this point of view
before the House in the very first
session of the Second Parliament.
If there are any defects let those
defects be scrutinised and a Dbetter
method devised. I am not laying any
particular emphasis on this method
only. I am only pointing out the
difficulties. Let us not be blind o
them and if there is any othét mc-
thod that also can be considered.

1 have to say a few words about a
matter which was referred to by a
friend from the Opposition yesterday.
I was not present in the House, but
I have read a report of the speech in
the newspapers. I have not got the
text of it before me. But my views
do not tally with those of the hon.
Member. I have my own views
about it and I thought it better to
express those views in this House
rather than outside. After the elec-
tions I have not said anything about
what has happened in the State of
BombBay. I purposely avoided giv-
ing expression to whatever views I
held. But it would not be proper
on my part to miss this opportunity.
This House decided upon the present
State of Bombay after the Tfullest
consideration and after it had debat-
ed over the issue for moere than a
couple of months. I for one accept-
ed the verdict of this august body as
a democratic verdict and have tried
to implement it to the best of my
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ability and according to my sincer:
efforts. Because, after all, the ver-
dict of this sovereign body has to be
accepted. But at the same time I
felt that if there is any lacuna, if
there is any lapse, any defect, any-
thing wanting, it will be only this
House that can do away with it, that
can remove it and ‘it will be oniy
through the method of argumenta-
tion and conviction to be carried to:
the hon. Members of this House.

The impact of the situation can-
not be ignored. I would only plead
with hon. Members that it would be
wrong to brush aside the results of
the elections in certain pagts of Bom-
bay State as merely emotional abe-
rrations or outbursts. It is a deep-
rooted sentiment. I say it with what-
ever knowledge I have been able to
gain during these months. There-~
fore, if there is anything that is.
wanting in the decision, it has to be
seriously considered and ways and
methods devised to satisfy that sen-
timent, if it is true, if it is genuine
and if there is anything worth in
that. Sir, I would only say to the
Members opposite who have been
talking of resignations, satyagraha,
no-tax campaigns, this and that in
the very first session of this Parlia-
ment, that is not the way, that is
not the method of carrying convic-
tion to this hon. bod:". You may gain
votes from the people, but you wil.
not convert the House by threats and
by talks of resignation. I would be
only too glad. I stand for a unilin-
gual State even today and I would
be glad if this House in its own ripe
wisdom changes its previous decision.
Nobody should challenge the collec-
tive wisdom of this House. If this
House has taken some decision it has
to be respected and has to be acted
upon. At the same time I plead
humbly, sincerely and in all earnest-
ness for a revision of it, if the people
so feel it and the feeling of the
people in that particular part of the
country has to be respected.

Shri §. K. Banerjea (Cooch Behar):
8ir, having had the opportunity of
representing the tea growing areas
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of West Bengal in North East India,
I deem it my duty to invite the atten-
tion of this House to the great pro-
blems besetting the industry, not
only in the particular interest of the
people of my constituency but in the
large interest of our country. I shall
not take the time of the House in
making observations about the na-
tional importance of this industry
which is already known to it, nor do
I like to burden you with details of
statistics.

1 do not wish to speak about any
reduction or remission of taxes or
other impositions, reduction of wages,
etc. As matters stand now, common
tea is often sold below cost of pro-
duction. The gap in world supplics
has been filled by increased produc-
tion in Ceylon, by India’s own efforts
‘and marked rise in production in the
African territories. These territories
1ave so far tended to produce teas
of a common nature, and as such, they
are competitors with similar teas in
the older tea growing countries like
India.

The total production of tea in
India is about 650 million lbs and
out of this North East India alone
produces about 520 million lbs. Half
the production of the North East
Indian tea is of common nature and
the balance is of quality. As such
there is keen competition between us
and those countries which produce
common tea at lesser cost. East
Africa last year produced about 60
to 65 million lbs of common tea and
she is rapidly increasing her produc-
tion. On the top of that African tca
has no export duty. Our out market
buyers buy common tea from those
countries which offer a lower price and
as such the North East India producers
had to face a competitive market in
which on account of higher cost of
production they are not in a position
to compete.

In order to avoid overproduction
the North East Indian producers re-
gulated their crop during the end of
last year by about 25 million lbs. By

doing so the market was stabilised ~
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and the common tea of North East.
India has escaped a great loss. This
year again there is an apprehension
that the total production of the world
would exceed the demand and as such
the common tea of North East India
will be sold at the buyer's discre-
tion. So to meet this catastrophe the
North East Indian producers shall
be forced again to cut down their
crop as was done last year. The re-
gulation of crop will not solve the
problem, because the policy of the
Government of India is to increase
production. Some may ask why
these gardens should not make qua-
lity tea. My reply to that would be-
that quality derives from good for-
tune of location, climate and soil. If
this over-production is allowed to con-
tinue, the fate of the common tea
producers in North East India is
very grave. In the event of loss, Gov~
ernment will lose the taxes and labour
will not share the prosperity and
other will be deprived of their inte-
rests.

Tea i North East India is a sea-
sonal production, and the season
starts with the rain and goes with
the rain. So tea should not be treat-
ed on the same lines as other in-
dustries.

I should mention here that about
two-thirds of the total production of
Indian tea is exported and one-third
—which is about 200 million lbs.—
is released in India for Indian con-
sumption. I would now suggest that
Government may advise the Tea
Board to accelerate the internal con-
sumption in such a manner that the
North-Eastern Indian producers may
not be required to regulate and the
price realised for common tea be
over cost of production.

Finally, it is of the utmost import-
ance to India’s tea industry that no
stone should be left unturned to re-
vive the International Tea Agree—
ment as early as practicable, to con~
trol the exports from the principal
producing countries. I again place it
before the House that unless ways
and means are found out to sclve this:
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problem, the fate of the common tea
in North East India is very gloomy.

Shri Bharucha (East Khandesh):
I am grateful to you, Sir, that at long
last 1 have been able to catch your
eye. It appears to me that fighting
elections is comparatively a very easy
task, compared to the task of catch-
ing the eye of the Speaker!

Sir, I propse to take exactly fifteen
minutes, because I have been noticing
that as a result of hon. Members en-
«croaching upon the generosity of the
Chair, there is a likelihood of other

Members not getting a chance to
speak. I desire to speak......
Mr. Chatirman: The hon. Member

need not criticise the Chair. This is
rather premature. When he ulti-
mately finds how many speakers have
spoken and from which parties, then
he will be in a better position to
.appreciate things.

Shri Bharucha: May I submit that
all that 1 was doing was I was try-
ing to subject myself to a self-deny~
ing ordinance?

Mr. Chairman: At least for the first
few days every Member must think
that he is not the only Member who
has to be called. The Chair has to look
to the number of parties. Now, the
hon. Member may have just seen that
1 have been calling several Members
of the Congress Party; but if he re-
members the proportion between the
Congress and the other parties, he
will certainly appreciate that  still
there is a restraint of some kind and
that the Members on this side be-
longing to the Congress Party are not
very much in evidence compared to
other parties. So let him be patient
and see ultimately whether the scales
are even or are shifting in favour of

any party.

Shri Bharucha: All 1 can say is
this. Some of us have felt rather
dissatisfied about it, and it would be
desirable if the Speaker and some of
the Members sit together and discuss
this matter.
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My, Chairman: He can refer to the
Speaker if he is dissatisfied, but there
is no cause for it so far. This is only
the third day and he should not
think that Members have not been
dealt fairly.

Mr. Bharucha: I propose to speak
on amendments Nos. 31 to 35 dealing
with the States Reorganisation, the
Second Five Year Plan--I shall briefly
touch upon these questions—then I
shall refer to the Life Insurance Cor-
poration Act Amendment and also
refer to the question of stoppage of
thermo-nuclear tests.

With regard to States Reorganisa-
tion, we who have been elected on
the Samyukta Maharashtra ticket have
always felt that a very great injustice
has been done when the principles
of unilingual State has been accepted
in the case of thirteen States and
denied only in the case of Maharashtra
and Gu)arat. We have been repeatedly
told that Maharashtra and Gujarat
cannot be given unilingual States
“in the interests of the coun-
try”. But nobody has ever deflned
what the interest of the country
is. And today, within the House,
I enquire of the Government Benches
if anybody could tell me “one, two,
three, four, these are the interests of
the country that will be endangered
if the fourteenth and fifteenth unilin-
gual States are created”—because
thirteen have already been created.
I submit that we in Maharashtra and
Maha Gujarat have felt deeply this
injustice. It is no use telling us that
this is a passing linguistic fanaticism.
I assure the House it has come to
stay. May I tell you it is not lin-
guistic fanaticism, because I, a non-
Maharashtrian, went to East Khan-
desh and defeated the former Minis-
ter of Law after only thirty-five days
of election campaign? What was that
due to? It was because inherently
the people voted for an ideology.
Let Members completely dissolusion
their minds of this “passing phase”.
That particular ideology has come to
stay, and the sooner this honourable
House rectifies this error and injustice
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that has been done the better for the
eountry.

It is no use saying that the House
has taken a decision and that it can-
not be changed. It is a fundamental
principle of democracy that the Op-
position must have an opportunity to
convince the other side. Four times
the Government has changed its view
with regard to Bombay. First they
accepted the principle that was enun-
ciated by the States Reorganisation
Commission and then came the three-
State formulae. Again they changed
it and said that Bombay will be an
industrial capital of India and that
Bombay would be Centrally adminis-
tered. And then came this question
of a bigger bi-lingual State. If the
Government could change its mind
four times, why not for a fifth time
also?

With regard to the Second Five
Year Plan, if one must look at the
“"Plan in the background of the finan-
cial statement that was produced be-
fore this House by the hon. the
Finance Minister last March, one
comes to these figures that the Centre
has got, during this second year of
the Second Five Year Plan, to fork
out Rs. 772 crores, plus a deficit of
Rs. 27 crores which the hon. the
Finance Minister mentioned in his
19th March 1957 statement and Rs.
32 crores towards payment for matu-
ring loans. In other words, the Centre
has to provide for Rs. 831 crores. As
against that, what we expect is that
market loans will fetch Rs. 100 crores,
small savings Rs. 80 crores, foreign
aid Rs. 135 crores, and miscellaneous
debt and remittance transactions
might give you Rs. 151 crores. That
is to say, your resources are Rs. 466
crores as against a demand on your
purse to the extent of Rs. 831 crores,
leaving a clear deficit of Rs. 365
crores—a deficit of Rs. 365 crores
merely on paper, but which is very
much enhanced if you take into con-
sideration the difficulties, recently
created due to various reasons like
the stoppage of the Suez Canal or the
enlargement of the Second Five Year
Plan or the very heavy drafts on
foreign resources that have been
made recently. Some of the speakers
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have referred in this House to the
fact that we are in difficulties in con-
nection with foreign exchange. No-
body has so far mentioned that only
within ten months ending with Janu-
ary, 1957, this Government has drawn
upon foreign resources to the extent
of Rs. 235 crores, leaving a balance
with them of Rs. 530 crores only.
Therefore, it seems that we have come
to the end of our tether with regard
to foreign exchange,

Though one hates the idea of hav-
ing to expand the Five Year Plan in--
to a Six Year Plan or a Seven Year
Plan, it seems to me that it is quite
inevitable and thc sooner we adjust
ourselves to the view, that an expan-
sion of the Five Year Plan into a
Six Year Plan at least is inevitable,
the better it would be for us and
for others who have to execute the
Plan. They will know the mind of
the Government and the policy of the:
Planping Commission with more pre-—
cision.

Coming to the food question, may
1 point out that I was rather surprised
at what seemed to be contradictory
statements in the Food Minister’s
statement that he placed before the
House yesterday. In one part of the
statement he mentioned that general-
ly speaking, there is no rise in the
price of foodgrains. And yet, he ap-
points a high-powered Committee to
enquire as to why the price of food-
grains rose in spite of higher produc-
tion. I would like to know what is
passing in the mind of the hon. Minis-
ter of Food. Does he believe that
there is any rise in the price of food-
grains or not? If he believes in it
the appointment of the high-powered
Committee is all right. If there is no:
such thing, what is this high-powered’
Committee going to say ? This seems
self-contradictory to me.

Also it appears to me that in the-
overall food position, if the statistics
are correct, about which people en-
tertain grave doubts, there is no-
shortage and it is a question of mal-
distribution. @ Whether it is mal-
distribution or wagon shortage, I do
not know. If we are importing on
such a huge unprecedented scale as.
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a result of the American Agreement
.of August, 1956, I fail to see why
there should be a rise in the prices.
I for one will not believe that corne-
ring in foodgrains is on such a colos-
sal scale as to make any appreciable
difference in prices. That is not so.
The conclusion seems to be inevitable
that there is overall shortage and the
statistics given by the Government are
not correct.

Coming to the Life Insurance Cor-
poration Act amendment, may I say
that whide I am not against promul-
gation of Ordinances to amend such
errors as may become patent as a
result of pronouncement of judg-
ments, in the case of the amendment
of section 11 of the Life Insurance
Corporation Act, amendment by Ordi-
nance was totally undesirable. Here
‘was a case in which the employees
had won their right through recognis-
ed tribunals, through recognised law
courts. Just because the Government
substituted itself as a new employer,
it has no moral right whatsoever to
«<hange the terms and conditions of
service of the employees unilaterally.
T strongly protest against that. I say
that I am not against promulgation of
Ordinance for rectifying such errors
as they become patent as a result of
judgments of law courts, provided
that bread is not taken away from
the mouth of workers.

Coming finally to the gquestion of
stoppage of thermo-nuclear tests, in
the Address, reference has been made
to the Standstill Agreement of April,
1954, which was mentioned by the
‘hon. Prime Minister on the floor of
the House. But, since April 1954, by
now, three years have elapsed and
-vast changes have taken place in the
development and technique of atomic
energy. While we are mentioning in
‘the Address the fact that the Prime
‘Minister’s suggestion of 1954 is there,
may I tell the House that the atomic
clock is ticking fast and it is really
a race between the atom and the
human being. Today it is not readily
Tealised what great damage and havoc
the hydrogen bomb can work. It has

15 MAY 1957

Address by the President 422

been estimated that during the last
world war, all told, 5 million tons of
high explosives were dropped on
enemy countries. Today, & single
hydrogen bomb is capable of inflict-
ing havoc equivalent to 15 million
tons of high explosives. In other
words, a single hydrogen bomb can
work three times the havoc that all
the high explosives during the entire
war could do. And please remember
that neither Russia nor the U.S.A.
have got one hydrogen bomb in their
stock-pile.

14.56 hrs,

[SarpAr HukamM SINGH in the Chairl

Therefore, we are really faced
with such a big problem that
humanity has got to solve it or, in the.
end, perish. I feel that it is not
merely a question of the damage that
a hydrogen bomb can inflict as a
result of high explosives. The result-
ing radioactivity of the bomb, parti-
cularly what is known as strontium-
80 is of such a terrible character
and cumulative in its natute,
that unless our Government takes
serious notice of the fact and
calls a conference of nations,
particularly, of the nuclear powers,
and makes a deliberate, conscious,
persistent effort, these nuclear tests
are going to launch us into a very
difficult position. Probably it is not
realised by the layman what this
radioactivity is. When a particular
nuclear explosion takes place, fission
or fusion, certain types of rays ema-
nate. But, they do not stop or dis-
sipate in space or disperse. They
keep on emanating for half the life
time of the mineral which is used as
the fuel. For instance, if it is radium,
for 1600 years. This radiation will
keep on emanating and if any fish
or human’ being or object is affected
with a concentration of this radia-
tion, then, for 1600 years, that parti-
cular object will also keep on ema-
nating this radiation. Therefore, with
every test, the results of the last tests
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are not wiped out or dispersed or
dissipated. The results are cumula-
tive. Every time a test is made, the
danger iz aggravated. Today, I re-
peat, human ingenuity has discovered
this hydrogen bomb, a single bomb
<apable of releasing all the explosive
power that has been released since
the dawn of human history—three
times more than that. Its radiation
effects have not yet been felt com-
pletely. The scientists say that for
the explosions which took place in
1954, the fall out has travelled into
ionosphere and stratosphere and it
will be 1960 or 1965 or 19870 before
the fall-outs will be descending on
earth. Today, we do not even know
whether they have not already satu-
rated our higher atmosphere, stratos-
phere and ionosphere to such an ex-
tent that we have already passed the
time or limit or dose which the
human constitution can stand. That

»Dbeing the position, the President's
Address refers only to the 1954 Stand-
still Agreement that our Prime Minis-
ter enunciated. 1 appeal to him—
1 know he looks into the question
very seriously—to take the initiative,
to call an all-power conference, parti-
cularly with the object of stopping
these tests. I want the hon. Prime
Minister to go with a beggar’s bowl
to the nuclear powers and tell them
that in the name of humanity he begs
this release from radiation to which
humanity is subjected by a generous,
kind, unilateral act of any nuclear
power which will suspend nuclear
tests unilaterally without waiting for
other powers to do so. I do feel that
this subject is so serious and so immi-
nent that it is very necessary that a
great deal more active interest must
be taken by our Government, than a
mere narration or mention in the ad-
dress that the Standstill Agreement
of 1954 is there. As 1 said, it is a
race between the bomb and the
human being. Who will win, one does
not know. While we are sitting here
debating, I repeat once again, the
atomic clock is ticking fast. Man-
kind has secured knowledge enough
to destroy humanity. May we pray
that Providence grant him wisdom
enough to pyeserve it.
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15 hrs,

Shri Mahanty (Dhenkanal): The
President’s Address is a convenient
peg on which one can hang all one’s
accumulated grievances. But I would
like to utilise this occasion for men-
tioning only two points which I have
referred to in my amendment No. 18,
namely Kashmir, and the food situa-
tion.

Much has been said about the food
situation in the country, and, there-
fore, I would not further dilate on it.
I am happy to find that there has
been a recognition from both sides
of the House that the food situation
today is not as hopeful and as reas-
suring as it has been painted in the
President’s Address.

But before 1 come to that, I should
like to touch on the Kashmir gques-
tion. 1 know this particular question
bristles with difficulties, and I would
therefore, have hesitated to speak on
it at this stage, if only the Prime
Minister had not made it an election
issue during the recent elections.
Wherever he went to canvass for
votes for the Congress, he said, “vote
for Congress to strengthen my hands
to solve the Kashmir question”.

So, naturally, I was scanning
through the President's Address to
find indications of the policy which
the Prime Minister and his Govern-
ment would pursue in solving the
Kashmir question. But I regret to
say that the President’s Address con-
tained even less than what the news-
papers stated in this regard about a
month ago.

The President’'s Address contained
only a brief mention that Dr. Gunnar
Jarring came to this country, had
conferences twice with the Prime
Minister and then left and submitted
a report. The purpose why I have
given notice of this amendment is to
know from Government where actu-
ally Government stand, where actually
the people stand so far as the ques-
tion of Kashmir is concerned.

The genesis of this question is well-
known. Therefore, I shall not dflate
on it. 1t goes back to the year 1947.
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[Shri Mahanty]

On 26th October, 1847, Maharaja Hari
Singh acceded to the Union of India,
after which Kashmir became a part of
India. Thereafter started the most
brazen-faced aggression by Fakistan
under cover of tribal inroads. To me,
it seems, as the years have rolled on, a
minor domestic issue. While India
has becn facing almost every year
such border troubles both in the east
and in the west, I do not know why
Government carried this question to
the Security Council. India approach-
ed the Security Council on 1lst Janu-
ary, 1948. But the question having
been taken to the Security Council, it
pains me to say that the record of our
Indian delegation in the Security
Council was a tale of bungling.

In the Security Council, India
alleged that Pakistan had invaded
in lawful part of the Indian territory.
But anyone who goes through the
agenda paper of 1lst January, 1948, of
the Security Council would find that
it was mentioned as the Jammu and
Kashmir question. I do not know
why the scope of this simple question
was enlarged, and all kinds of things
were brought into, beginning from
Junagadh to genocide. Then, the
item ‘Jammu and Kashmir question’ on
the agenda paper was changed to
‘Indo-Pakistan question’, which includ-
ed all kinds of disputes that had been
going on between India and Pakistan,
as 1 said, from Junagadh to genocide.
This thoughtless acquiescence of the
Indian delegation in the enlargement
of the scope of the item not only con-
fused simple issues but committed a
tragic mistake by conceding to the
implication that both India and Pakis-
tan stood on an equal footing so far as
this particular question was concern-
ed. That made a great deal of differ-
ence.

India went to the Security Council
for Pakistan had invaded Indian terri-
tory. But our delegation came back
after having acquiesced in all the alle-
gations that Pakistan thought fit to
lJevel against India. This tragic mis-
take, this tragic shortcoming has
vitiated that question since then.
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In the meantime, various missions
have visited India, beginning from the
Graham mission to the Jarring
mission. But I would like to know for
how long the people will be kept in
suspense. For the time being, place
yourself in the position of the Kash-
miris and I would like to ask you the
question ‘would you like to continue
as a people under a sort of political
vacuum ad infinitum?’, Certainly, you
would not like it.

Now, the real test is this. You
should tell the country what you are
proposing to do about it. This brings
me to another point and .that is this.
When the Kashmir question was being
debated upon in February last in the
Security Council, when it was propo-
sed that a mission under the leadership
of Mr. Gunnar Jarring would visit
India to investigate whether the reso-
Iution of August 13th, of the Security
Council had been fully implemented,
the leader of the Indian delegation
categorically stated that the acceptance
of that resolution would mean that
India’s allegations were not correct
and that they were subject to investi-
gation. Therefore, the leader of the
Indian delegation was of the view that
the Government of India would
extend all courtesies that are due to
an eminent dignitary like Mr. Gunnar
Jarring, but they would not go beyond
that. But we found that something
more than that was done. Mr. Gunnar

Jarring came and had two conferences ’

with our Prime Minister, contrary to
what was stated by the leader of our
delegation and by the Government of
India; and he has left a report and has
now given another handle to Pakistan
to beat India with. It pains me to say
that this wvascillating attitude of the
Government of India has been
main reason why the Kashmir ques-
tion remains yet unresolved.

May we know what justification is
there that India should still conform
to the international commitment for
plebiscite, which she gave in the year
1948, when the circumstances were
different? In the meantime, a Con-

the
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stituent Assembly elected on the adult
suffrage of the entire people of Kash-
mir came into existence and that
+Assembly had unequivocally passed a
‘resolution for integration with India.
May I know, therefore, what justifica-
tion there is now for still sticking to
that commitment, when the circum-
stances have now changed, and chang-
ed beyond recognition ?

Now, Rakistan or her sympathisers
have no face to say that India is back-
ing out «wof an international commit-
ment. If the Security Council had
acquiesced in Pakistan's default of im-
plementing the resolution of August
13th, if the Security Council could
swallow it, if the Security Council
could let the matter lie, why should
the Government of India be so afraid,
especially in view of the popular will
that has been expressed by the people
of Kashmir, that she will still abide
Ly the commitment which was given
in the year 1948 ?

Without futher dilating on the
matter, we would like to know, and
the country would like to know, how
the Prime Minister is going to move
about in the matter.

I now come to the question of food.
I am glad, as I have said earlier, that
there has been a great deal of recog-
nition from both sides of the House
that the food situation is not as hope-
ful and as reassuring as it has been
presented, in the President's Add-
ress. But the problem has to be viewed
in the proper perspective. In the First
Five Year Plan, the whole bias was in
favour of food and agriculture.

A total amount of Rs. 357 crores,
representing about 15.1 per cent, of
the total investment, was earmarked
for food and agriculture. In the
Second Plan also, the total amount
‘which has been ear-marked for food
is, I think, Rs. 588 crores, represent:ng
11'8 per cent, out of which the volume
of current outlay will be of the oraer
of more than Rs. 250 crores. The
Second Plan has also assured that
the food production would increase
trom 6% million tons in 1955-56 to
75 million tons in 19860-61.
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In spife of these prophecies, we are
now faced with food shortages and re-
ported starvation deaths. Crop failure
and unfavourable weather conditions
are assigned as the chief reasons for
this catastrophe. But in view of the
overall increase in food production, it
really baffles my imagiraticn why
there should be this kind of food shox-
tage. I do not hesitate to say that the
failure of the Food Ministry in this
particular matter has been almost
brazen and dismal. I will substantiate
this allegation by citing a simple ex-
ample.

The House will remember that in
the First Five Year Plan it was recom-
mended that there should be set up
a Central Warehousing Corporation
and State Warehousing Corporations.
This recommendation goes back to
the year 1951. Now, this country had
to wait for this simple thing till the
year 1957. Only on the 2nd of March
of this year the Central Warehousing
Corporation came into existance, and
one does not know when the State
Warehousing Corporations will come
into existence . If the Central Ware-
housing Corporation had been created
and the State Warehousing Corpora-
tions had come into existence early,
certainly this food shortage would
have been met and today there would
not have been this problem of spirally
rising food prices.

If you do not call this a dismal fail-
ure, if you do not call this a brazen
failure, I do not know what failure is.
It is unfortunate that in this country
one puts premium on such failures.

Connected with this question of
food scarcity is also the question of
spiralling increase of Food prices. The
Minister in his statement has quoted
certain figures to show that food
prices have really recorded a decrease
instead of increase. Quoting statistics
to silence or mislead one's critics is a
well-known Euragsian method. But I
would like to know it the statements
bear any correspondence to real facts
as they obtain in this country today.
Even the statistics, tell a dubious tale.
For instance, the wholesale : price
index for January 1957 had recorded
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an increase of 12'3 per cent over the
wholesale price index for January
1956. In January 1956, it was 376 per
cent. and it shot up to 4223 per cent.
in January 1957. The break-up is as
follows: industrial raw material have
advancd by 1'5 per cent. manufac-
tures by 0.1 per cent. and miscellane-
ous by 0:4 per cent. I hold and main-
tain that the rest accounts for the in-
crease in the price of foodstuffs. If it
is otherwise, I would very much like
to be corrected by the hon. Minister
that it is not so. The country should
also be told so.

I was very much pained when the
hon. Food Minister stated that this
food shortage was due to increased
consumption. It was almost a cruel
joke to the thousands who have becn
starving. He could have spared the
country this cruel joke. If he cannot
give them food, at least he can spare
them these cruel jokes, 1 will be
failing in my duty if I really do not
challenge it. Hoarding is the real
cause. May I know if he has got any
power in his hands to bring these
hoarders and black-marketeers to
book ?

The other day while I was coming,
T was told in Patna that at the Patna
station large quantities of foodstuffs
were seized by the policee While
Bihar was starving, there were hoar-
ders and black-marketeers who were
exporting those foodgrains outside.
The police had seized them. I do not
know what is the amount of contribu-
tion to the Congress election fund.
But the Government professes its in-
ability to bring those persons to book
fimply because there is no law in the
armoury of the powerful Government
of India to do so. 1 hold and main-
tain-—and I am quite emphatic about
{t—that hoarding is the real cause, and
only to safeguard the interests of
fioarders the Central Warehousing
Corporation was not probably created
antil the 2nd March 1957,

An Bon, Member: Too much.
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Shri Mahanty: That aparxt, I
will  make three constructive
suggestions to solve this problem, and
1 hope the hon. Food Minister will
give serious consideration to them. The
first is that our food imports must be
stopped here and now. If you
mean business, you will never allow
your foreign exchange to be wasted
in importing rice and wheat. This
may seem something very novel, but
look at what they are doing in China.
It was a deficit country. Overnight,
an importing country has been export-
ing food. It is not by any magic or
totalitarian methods as some would
imagine. I have studied this question
at some length.

Pandit K. C. Sharma (Hapur): But
not intelligently.

Mr. Chairman: The hon. Member
will do better if he remains impervious
to such interruptions.

Shri Mahanty: Yes, Sir.

In China, they have been able to
stockpile food and export foodgrains
outside by adopting three methods.
One was by imposing rationing in the
cities. I do not know why there
should be no rationing in the cities,
because, after all, the city dwellers
are not the primary producers (Inter-
ruptions).

An Hon., Member: Ignore the inter-
ruptions.

Shrli Mahanty: The faces of my hon
friends are so charming that I cannot
ignore their interruptions.

We, city dwellers, are not primary
producers; we are parasites. May be,
we are intellectual workerg, but we
are not the primary producers. There-
fore, we have no right to demand an
unlimited supply of foodstuffs while
the primary producers are starving an@
really suffering, be ii due to inflatio~
nary irends or be 1t on the score of
actual shortage. One thing I noticed
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in China was that in all the cities,
there was rigorous rationing of food.
I think that example is worth emula-
ting.

The second method that they have
followed in China very successfully is
the requisitioning of foodgrains in
villages beyond a certain level, allow-
ing the villagers or cultivators food-
grains for their annual consumption
necessities. The balance is requisi-
tioned by the State. —

The third method is that they
realise their land revenue from the
co-operatives not in cash but in kind,
and that is usually in foodgrains.

This is how they have stockpiled
foodgrains in China and have been able
to export foodgrains outside. Here,
when we are faced with an acute
shortage of foreign exchange, when
we have not got enough money to
spend on our nation-building activi-
ties, it is really criminal to go on im-
porting foodgrains year after year in
increasing volume. It may be that our
psychological make-up may not accept
these suggestions with an optimistic
spirit. But, I am sure the Communist
party is there to lend all the support
to Government for these unpleasant
measures, if they consider them at all
unpleasant. These are the measures
they have followed in China to make
the country self-sufficient in food. 1
do not know why the Government of
India should hesitate to consider those
policies and methods to make our
eountry self-sufficient. Otherwise,
they will be faced with the necessity
of going on importing foodstuffs in
an ever-increasing volume to the great
detriment of the implementation of
the Second Five Year Plan.

Lastly, I would like to say that quot-

Y ing statistics has really no relevance
to or correspondence with the life that
we are living. It is really a tale of
misery, a tale of tears, and probably
t00 deep for tears. It is really crimi-
nal on the part of the Congress to have
begged votes from them and assured
them that the country would flow
with milk' and honey and now to pro-
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fess incapacity and totter out =some
euphemistic reasonings like unfavour-
able weather, increased consumption,
hoarding and so on and so forth to
throttle the voice of the hungry and
the starved.

With these words I resume my seat
but before I do so I would like to
offer my grateful thanks for your
having given me an opportunity to
speak,

aven afdr om  (afearar) cafyd
|77, % ATHT A7 TG E O oww 7
TAT AT R F &Y 77 «93 F19YT
frat §

s wgwm - dfwr 77
gl a7 7Y AT AT | A gD Ay
& Dt B orr B @ aqT Aoy
YT faer mar , o= fe 9= Ay g &
araAZ AL TATAT T E )

sy wfde oW dfade ame 3
R TIFAET & TR T Forar &y avy
Tkl F qT9 gArd A § ) 795 g
U9 ¥ aZ w77 71§ iy faary qifseama
#® g9 7oHl ® qrw gAY e @ o F
quAar g fw arfesna & qarfem oy
gardr aiferey £, ag F o S Defrair 4,
T Az wormrE QY @Y € forer ww
qrfFeaTT FrET AT, I9 9T Tgi Ay -
i ®Y gEA fF | I9F gH SwIge
at @ a1 fis TATT qow 7 W fray
i< ot £ graa Q| AT ge
ot dpafon N oifed W few
frat A oqd IgET T ATAT wTAw
R sa e ga 1 o
frar A1 g ag A wTIANe £
@ & 1 wte grfscata § qfeqs Fnr #r
ag Feafemes ardf T guendy iy
oy o oy § 1 1 g fggem |
qe 7 § orgz gl W o, wr fw
qifeear § €33 vdwlz ardr fay
| W g 3w R ] fe mifewmr &
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Jorer wfam ]

Wt figert §-— ez o ez TrfsearT 7~
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T {oF qOe a7 AF ML AT HER G
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& fea7 9T | IR FF T KT, O
FET, W FIX, TFIT FHF TN
Fror ForaTt AT wwAT & AT RV T e
AT | ATAT AT THAT § | W
w1 @ war §§ & wWer
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[arar sifaa <]
W7 WAl ES gFar § | # gamar3
& AIAA F  HRL WA FHIGS §
& frar san § #iR S g fwrar ar
g S9g AT €7 FfEArE der v T g )
# FZaT1 g fF S[a HT B FT T TEXT A
§ | 39 99 & grw fear S Ay,
TR 959 FT I@AT AT AT Fr=ET
&Y Ig WY AT ATfeT foF a3 Fy g
§ R IFHT g T Fr AT Ffa
Fr g fF 98 <% QAT Rl &
ST S &7 AET gt THAT g, ATST Y SriEray
FIT 9 I€ &€ qFAT & |
Mr. Chairman: Could not the hon.
Member refer to some better analogy?

wen afars ww  F FEan g e aa
THA &I 59 ST § @¢ 16 5 TT
&Y U FTST ® TMAT 9 & Wy & 9
@I WE | AT IHFT gq GATAT AT
M AT TRA

Mr. Chairman: I do not mean to
draw the attention of the Hon. Mem-
ber towards me.

e afesw W o FfET S oS
oo Hfee 7 AT &, SHHT AFA 7
WA L TR AG & | T ATTRT IS
forg e fag @@te adf | @%ar g

TF AT QT @ U S[AT Fd IF
qE FTET TIT 7

AT Afew T ST qF AT gq
IR TG a9q | ‘

qAA g g <@ v for it o g STy
I FTA F FIE ITT T JT ATEC
TR F471 37 EIAT § SUHT TAT AT ST
@Y | 57 &8 FT AT TG 3T @T &
fF 3 am A fF daefaen
gfrae s, ST & oot #7
&1 g 7 forar W 39 faga g
ST ®E WX qugr fewEr  owed
HT T FT A 3@ Wa | IT @R A
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fSr=2id tdo ;o &ro & T 7 &Y
fasrfar # & STFr SiF g, "
IAFT HY I3 EHT TE &Y TAT & | AR
greTa o8 & foF T &Y gd ) #
M 0T F FTS FIT IST AT |
THHT BFA I TELT T3 & | AT TAHT
QT TEAT T AR SAEATT § T | 3
TX FT ST HTLOTE T T IR ST
T TG AT HTTRT TAT A ST AT
T AT gT WY FT TH7T | A8 FY

qfFrar & T& &

Mt fegem fag (M@qR):
AT &, Tg 7 FIATET |

o wfera v gOFT g wAiE E
ST ST § Ag AT I Avfed F oar
T § | AT HEHT § T FGRT T3
qHAT &, T8 A9 AL AT A & Y«
Tt T AT S E )

TF AT T &1 GF & HITHT
fe i =regar g #i7 ag fogsia & ar
8\ &g ar foF wfas gma A
F T | A o T T3 Fear g1
T Ag AGAT A @ AT g |
afwT Gfores gy zwwr 5%
aF A8 frar § 1 gwe fafreet
qrge T v T FE & W T FH
forasy #1E g8 & A& & | AR T
T} wrreey g A fafaeew amga & e
T & @ a8t gueT i aw @ & |
T W FIS T FrE g (THT T |
5@ a<g 9 987 < SATEE TAFEIE gAT
§ feafeerse aref aamd 7 & 9t @ @
FTIET ST AT § I I ;T AT T
w1 w4 a1 | 59 aw 9 gaT qagd
F GHA AT TE § I GG § GELALT
F Y T W ST | qfEEa q S
AT @E & SAh qar g 7 fgegml
qUT GEARTH] F (T § A 919 § (%
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dagi g fgrgl M A AT | AL TAdHE
o1 sfeqr g 7 aveana g S
o7 frgd g9 AT 7 S g
FIT ATT § I 37 AT 7 & 5w 0T
FIAATE FIT I JGTF ST FYSAT R0

=

g 3 aifaw 9 ST

qAata qur WeUGedE &1 HAEr
(=t WgT === @A) WG FT AZ FEAT
arfed ar fF fergal & Seed wifsar
FAART |

e sfaq T AT AT F wEar
g BF argawa 7 g0 )

Mr. Chairman: There is an announ-
eement. In addition to the amend-
ments announced a little while ago,
amendment No. 52 will also be allow-
ed to be moved, if it is otherwise ad-
missible.

Shri S. L. Saksena (Maharajganj):
I request that my amendment No. 82
also may be allowed to be moved.

Shri Mohamed Imam: What is the
significance of admitting all these
amendments? Is it to give priority to
those who have tabled amendments cr
is it only a formal business?

Mr, Chairman: The significance was
made clear by the Speaker. There
was a large number of amendments.
The hon. Members send in large num-
bers of amendments in the first in-
stance but wultimately they confine
themselves to certain selected amend-
ments which they want to move. It
was poiniad out to them that they
might senl in the numbers of those
amendments which they were keen to
move and discuss here. They have
sent in certain amendments and the
Speaker was pleased to announce this
morning as well that some numbers
were being received even after the
fixed time and that he would not have
otherwise aliowed them but because it
was the beginning of the session and a
large number of Members were new
to the House, he would give this lati-
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tude. That is why these amendments
are announced even now. Otherwise,
that time had expired.

Shri Mohamed Imam: Will those
hon. Members who have tabled these
amendments get any preference or
should they be satisfied that their
amendments have been admitted?

Mr. Chairman: No preference is
given to any Member. It is not neces-
sary that an hon. Member who has
given. that number and is keen to move
his amendment should necessarily get
an opportunity to speak. These
amendments are before the House.
They can be discussed by any Member
who stands up. He knows that these
are the amendments that are being
discussed. There is an opportunity for
every hon. Member to refer to them,
to discuss them, tc oppose them or
support them and say whatever he
wants to say about them. That is the
only significance.

Shri S, L. Saksena: I want to move

- my amendment No. 82.

tir. Chairman: He is an old Mem-
ber and ought to have known the pro-
cedure. Anyway, if he wants to move
it, I allow it to be moved subject to its
admissibility.

Shri V. Raju (Visakhapatnam): I
beg tc move:i—

‘That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that a true and accurate pic-
ture of the growing financial crisis,
consequent on the wasteful and
unproductive plan expenditure
undertaken by Government under
its wvarious pilans has not been
stated, and that no adequate steps
have been indicated to safeguard
the deteriBrating financial situa-
tion in the country;

(b) that the extreme stringency
in the food supply, a steep rise in
prices of food-stuffs in the Eas-
tern districts of Uttar Pradesh, the
State of Bihar, the State of West
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{Shri V. Raju)

Bengal, and also the rising prices
of food-stuffs throughout the coun-
try has not been adequately stress-
ed nor has any deflnite policy for
redressing the said situation been
indicated;
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droughts, by stopping floods during
the rainy season, and. by providing
huge quantities of electric power
for electritying the countryside,
and setting up }arge-scals and cot-
tage industries, which can bring
employment and prosperity tothe

people of this area;

(2) any proposal to revise the
order issued to sugar factories not
to pay the minimum price of
sugarcane, but to pay the price of
sugarcane after May 8, 1857, on
the basis of recovery, which will
expose milllons of sugarcane grow-
ers to a loss of crores of rupees
and will also lead to their gefrau-
ding:

(c) that adeguate censure to the
Government of the United King-
dom for its proposed detonation
of a test thermo-nuclear weapon
has not been given by refraining
from attendance at the forth-
coming Commonwealth confer-
ence to be held in June of this
year in England and no reference
has been made of the intention to
call upon the Governments of the
U.S.S.R. and the US.A. to desist
ix;or:t::xn(ii:rtzl;x:g #L:;:;g}i::f::: hensive plsfn to combat the r_apid-
wezpons; _ly developing famine conditions -

in Eastern U.P.; such as,

(3) any concrete and compre-

(d) that the creation of uni-
lingual Marathi-speaking State
with the city of Bombay as its contained in the Second Five
capital has not been indicated; Year Plan for the develop-
and ment of these Eastern U.P.
districts immediately during
this year to enable people te

(a) issuing of imperative direc-
tions to startall the projects

(e) that no reference has been
made to the unsatisfactory manner i
N N get employment during the
in which the General Elections next six months so as to in-
have been conducted.”’ crease their purchasing
Shri 8. L. Saksena: I beg to power;
move:— (b) starting of test works on an
extensive scale in places
where no Five Year Plan Pro-
jects are planned and guaran-
teeing a minimum wage of
. . . annas twelve to adult men
‘but regret that there is no mention a:: :vomen and annas eight
of:— to children working at these
test works;

“That at the end of the motion, the
following be added, namely:—

(1) any proposal to include a
comprehensive multipurpose river (c) ensuring daily payments of
valley project to control the wages to &l men working in
mighty rivers, the Ghaghra, the projects suggested in sub-para
Tapti and the Gandak, which (a) above, and in test works
alone could save three crores of in sub-para (b) above, apd
people from recurring drought and opening of governmeéent grain
floods and the consequent famines
in Eastern U.P., by providing irri-'
gation during the periods of
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(d) directing sugar factories in
Ghughli, Y hadda and other
sugar factories in these
tamine-stricken areas to make
immediate payments of the ar-
rears of sugar price to cane-
growers for sugarcane sup-
plied this year and in the pre-
vious years, and arrears of
wages to sugar factory work-
ers for four to six months
which have not still been
paid in several factories;

(e

~

ordering immediate refund of
deductions made from the cane
price of Annas Two per
maund made several years
ago as compulsory saving, the
total amount of which runs
into several crores;

(f) opening of cheap government
grain shops in each Adalati
Panchayat Centre, in these
Eastern U.P. districts with
sufficient stocks of coarse rice
in these shops;

(g) ordering stern and exemplary
punishment to be given to
black marketeers and hoar-
ders;

(h) ordering of gratuitous relief
to the destitute, disabled and
starving persons in every vil-
lage; and

(4) any effective steps to be °

taken against the discrimination
which is practised against the
trade unions not belonging to the
Indian National Trade Union Con-
gress in the matter of registration
under the Indian Trade Unions
Act, 1926.”° .

.Mr. Chairman: These amendments
are also before the House.

Shri Bhagavatl (Darrang): Mr.
Chairman, Sir, we are thankful to the
President for focussing attention on
two ,vital problems of the day; one

ﬁu !o?d situation and the other is
{ao,,!)!nmhl Qifficulty  that confronts
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With reference to the difficulty that
confronts us more particularly n
relation to the Plan he has rightly said
it to be a matter of serious concern.
It is gratifying to note that the Gov-
ernmeént is determined to go ahead,
keep to the targets and implement the
Plan fully 1n spite of all these difficul-
ties.

We are faced with dearth of capital.
We are running shortof foreign ex-
change. The question is, how to solve
this problem. In Russia they faced
this problem when they first took up
their development projects. They
were also in need of money, but they
solved the problem by creating mass
enthusiasm. With whatever maney
they had they got hundred times more
work done. We have to work in the
same way and get work worth Rs. 2
crores with a capital investment of
Rs. 1 crore. That is possible only if
we can generate mass enthusiasm.
Therefore, the President has rightly
laid stress on public opinion which, he
says, plays not only a large part but
will might a conclusive part. Indeed,
public opinion is a force and if we can
utilise that force for the development
works we can do much with our limit-
ed finance; otherwise we will always
be complaining about want of money
and the work will be half done.

What have we to do if we want to
create mass enthusiasm? For achiev-
ing this, I think, the Government
should first of all remove all adminis-
trative defects. We aré all agreed
that the Government has taken up a
very good Plan. Nobody is saying
that the Plan is not good. Nobody is
saying that the foreign policy adopted
by the Government of India is not
sound. Nobedy is saying that the
principle of having a socialistic pattern
of society for us is not good. But
then, why is the mass enthusiasm
that should have been created i3 not
there? It may be due to some minor
defects in the administrative machi-
nery. We know that the Government

set up some committees to Iﬁ into
" this qQuestion and those
‘have recommended reforms in = the

adininistrafive Mmachinery. We do not
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[Shri Bhagavati)

know as yet as to how the adminis-
trative machinery has been reorganis-
ed, but the defects are still there. That
is a very vital thing which must be
looked into. If ome individual has to
wait for months together to get a
decision over a  certain question,
certainly he will get annoyed and
irritated. If a trade union is to move
for months together to get some grie-
vances redressed, naturally they will
adopt some other methods. These are
matters of detail and yet are very
vital for individuals. These can very
easily be removed. So, if we want to
create mass enthusiasm we have to
reorganise the administrative machi-
nery and see that these minor defects
are removed.

Then again, for mass enthusiasm we
have to show to the people that we
are serious about removing economic
inequalities. It is true that the Gov-
ernment has taken some very vital
measures and those measures will
have far-reaching effects, I am sure,
if we go on like that the economic
differences will disappear one day.
But we have to go a bit faster. There
is no denying the fact that the way
in which we have been going ahead
is not enough to enthuse the pecple.
In the Plan we have laid down the
principle that regional disparities must
go and that individual differences in
incomes should also disappear. But
we have yet to implement that princi-
ple. We have yet to do much to
remove regional and individual diffe-
rences. There are differences in pay
structure between one department and
another. There is difference in pay
scales given to State Government
servants and Central Government
servants. These differences should
also go as far as is practicable. If:
these differences are maintained, I am
afraid the mass enthusiasm that we
want cannot be created. It is true
that there is some risk for inflation
i we increase the pay scales in the
private sector as well as the public
sectpr. But there is a greater risk
if we do not eliminate these diffe-
rences in the shortest poasible time.
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It is also necessary for all the poli-
tical parties to think how to create
mags enthusiasm. If it is thought that
now the Congress party is in power
and they will only fail if the popular
enthusiasm is not created, I think that
is & mistake, If the people &re not
educated and organised to do their
utmost and make sacrifices to solve the
national problems, the present psycho-
logy will remain and the people will
always be depending on the Govern-
ment alone to find money and for
everything. That is not a very good
thing. If the people think that money
will descend from heaven or they will
get money on everything which may
be required from the Government and
they have not to solve their_own pro-
blems, I think no Government, to
whatever party it may belong, will be
able to solve all the problems with
which it is confronted. That is the
basic position. Our psychology is one
of dependence or reliance on others.
That must be removed.

We are very fond of analysing pro-
blems and we feel proud of it. We
derive intellectual statisticians in do-
ing that. But we rarely apply our
mind towards finding out a solution of
our problems, nor have we the cour-
age or determination to solve our pro-
blems. That is I should like to say,
a national defect. If that defect is not
removed, no Government can solve
all these problems. A united effort is,
therefore, necessary for that purpose.
All parties should do propaganda to
that end so that next time if and when
some other party comes to power they
will not have to face the similar situa-
tion and the same sort of problems.

Next, the food problem has been
much discussed here. This is certainly

" a very serious problem for us. This

is not as much a problem of scarcity
of foodstuffs as it is a problem of high
prices. The prices of cereals went up
so high, all of a sudden, and nobody
could say why. The Government has
proposed to institute a committee ts
investigate iInto the causes. But I
should like to say that Governmemt
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should have a machinery to foresee
the situation. That is what is neces-
sary.

Some years back, tea  prices fell
abruptly, and there was a crisis in
the tea industry. Nobody knew how
the situation arose. After one year,
when everybody was debating or
investigating into the causes of the
fall in the price of tea, all of a sudden,
tea prices rose very high, and there
was an unprecedented prosperity in
the tea industry. But there was no-
body in India—I have not known of
anybody—who could foresee this
situation and sound a note of warning.
So, it appears that we in India do not
have that sense of forethought in the
Economic field We do not know
watch or judge the Economic forces
that act and react against each other.
We cannot foresee anything. After the
event, we grow wise and analyse

* things and we form committees to go
and investigate into all these things.
That is not the way of doing things.

Now, the problem is there. We are
setting up a committee which will in-
vestigate into all these matters, but
that is something like a post mortem.
We should have a machinery to watch
and judge the Economic trends. We
should have some experts who can
foresee the market trends and say
when a bad situatiom may arise so that

such a situation could be tackled be-
fore a crisis sets in.

The food situation is bad because
we are not yet surplus. It may be
said that the Government have shown
mome increases in production. Some-
body from the Opposition said that
at election time, the Congress Party
made capital out of it, but at the same
time, that very same Member from the
Opposition showed from the figures of
the Government that continuously for
some years Government have shown
decreases in production These are
all contradictions and confusions. But,
as a matter of fact, it can be seen that
if there is sny surplus in any part of
he country, that surplus is not more
ihan five per cent or so. A surplus of
Rve per cent is not surplus. We can-~
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not depend on such surpluses. If the
weather becomes bad in some years,
that surplus disappears, and we are
in difficulties. So, we must stress on
more production. We are giving stress
and it is all right. But we are not tak-
ing it up as a life and death question.

That only question that we face is
whether we produce more or we
perish. That should be the approach
and that should be the test. I think
we should give much more emphasis
on this question. Moreover, the Gov-
ernment should procure enough cere-
als just after the harvest from the
cultivators through the co-operative
societies and release those stocks at
the time when there is shortage in the
market and when there is a tendency
of rise in prices in the market If
enough rice or atta or other cereals are
released to the market, when, in the
first instance, there is a rise in price,
a sitution like the present will not be
there. If the Government does not
come to the field all at once, then,
there will be some grouse and it be~
comes difficult to tackle the problem.
If, before some months, Government
could release some rice to the market,
I think, prices should not be
rising very high. At the
proper time, the Government,
for some reason or other could not or
did not release enough rice in the
market, and so, the situation is bad.
Now every individual might think
that the food position is such that he
should accumulate some maunds of
rice or atta or any other cereal. In
that way, people accumulate the stuff.
But above all this, there may be some
speculators who hoard. Though the
hoarding of speculators is dangerous,
individual hparding is also not with-
out danger. The accumulation by in-
dividuals occurs when they find that
there is no certainty about the ability
of the Government to cope with the
situation. This tendency should not
be allowed to grow. That is what 1
want to stress, and that can be done
anly if the Government releases the
stock at the proper time, before the
public can talk about it, before the
public knows anything perceptibly.
about the rise in prices.
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oY woddy (amroge) - wwml
ATy, v g e A dgieT ww AT
Yo, Yg,wqq}twqrmwm
fwTe T wE, & rgyfa WY 37 #
g Prataw qr awrE dav ¢ 1 wg Svw @
f wiite ot 4 Tegafa @ frater €
e Y e ot € fae frfirr
v ¥ SR qoIT T sReT
,qgfﬁmgﬁangmm;vﬁw
A" &Y w7 &Y e ag fodt @ & ar
fardft feamr & a1 fel T ¥ A §
7 FF WA TOsE § § ) o
TR AT T qegafa qx 9% fAaifar
T ® TT A Tad oY & g fmar
gram@m g, N ag o AT wfagn
Fret wromm W ...

| wB WA Haew TR, 9ARE )

&t wreggt & et e T @eT
dfew fady & fag fade Ao s
XY & THAT | ¥ A | AT ATEH
% el Araer gaft w2, feeg
L AL TR o CATHINIR T
w7 s §, VIR g9 5 4§ Sae
#3% f& @ & w1 W TG
irafor & swgre aw 7 sroe Y Qe S

Mo THAT & WOT AT & W
®RHT T T Y W €, W R
T E A L HLH IF § BT

s T war g T § S F

gfere ® qgLH <o qHoi! FYEW B qwar
® frq sron afoer S 99T AT
I 7 e Wy W ad g g, feg 9w
T Y TEen #7192t o a1, 7w Wl o
ISTAT A T @ ) AT ® g AR
gt 7 wra A 5w fear §, T 2% ey
Cart & 1 Y o ol e S A
qQU T AN e e gwen ¥
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T wrww ot w gea ¢
oy ®o o warTTETT qwAT wic
e 7 W A 1w f o
<, @ [} W § fe afx oA ¥
& et & sy o< Ty Aify g
*I'lﬂ"@'e‘l'ﬂ‘r TH ¥ Vo FATHHYIE

ST & @ arfiwea ®Y wrswawrd
T FTH 9T a1 A fgar 1 gy
g v faor o3 fasrg ST &t
T @ o, Wi WrRToTErd WYA 9%
foT g @ ®T ATT @ oan, Y gwA
3 faom-nfgfrat & 40 § gafaow
T #Y S o & | g F A A
A Fg ST TAT A1 A AE et ®
SR § @y foar v g gw A 7
sy w3 a3 wfw | gre 75, 9 "
i #1 oF fagrd Wi weewe-
s FweT 78| ag HY v g,
I W AGRT F, T A OEG
ffr g ? 9 q W & ey
Fu ¥ & fod “Afx A7 w1 v
e T & ) omET gg A 3,
TEHET 98 78 &1 = W g8
T & 5 el 9 T i)
@t @me & fegl #F Twe & A
& ot goee o9 Aifg § 9 R
R & TR F f o g & e
frar o g%y ¥ | war gw Wi
& o fagrd o A I F e
R wTER T Af A oW ww
q mﬁsmﬁﬂ@irwqw

wTgF 7wy At 1 feC ww v

w017 A vy g g e
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w& ? i, w1 @ = fev
W v wY gEwg wH &4 7 T,
aff 1 N AT g War W
serd g ¥ g o W
Y, ot | el armer gl e & it
FRhemw d T Y aw afecaw
9T ZaTy ¥Te & ford & Al fr Ay
¥ & qEAry ¥ FAq AT wwATAT FAT
o7 I I %7 g T, W AT
F qaeart & wra forw g w1 awar
W17 o w saEgme fear W
w1 § aifeeer § Y fegut & Ay
Y aTg W AT ®T | Aq AT
forror Y T 9T gET a1 WY
fy qiffe™ ST WM FT TEEHIC
A% FXaT @ gF wF STAT AT HATA
g3 faure wwr =ifgg 1 Sfwa g
qifFeaT™ 9 7 a7 @ THA ¥ g
e g, 7 Fresaondt fggpeY & qoA
¥ fad ofw e & 6T da &
gardy ifx 7w 1 odfe, Afa” o x4y
¥ ey suredy w9 AT )

& wrefr & guémn ¥ waw 7
woAl @ v W oA 1 oF ek
AT FY LA FAF & i g s
¥t awAag & walq AN ow =9
yfw o mrprTEd F A G wg
iy 57 gEY @aX wdft & e g3 aw
¥ g @ ¢ e ge frm e
T qrirery § aREYar % forar 9T )
96 Wt ¢ v v 7y e 2,
o # ey wT T AvEwy g e e
of qar gear fora® st w1 farer
T ATT A AT TRV A F7/T
Ryt §F i g &
s afe wred o s g wae ot
ot ot et &, f o s T
*t o o W) ¥ a7 @7 & Y IEE
wig wfowre & & ¢+ swm o &
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v fr7 g war a7 f aft O any
Y wry, wsac g, mfeerT g
W ¥, o A R o g g
AT w1 § N g ofeaw ¥ am
R ¥ g doc g 1 ok § o=
a1 ar o ) A T I w3 wfaq
w0 ¥, oy T wF ¥ fad gq
F a7 @m0 g T oark
B gwdy & oY 79 fr orfee & qan
o ifgg o ag wreit & o fagrd
YT ¥ wowr faeew Sifer giwwe
AR AT AT T T E 1 e
& fag 78 ek ¥ fr orfeearr
U ST ) A A oifre &
& Iuk frad ot e a1 g W,
a1 feegr wrew A faar &, W gy
T T ATE | TF EHE A gy @
1 afsmm g # S w7
oWy & wwawr ghieary ¥
FoX F FT ARG I AT 9T
qow & fag de F1 FT &9 @
) Aggwrglhadl g &
ofr w1 gade g, feg ame
it A fraw ¥y arfar w1 gudw
g1 Tk & o fagrd e W
qifee A @igq oY W g
g cqrdYy i AgF TR W T o
g fr afe & sracor 7 g e
 Afr wor A& T g ) gH
wdowr  gfafier & v & fawr
Ffrarfed gz e & wmgar 7 <
FRX AT R g AT FRI 1 -
T g7 A ey b, INT g7 0
T w A% NaSt fem, wqmw
ferr Y, wfa & 97T 4, 'O
a% # fagr, 9l w1 gty A9y,
e gz ¥ e Ao A faer
A g ¥ AERET ¥ 43 A 8 v
N q¥ & gepw g R
qE R AT §, IO A R &
fad & e &, ag A wheerdt
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[ arwdd)

WY o T T & it wrfeer oY eqrt
AT Ao fard

6 1@ ane ¥ forq @x § 5 -
ofer & whvaew & mfwearr #r o
&t & W o gram S @
0t Iow ﬁfqﬂn’mg| Tg
% greafoe § | qrfEeE | wHT
|/RraaT IFT AT I qETAT F wrAew
wﬂtmmﬁsﬂmm
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Shrimati Renuka Ray (Malda): Mr.
Chairman, Sir, I rise to support the
motion of thanks to the President.
Brief and cogent the Address has
unerringly pointed out the main eco-
nomic difficulties and the ways and
means through which the Government
and the people of this country are
trying to overcome them. It has men-
tioned the achievements that have
been made as well as the difficultiee
that still remain. The underlying
note shows that there is no compla-
cency in the Address. There is no
tfeeling of behavious like an ostrich to
hide from the problems that confront
us. Nevertheless, it is not & counsel of
despair and. frustration &8 some
gloomy prophets would like it to be.

Sir, living as we do in close proxi-
mity to the times it is difficult.for us
in this generation to judge and assess
all the achievements that have beea
made. It is but natural that we look
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at things that have not been done as
yet #nd not towards those things that
have been accomplished. But I dare-
say that the future will recognise that
@ great deal has been done in the
briet span of only a decade.

Sir, the face of rural India is chang-
ing, changing far more rapidly than
we realise. To my mind the psycho-
logical chapge that is coming over the
people of the country is the most im-
portant. The people under foreign
domination had lost confidence in
their own powers. We had begun to
believe that we could not do things.
Today we have regained that confi-
dence. We are beginning to realise
that it is on our inherent ability that
we shall have to rely and that we
shall be able to overcome our pro-
blems through these means.

The President’s Address has rightly
Mocussed attention on the fact that the
Central and State budgets are deficit
and that our foreign exchanges are
being strained. At the same time it
is the endeavour of the Government
to keep to the targets of the Second
Plan. Sir, in an  admittedly back-
ward country which has to develop in
many ways it is natural and absolutely
necessary to have deficit financing. But
deficit financing has its concomitant
evils and the inflationary spiral goes
up and up, if not properly checked.
It is obviously the endeavour of the
Government to keep a balance; to go
in for deficit inancing when necessary
and at the same time be careful to
see that we do not expect greater
sacrifice of the present to build up the
future.

Mr. Chairman, there is one factur
which I would like to bring to the
notice of Government which 1 think
is of equal importance. In our zeal
to husband our resources and to uti-
lise them to the best of our ability,
let us not do something which may
imperil our efforts. Too much scru-
tiny, too much red tape and too many
difficulties put in the way of those
who are trying to implement the
actual work does not make for success.
Iam speakng not in the air. I speak

a1 o
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in the light of experience and I woull
like to say that it is essential for the
success of the Second Plan to see that
the authority that implements the
Plan, a scheme or a project, whether
it be a state Government, whether it
be a project implementing committee,
whether it be a district official or a
local authority or a community pro-
ject authority down in the district,
must have sufficient resources both in
money and in materials placed” at its
disposal in a co-ordinated manner in
time and be able to make such alter-
ations that local needs demand. If
this is not done, then, as we have seen,
many months of the financial year are
spent in getting sanctions and the un-
fortunate person on whom devolves
ultimate responsibility to implement
the work gets the money at the ele-
venth hour and in the last few months
of the year there is feverish activity.
Naturally this is not very conducive
to efficiency; nor is it the best way of
carrying out our work. It leads also
to unspent balances which are very
injurious at a time when our money
position is so very tight. Therefore,
it is my earnest appeal to the Tyea-
sury Benches to avoid this situation,
for I know that if we are anxious they
cannot be less anxious than us. in
regard to the allocations made by the
Flanning Commission to the different
States, which will be going through
the administrative Ministries in the
Centre they should be made in such a
manner that in the two—the adminis-
trative and Finance Departments that
of the Centre of the State do not haxv
too irritant checks at every stage, It
is true that in a democratic procedure
we have to have certain checks. These
are essential. But such checks should
not become irritants. It often happens
that the authorities which are to bring
about enthusiasm to the people in an
area have to wait and wait for months
while the people lose their enthusiasm,
frustration sets in and that imperils
our Plan.

The President’s Address has rightly
said that in the first year of the Plan
we have not been able to go ahead
and the remson given is the States ia-
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crganisation. That certainly is a
reason. But it is essentially for us
now when we what to go ahead more
rapidly to see to it, in fact, to have
tome investigation made into the ad-
ministrative procedure not only by
the Government at the Centre and
the States but also with the help of
actual implementing authority.
‘Their suggestions also should be taken
into consideration in this matter. I
think if this is done we shall be uble
to go forward more easily. It may be
that sume expenditure may have to be
curtailed; I hope we do not have to
curtail any expenditure. But even if
+his is done, let the money and the
resources like cement, etc., be given in
a planned, co-ordinated manner to the
‘man who is actually implementing the
Plan so that delays are eliminated.

Yesterday I heard an hon. Member
saying that sanction was given for the
construction of some tube wells, but
they are not built. I was wondering
whether it was the authority that had
to build the tube well which was res-
ponsible, or whether perhaps the
cement had not come, or perhaps the
sanctioned money had not actuaily
arrived. These are matters which
need absolute vigilance today because
it the Centre is coming to the assis-
tance of the States, as the Planning
Commission has laid down, and
allocations are to be made for natinn
building services, let us see that we
do not allow these to spoil our effort

. by over jealousness.

Sir, I have not got much time at my
disposal, but there is one point which
I want to bring to your attention. I
feel that in the President's Address
when mention was made of one or
{wo areas where natural calamities
have affected the food position, it
might have added other areas such as
West Bengal or Bombay where an
equally difficult position has come
about. In any way I am glad that the
Food Minister has made a statement
in the House and I entirely agree
with him that it is not a proper
thing to encourage hoarding, espe-

15 MAY 1887 Address by the President 463

cially by the speculator or even the
small hoarder by creating panic., There
is no reason for any pani¢ in this
country, but there is reason to be
cautious, The rainy season is approa-
ching and during that period there are
many areas in this country which are
inaccessible and food reserves have
to be built up in those areas, at once
I should like to tell Members of this
House that not very long ago I was
down in northern Bengal in Malda
and Murshidabad districts where the
wheat crop stood high in the grounds
and the people had expected a very
good yield. But unfortunately the
pathetic thing was that this wheat
crop gave no yield at all because of
rust and other diseases. The economy
of this area, that is Malda and Mur-
shidabad, is greatly dependent on the
mango crop, and to this year it is 20
per cent. of the normal. .

Mr. Chairman: Does the hon. Mém-
ber intend to conclude within a
minute or two, or would she like to
have five minutes tomorrow?

Shrimati Renuka Ray: I would like
to have five minutes either tomorrow
or I can finish now itself within five
minutes.

The Minister of Parliamentary
Affairs (Shri Satya Narayan 8inha):
It does not matter. She can take five
minutes and finish.

Mr. Chairman: Just as the House
desires.

Shrimati Renuka Ray: These are
the matters to which I wanted to
refer. I do not want to go into greater
details. But with regard to West Ben-
gal in particular, I hope that the
request of the Government of West
Bengal for an adequate amount of
foodgrains, both wheat and rice, will
be met. I understand that the Food
Minister is well apprised of the situ-
ation and that he is looking into it.
I hope that in this way the price of
rice will be pegged, because it is es=
sential that this rising price of rice
should be kept under check. For in-
stance, in Darjeeling the price of
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coarse rice has risen to Rs. 27 and it
is beyond the purchasing power of the
people. 1 would suggest that rice
,should be subsidised and sold at the
rate of Rs. 17-8-0. We must remember
that last year there were unprecedent-
ed floods in West Bengal, and this has
greatly affected the purchasing power
of the people.

T bhave spoken about West Bengal
because I have greater knowledge of
that area. But the same thing applhes
to any other area where such condi-
tions prevail.

There were other things about
which I should have liked to spesk,
but I shall take some other opportuni-
ty. There is, however one point I will
make, because it arises out of the
President’s Address. 1 will not go into
any detail over international affairs,
but there is one thing that strikes
y here very much. Is there an
attempt going on to corner India
because she does not join military
pacts? Is there any attempt to force
her because she takes an objective
stand on all issues, based on equity
and justice? I wonder that those who
speak so glibly about Kashmir, a
settled fact, where the people of the
area have decided and it is integrated
in India, never have time to ponder
that over a decade, day after day,
month after month, year after year,
refugees come and it is a one-way
traffic from East Pakistan into eastern
India. How is it that the world out-
side, all those countries which are so
anxious about an area where admit-
tedly in the last ten years there has
been a great deal of improvement,
why do they not think about this fact?
I would suggest to them that they
speak a great deal about free coun-
tries of the world; India is a country
vttut is an admittedly backward coun-
try, trying against the heaviest odds
to go ahead through the means of
democracy. It is a great experiment
which the world watches, which Asia
and Africa watch. If due to external
forces, if due to outside pressure
which India cannot withstand, this
experiment does not succeed, then
those wivo will be responsible for that
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should take warning now. In any
case India which is guided by the
principles that have been laid down
by the Father of the Nation does not
intend to give them up for any con-
sideration; and with faith in our
hearts we shall go ahead in spite of
every difficulty that we face. With
these words I support the motion of
thanks to the President for his
Address.

Mr. Chairman: I can very well
understand the anxiety of a large
number of hon. Members wishing to
speak, and particularly in the begin-
ning. But I would appeal to the hon.
Members also to appreciate the diffi-
culties of the Chair. It is not possible
to accommodate all of them, and some
of the hon. Members must feel dis-
appointed, though the Chair would try
to accommodate as many Members as
possible tomorrow. But those who do
not get an opportunity in this discus-
sion on the President’s Address shall
have ample opportunity during the
Budget debates and I assure them that
their names would be considered in
preference to others who have now
spoken. And even this disappointment
might be a good experience for begin-
ners, because that will give them
some tolerance.

The House now stands adjourned
till five o’clock to listen to the budget
proposals of the year.

The Lok Sabha then adjourned il
seventeen of the Clock.

The Lok Sabha re-assembled on
Seventeen of the Clock.

[MR. SPEAKER in the Chair)

PRESENTATION OF GENERAL
BUDGET, 1957-58.

Mr. Speaker: The Finance Minister.

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir.
In March last I presented to0 the
precacessor of this House an interim
budget for the year 1957-58 in
order to obtain a vote on account
to meet Government’s expenditure un-~
til this House assembled. The expendi~
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ture estimates I am presenting today
are more or less the same as the ones
I presented in March. They have, how-
ever, been reclassified in terms of the
reorganised Ministries, and there are
a few new items to which I shall refer
in the course of my speech.

A White Paper reviewing the major
economic develcpments in the econo-
my during 1956 and outlining the per-
spective against which policies for the
current year have to be formulated
was circulated along with the Budget
papers in March last. Copies of that
White Paper are being made available
to Hon. Members. The broad analysis
of economic trends given in the White
Paper needs little modification in the
light of subsequent data. 1 shall, how-
ever, review briefly the latest avail-
able economic indicators and attempt
an assessment of emergent and pros-
pective trends.

Before I do so, I would like to say
that the economic classification of the
budget as it is now being presented
will be issued in 2 or 3 days time. We
attempted this reclassification for the
first time in March last, and we pro-
pose to continue the practice. But, the
document will have to be released
after a time interval, which would be
short, needed for working into the
tables the proposals I am now placing
before the House today.

The White Paper of March last gave
an analysis of the factors responsible
for the upward pressure on prices
during 1956. In recent months, the in-
dex of wholesale prices has remained
stable more or less round about 420.
For the week ending April, 27, it was
423.5, which is a rise of 8.5 per cent
over the level a year ago. Rice prices
are now at 633 or thereabout and
wheat prices round about 580, they
are 14'1 per cent. and 16-4 per cent.
respectively above the level that
obtained a year ago. Prices of
industrial raw materials have risen
by 9 per cent during the year,
of semi-manufactures by 53 per
cent and of manufactures by 2.4 per
cent. The rising price trend is due in
part to the insufficiency of food pro-
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duction in relation to the demand, and
in part it is attributable to certain ex-
ternal factors. There are, however,
clear signs of demands in the economy
tending to outstrip the supplies avail-
able. If unchecked, these trends can-
not but get reflected in further in-
creases in the cost of living and in
the cost structure of industries.

The latest available estimates of
agricultural production about which
an indication was given by my hon.
colleague, the Food & Agriculture
Minister, that the fall in produc-
tion in  1955-56 was somewhat
smaller than what was estimated ear-
lier. The output of rice is now esti-
mated at 26.8 million tons as compared
to the earlier estimates of 25:5 million
tons, and the estimate for the total
foodgrains output for the year has
now been revised upwards from 63.4
million tons to 64.8 million tons. Even
so, the year shows a shortfall of some
4 million tons as compared to 1953-54
and some 2 million tons as compared
to 1954-55. The decline in foodgrains
output in 1955-56 as indicated by my
hon. colleague yesterday, was mainly
in respect of coarse grains, while the
output of rice was higher and that of
wheat only slightly lower than in the
previous year.

The output of commercial crops
shows no significant charge relatively
to the estimates given in the White
Paper issued in March. The overall
index of agricultural production, tak-
ing food crops and commercial crops
together, would still show a fall of
about 2 per cent in 1955-56 as compar-
ed to 1954-55.

The estimates of the likely level of
agricultural production in 1956-57
indicate that the outturn should, on
the whole, be somewhat better than
the previous year’s. The production of
rice is expected to be around 28 mil-
lions tons, that is, about 1.2 million
tons better than in 1955-56, and of
wheat about 8.6 million tons as com-
pared to 8.3 million tons in 1955-56.
The output of coarse grains and pulses
is estimated at about the same level
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crops, latest reports indicate that the
production of cotton has increased by
20 per cent, groundnut by 8 per cent
and sugarcane by about 17 per cemt
Nevertheless, reports an the food situ-
ation again as was ipdicated by my
colleague yesterday in recent weeks
indicate very difficult conditions in
certain States. I would not like to
minimise the gravity of the situation
as it obtains in these pockets. But sta-
tistieally, it does seem that if at all
there is an overall shortage, it is of
8 marginal character. With the
arrapgements that have been made
for the import of foodgrains from
abroad to meet our normal needs and
with the availability of additional
supplies under the P. L. 480 agree-
ment, it should be possible to ensure
adequate supplies to enable us at least
to hold the price line. I would, how-
ever, cancede that the situation will
need careful watching and the appa-
ratus necessary to deal with the
gitugtion as it develops from time to
time would have to be kept in readi-
ness,

Industrial production has continued
to rise at an annual rate of about 8
per cent, the newer industries, both in
the capital goods and in the consumer
goods sector advancing more rapidly
than the older ones. The pace at which
industrial development has been pro-
ceeding is I believe encouraging. In
that process, it generates heavy de-
mands on our foreign exchange re-
saurces for import of capital goods as
well as raw materials. The immediate
difficulties in respect of foreign ex-
change notwithstanding, it would be
reasonable to hope that the rate of
progress in the industrial sector will
be maintained.

The overall pogition that emerges
£rom the review of production trends
sa far is that the supply of domestic
gaods and services has, on the whole,
shown only a modest improvement
over the previous year, and that the
rise in prices during the year reflects
the pressure of a shortage in supplies
relatively ta the strength of the ex-
pensionary factors in the economy

public and private investment,

Considered by itself, the increase ta
money supply over the last {12 months
or so is not very large, Between the
13th April 1858 and the 12th April
this year, it increased by about Rs. 133
crores. This increase, it must how-
ever be remembered, occurred in spite
of the large balance of payments defi-
cit which resulted in a precipitous fall
in the Reserve Bank’s foreign ex-
change holdings. The increase in
rupee securities held by the Reserve
Bank works out at Rs. 273 crores over
the past twelve months, This is,
clearly an expansionary factor which
reflects, in the main, the growing
borrowings of Government from the
Reserve Bank; in part, it arises
from the pressure on commercial
banks to replenish their resources by
selling securities. Scheduled bank
lending to the private sector was
up by Rs. 147 crores during the
year. The liquidity of the banks
has in the process been strained and
money rates have hardened. Strin-
gency in the money market has con-
tinued. This stringency is to my mind
& usual accompaniment of a phase of
economic boom when investment
tends to outturn savings; it is not an
indication of an insufficiency of the
monetary media. An abatement of
monetary stringency has at this stage
to be sought not through a general
increase in the supply of credit but
through measures to prevent an ex-
cessive diversion of credit to less
essential uses and through the crea-
tion of special institutions or facilities
for supplying selectively the type of
credit needed for priority develop-
ments.

The major problem before the
country undoubtedly is the large and
continuing strain on foreign exchange
resources. Since the beginning of the
fiscal year, 1956-57 there has been a
persistent pressure on the balance of
payments resulting in a draft on the
country’s foreign exchange resources
of nearly Rs. 300 crores. S8ince, during
this period, a credit of Rs. 0.7 crores
was cbtained from the Internationat
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Monetary Fund, the fall in the Reserve
Bank’s holdings amounted to about
Rs. 240 crores.

The balance of payments for the
first quarter of 1956-57 showed a cur-
rent account deficit of Rs. 445 crores;
the deficit widened to Rs. 8l.4 crores
in the second quarter. For the third
qQuarter for which data are now
available, there was a further increase
in the deficit which worked out at Rs.
84:8 crores. Excluding ‘official dona-
tions’ which enter intc the current
account, the deficits for the three
quarters were Rs. 54.1 crores, Rs. 80°9
crores and Rs. 92'4 crores. Since
January, 1057, further foreign ex-
change resources of the order of Rs.
88 crores have been used up. The
foreign assets of the Reserve Mank
now stand at a little below Rs. 5600
crores. Despite the measures already
taken to restrict imports, there is no
indication yet of an abatement in  the
rate of drawals which now averages
Rs. 5 to 8 crores a week. This em-
barrassing ‘lag’ notwithstanding, the
steps we have already taken and
necessary will, I believe begin to pre-
duce their effect before long.

On a rough estimate, imports for the
year, 1956-57 will aggregate to over
Rs. 1000 crores, while exports will
be around Rs. 850 crores. The bulk of
the additional imports received during
the year is for developmental purposes
and should help strengthen the eco-
nomy in due course. It is, however,
obvious -that foreign exchange ex-
penditure has to be limited to the
availability of resources, and the pre-
sent imbalance in the country's exter-
nal account rectified. The various
corrective measures adopted during
the year were reviewed in the March
White Paper; further action in the
same direction which is necessary will,
as I have just said, be taken.

There is it will be realised hardly
any cushion left in our foreign ex-
change resources to prevent a further
significant draft on them. The level
o! imports hereafter has necessarily
to be regulated in the light of our
current earnings and the inflow of
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supplemental resources we can secure
from abroad and should be closely re-
lated to essential requirements of the
high priority projects in the Plan. The
import policy for the second half of
1957-58 is now in the process of being
formulated with the objective of se-
curing a further sizeable saving om
imports. The large volume of imports
of capital goods and of developmental
commodities that has already come in
should to my mind make it possibie
for investment within the economy to
go forward for a time at any rate at
a satisfactory rate and care will be
taken to allow such imports as are
necessary for us to get the benefit ot
whatever equipment hag been obtain-
ed and for maintaining production at
a reasonable level. It would, however,
be idle to pretend that all hardship
can be avoided. The exigencies of the
situation require that a balance on
external account must be restored as
early as possible, and the necessary
price has therefore to be paid.

An improvement in the balance of
payments situation Is, I should add,
largely conditional upon the adoption
of domestic policies designed to hold
inflationary pressures in check. An ex~
cess of purchasing power within the
economy reises internal prices; it also
reduces the availability of supplies for
export and pushes up the demand for
imports. It is, therefore, necessary to
orient fiscal and monetary policies
to the keeping down of domestic con-
sumption and to the diversion of a
part of the domestic output to export
markets, I may mention here that
the exports of cotton textiles in
the first three months of 1857
have reached a total of 260 mil-
lion yards and if statistics can give
us any satisfaction this gives us wm
annual rate of about 1000 million
yards. The increase in excise duty on
clnth in September last has it seems
inspite of our doubts to the contrary
succeeded in ome of its objectives
without raising prices of cloth in the
process. We should constantly be on
the watch for similar opportunities to
enlarge our foreign exchange earnings.
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After this broad review of the latest
economic trends, I should now like to
give an account of the bhudget esti~
mates for 1957-58.

In the estimates presented in March
1967, revenue was taken at Rs. 686.22
crores and expenditure at Rs. 663.09
erores, leaving a deficit, on revenue
account, of Rs. 26.87 crores. As a
result of certain modifications which
bave since been found necessary, reve-
nue deficit, on the basis of existing
taxation, is now estimated to increase
by Rs. 6.25 crores. This is as a result
of a reduction of Rs. 1.25 crores in the
net contribution of the Posts and Tele-
graphs Department to General Reve-
nues and an increase in expenditure
of Rs. 5 crores.

The reduction in the Posts and Tele-
graphs contribution is due to an addi-
tional provision of Rs. 1.25 crores for
the Renewals Reserve Fund. A broad
'examination has revealed that the pro-
vision made in recent years for depre-
ciation and replacement of assets in
this sector has been very inadequate
and that at least 2.75 per cent of the
capital at tharge should be provided
as a depreciation reserve. Provision
made this year amounts to Rs. 1.25
crores which represents only 1.25 per
cent on the capital at charge of about
Rs. 100 crores. Pending a detailed
examination, the provision is now
being doubled for the current year.

The increase in expenditure is
accounted for by three items. The first
is a provision of Rs. 3.12 crores for
grants to the Khadi and Village Indus-
tries Commission for development of
Ambar Charkha. A programme for the
introduction of 75,000 Ambar Char-
khas was started last year. The results
of this programme have been review-
ed recently and it has been decided
to continue and expand it further
during 1957-58. For the present, the
expanded programme provides for the
introduction of an additional 90,000
Ambar Charkhas, the total cost of this
programme being during the current
year, Rs, 10.09 crores of which Rs, 3.12
crores will be by way of grants and
the balance by way of loans to the
Khadi and Village Industries Com-
miseion,
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The second item is a grant of
Rs. 1.55 crores to the Government of
Assam towards the extra expenditure
which they have had to incur receni-
ly for the maintenance of law and
order as a result of the disturbances
in certain border areas. The State
Government have had to incur large
expenditure on providing relief to the
affected population, borrowing police
forces from other States and cons- -
tructing roads and bridges to facilitate
communications. This abnormal ex-
penditure has caused a great strain on
the State’s resources and the Gov-
ernment of India have agreed to meet
50 per cent of the cost of relief mea-
sures and of roads and bridges and
the entire expenditure on the police
forces borrowed from other States.

The last item is a provision of Rs. 33
lakhs for incidental expenditure on
transport ete., in connection with the
return of Land-Lease silver to the
Government of U.S.A. During the last
War, the U.S. Government leased 226
million fine ounces of silver to the
then Government of India to be re-
turned five years after the termination
of the emergency. The liability for the
return of this silver was divided
between India and Pakistan, India’s
share being approximately 172 million
fine ounces. It has now been agreed
that the Government of Indiz would
make immediate arrangement for the
shipment of 50 million fine ounces of
silver and that the balance of 122 mil-
lion fine ounces should be made avail-
able in the form of quarternary alloy
coins. The cost of shipment of fine
silver would be borne by the Govern-
ment of India while the alloy silver
would be delivered in India and the
U.S. Government would meet all cost
of handling, transport and refining and
also retain the metals recovered in
the refining process. On bealance, the
transaction seems to accrue to the
advantage of the Indian Government.

On the capital account, the estimat-
es pregented in March last provided
for an outgo of Rs. 77221 crores for
capital expenditure and loans to State
Government and others. Ax stated sar-
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lier an addition of Rs, €97 crores is
now ryequired for loans to Khadi and
Village Industries Commiesion for
the Ambar Charkha programme.

A provigion of Rs. 15 crores is being
made far loans to the Reflnance Cor-
paration which is proposed to be con-
stituted shortly. The Agricultural
Commodities Agreement between the
Government of India and U.S.A. under
American Public Law 480 provided,
among other things, that a sum of
about Rs. 26 crores would be reserved
for re-lending to private enterprise in
India through established banking
facilities. As a result of subsequent
discussions with the U.S.A. authoriti-
es a scheme has been evolved for
channelling these funds through a
Refinance Corporation, which will
provide re-lending facilities against
loans given by Banks in India. The
Corporation is proposed to be con-
stituted as a joint stock company
under the Companies Act, 1958, ini-
tially with an ordinary share
capital of Rs. 126 crores to be
subscribed by the Reserve Bank
of India, the State Bank of India,
the Life Insurance Corporation of
India and about 14 from amongst
the larger scheduled banks in India.
It is anticipated that the Corporation
will require loans from the Govern-
ment of India out of the earmarked
funds relating to the P. L. 480 Agree-
ment, to the extent of about Rs. 15
crores during the current financial
year.

Another provision of Rs. 50 lakhs 1s
being made for investment in the
share capital of the Export Risk Insu-
rance Corporation. The Corporation
wil] be registered under the Indian
Companies Act as a Private Limited
Company with an authorised capital
of Rs. 2.5 crores and paid-up capital
of Rs. 50 lakhs. The maximum risks
which the Corporation should carry
will be 10 times the subscribed capital
and the reserves built by it. In setting
up the Corporation to introdu a
scheme of export risk insurance in
India, the Gavernment of India have
been sctuated by the desive to place
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the Indian exporter on even terms
with exporters of other countries, who
are aided by similar schemes in their
countries.

These three items on Capital
account will aggregate Rs. 22.47 crores.
Against this Capital receipts are now
expected to immprove by Rs. 25.83
crores. Of this increase, Rs. 9.36 crores
represent the additional contribution
to the Railway Development Fund
which has been announced in the
Railway Budget presented on the 14th
May 1957 by my hon. colleague and
Rs. 1.27 crores the additional contri-
bution (inclusive of interest) to the
Posts and Telegraphs Renewals Re-
serve Fund mentioned earlier. The
balance of Rs. 15 crores is-on account
of assistance under the Agricultural
Commodities Agreement with the
U. S. A. which is now estimated at
Rs. 85 crores against the credit of Rs.
50 crores assumed earlier, the total.
foreign aid thus amounting to Rs. 150
crores. In the result, there will be a
net receipt of Rs. 3'368 crores on
Capital account.

Taking the Revenue and Capital
accounts together, the overall deficit of
Rs. 365 crores estimated earlier will
now increase by Rs. 280 crores aggre-
gating to Rs. 367:89 crores.

The review of economic conditiens
and of the financial position as
it emerges for the budget year
shows clearly that while more
resources are required for meeting
the increasing demands of the in-
vestment programme, both public
and private, the economy is not gemn-
erating the necessary savings. Budge-
tary deficits, rapid expansion of bank
credit, continued pressure an prices
and a large balance of payments defi~
cit—all  these taken together—
cannote a deficiency of voluntary sav-
ings relatively to the size of the invest-
ments now being updertaken further,
the emerging pressures have {0 be
judged in relation to the requirements
over the entive Plan period. Expendi-
ture on the Plaa has inevitably to bp
stepped up year by year, and the
strain on the country’s rescurces wilt
grow in the period that must slapes
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before the investments being made
come Aq fruition. These demands on
the economy can be met successtully
only by sustained effort at increasing
productivity and mobilising savings
on a national scale. Simultaneously, it
is essential that the pace of invest-
ment, bath in the public and private
sectors is kept in reasonable relation-
ship to the progress made in enlarg-
ing domestic savings and securing an
inflow of external flnance adequate to
meet the foreign exchange require-
ments of the programmes in hand.
This is the setting against which the
policies and proposals that I propose
to place before the House have to be
judged.

The first item of policy I wish to
consider is credit policy. I referred
earlier to the expansion of bank cre-
dit that has taken place over the last
twelve months and the consequent
strain this has imposed on the liqui-
dity of the banking system. In the last
few years the tempo of investment
activity in the private sector has been
steadily rising, and more recently
there is evidence of a marked quick-
ening of this tempo. This has entailed
larger demands on the banking sys-
tern by trade and industry. The cre-
dit advanced by scheduled banks rose
during the year 1956 by Rs. 153 crores
to a record level of Rs. 788 crores, and
in the first four months of this year,
it has risen by another Rs. 119 crores.
The deposit resources of banks have
not gane up to a corresponding extent.
As a resulf, there has been an acute
stringency of funds in the money mar-
ket and an appreciable increase in the
call money rate and the lending and
deposit rates of banks. Considering
the overall trends in the econamy,
the remedy for a situation of this
nature is not an outright increase in
the supply of money and credit to
the extent of the demand but a cau-
tious and orderly expansion to meet
genyine needs, accompanied by mea-
sures to prevent an excessive diver-
sion of credit to less essential uses.

Againgt this background the Reserve
Bank has been pursuing a policy de-
signed to moderste the inflationary
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possibilities of a large credit increase
through general and selective credit
regtraint—without at the same time
denying credit to essential lines of ac-
tivity. This policy of judicious res—
traint took the form of an increase
in the bank’s lending rates; the rate
on advances under the bill market
scheme was raised in two stages in
March and November, 1956 from 3 to
3-1{2 per cent and in February this
year by an enhancement of the stamp
duty om usance bills which iacreased
the effective rate of borrowing by
banks to 4 per cent. Simultaneously,
the bank increased its rate an advanc-
es against Government securities to 4
per cent. In addition, as it appeared
that speculative trading, particularly
in essential commodities in short sup-
plies like foodgrains, absorbed some-
portion of bank credit, the Reserve
Bank issued directives with a view
to regulating advances against such.
commodities.

These measures have generally been
effective, In the busy season now com-
ing to a close credit extended has
been of a somewhat smaller order
than in the last busy season. The tech-
nique of selective control has had
some effect on the level of bank cre~
dit; it has restrained the rise in prices
in the sectors to which it was directed
and has helped in channelling resour-
ces to more desirable outlets. It must
be emphasised however that the
Reserve Bank’s policy has not been
one of mere restriction of overall
credit; in fact, it has been one eof
ensuring controlled expansion—a pro-
cess which has been helped in parti-
cular by the liberslisation of the
bank’s credit facilities under the bill
market scheme and also through its
open market policy. The expanded
facilities under bill market scheme
could be availed of by banks on =
larger scale by a greater accretion to
their deposit resources. Some progress
has been achieved in this respect, but,
I feel that a greater effort on the part
of the banks to atiract resources
especially by reaching classes whighe
have not yet developed the banking
habit is called for.
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In view of the increasing tempo of
developmental activity sprogrammes
for the current year and in the suc-
ceeding years, I am convinced that
credit policy should continue to be
directed towards moderating the pres-
sure of demand for funds without at
the same time hampering essential
lines of productive activity. It is in
this context that the Reserve Bank has
‘been continuously keeping its bank
rate under review. Earlier today, the
bank announced an increase in the
bank rate from 3-1|2 to 4 per cent.
As the effective lending rate of the
Reserve Bank to scheduled banks has
been 4 per cent for some months now
and the markets have had sufficient
time to adjust themselves to this rate,
this seems an opportune moment for
rationalising the lending rate structure
of the Reserve Bank by raising the
bank rate itself. There are other con-
siderations also which indicate the
desirability of making this adjustment
in the bank rate at this stage. I am not
unaware of the limitations of the bank
rate as an effective weapon in a deve-
loping economy. Nevertheless, an
increase in the bank rate should assist
the Reserve Bank in its task of
moderating the pressure of demand
for credit. While the Bank’s latest
decision might appear to be only a
formal recognition of a de facto situa-
tion, it is an action in keeping with the
analysis of the economic situation I
have presented today, before the
House to curb the inflationary poten-
tial in the economy. In view of the
increase in the bank rate, there is no
longer the need to keep the stamp
.duty on usance bills at existing levels,
and I am therefore reducing it with
immediate effect to 80 Naya Paisa per
‘Rs. 1,000/- for three months.

I may mention once again, in this
context, the steps we are taking fo
set up a Refinance Corporation to cater
to medium term needs of industry.
This Corporation will in time, I hope,
fill a lacuna in our existing system
-of Industrial financing. This is an
instance of the positive aspects of the
policy of controlled expansion which I
have referred to a little while ago.
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This brings me to my next point,
which relates to small savings. In
the ultimate analysis, the limit to ex-
pansion in the economy is set by the
availability of savings, and in a
country like ours where the banking
habit is under developed, small sav-
ings have a special role to fill. Taking
the first Plan period as a whole, the
progress of the small savings move-
ment has been encouraging. The tar-
get for the Second Plan requires a
substantial stepping up of collections
year by year and I am anxious to
ensure a sufficient incentive for the
investor in small savings in all forms.
The small savings movement is to my
mind more than a way of collecting
money; it is a scheme for spreading
the habit of thrift and of encouraging
participation by the common man in
the Plan effort. I wish to take this
opportunity to appeal to every family
whether in the urban or in the rural
areas to save more and make the
small savings movement a success.

While the campaign for small sav-
ings has to be intensified, I propose
also to increase the rate of interest on
small savings investments with effect
from the 1st of June 1957. Briefly,
I have decided to increase the rate of
interest on Post Office Savings Bank
accounts by % per cent. and to have a
new series of 12 years certificates to
be called National Plan Savings Certi-
ficates in replacement of the present
National Savings Certificates and
National Plan Certificates. The interest
on Savings Bank accounts will now
be 2-1|2 per cent on balances up to
Rs. 10,000 and 2 per cent on balances
in excess up to Rs. 15,060 in the case
of imdividuals and 2 per cent on
balances in the public accounts. There
will be only two types of savings
certificates hereafter: (i) the National
Plan Savings Certificate with a matu- _
rity of 12 years and (ii) the Trea-
sury Savings Deposit Certificate with
a maturity of 10 years. The yield on
both these will be increased; for the
former to 4.25 per cent compound
interest, at the end of 12 years and for
the latter to 4 per cent at the end of
10 years. Both these certificates will be
tax-exempt. For people who hold
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these certificates for period less than
12 years the yield will be suitably ad-
justed. For example, Rs. 100 invested
in a National Plan Savings Certificate
will become Rs. 127 at the end of 7
years, Rs. 148 at the end of 10 years
and Rs. 165 at the end of 12 years. In
case of the Treasury Savings Deposit
Certificates interest at the rate men-
tioned is paid every year but an ad~
justment is made in the event of the
holder deciding to encash it before
maturity. In the case of National Plan
Savings Certificates the period of non-
cashability will be fixed at 12 months.
The further issue of National Plan
Certificates and 7 years National Sav-
ings Certificates will be discontinued.

Fiscal and monetary policy at this
juncture has to be designed in a way
that will make it clear beyond doubt
that we, on our part, are determined
to do our best to implement the plan

»as fully as possible. We have to make
the fullest effort to raise the domestic
resources required and I shall come
presently to my tax proposals—which
reflect this determination. It is clear,
however, that the problem is not
merely one of raising more domestic
resources but also of finding ways and
means firstly to conserve and second-
ly to augment our foreign exchange
resources in keeping with the large re-
quirements of the Plan. I am proba-
bly stressing this point a little hard,
harder than is necessary, but I think,
circumstances warrant it. The steps
we are taking in the field of domestic
economic policy will, it is hoped, re-
act beneficially on our foreign ex-
change position as well, but this latter
is, admittedly, a more difficult prob-
lem. What we can earn by way of
foreign exchange on our exports is not
a matter entirely in our hands; it
depends on the trend of world prices
and demands. Similarly, the prices we
have to pay for our imports are
beyond our control and all that we
can do is to limit the volume of our
imports. Here again, there are pro-
blems. The cuts we impose on im-
ports becorQe effective only after a
time lag. Moreover, a developing
economy needs increasing imports and
there is danger, in a restrictive import
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policy, of impeding the flow of im-
ports needed for the very purpose of
development. Foreign exchange policy
is thus a matter of delicate balancing
and it is a balancing, if I may say so,
in which a favourable turn of the
wind could make a material difference.

In the March White Paper the vari-
ous measures taken to save and con-
serve foreign exchange have been
listed, The import programme for the
first half of this year involved consi-
derable cuts in imports, and the pro-
cess will, I am afraid, have to be
carried considerably farther in the
import programme for the second
half of the year. Government have
already announced their policy in
regard to licensing of capital goods
imports. Private investors are being
encouraged to seek medium term
credits from abroad and to invite
foreign enterprise to associate itself

_increasingly with Indian enterprise.

We have in front of us a rather diffi-

. cult period and we will have to exer-

cise the utmost caution and vigi-
lance in the matter of imports
while taking every possible step to
increase our export earnings. The fact
that in the last twelve months the
level of imports has been excep-
tionally high warrants the presump-
tion that the economy can put up with
sizeable import cuts for some time to
come without serious dislocation. At
any rate, I wish to reiterate the Gov-
ernment’s determination to restore a
position of better balance in external
accounts as early as possible.

An under-developed economy which
launches upon a programme of indus-
trialisation suffers from the inevitable
handicap of having to import from
abroad, all or practically all, of the
equipment and capital goods that it
needs to make the right start. Never-
theless, a start has to be made and in
the process risks have fo be wunder-
taken. In thg nature of things it is not
possible to chalk out the course of
policy and action in the field of fore-
ign exchange with the same precision
or detail as in the case of domestic
policy. The second five year plan
involves heavy foreign exchange
expenditure and the estimated gapin
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the balance of payments has widened
partly because in some respects the
initial estimates were on the low side
and partly because of the rise in
prices abroad. This gap is by no
means easy to fill. We shall have to
make our best effort along the lines
I have mentioned. At the same time,
we must recognise that external re-
seurces on a considerable scale will be
necessary in order enable us to see
through the developmental tasks we
have taken in hand. Given reasonable
effort all along the line on our part,
we shall, I am confident, get over the
transitional difficulties that are con-
fronting us at present.

The estimates of required outlay
have gone up since the Plan was
formulated. The fulfilment of the
Plan to schedule postulates, inter alia,
the availability of external resources
on a considerable scale, and the need
for these resources is the greatest in
the earlier part of the/Plan. Evidently,
shortfalls in this respect cannot be
made good by a draft on domestic
resources. We have this aspect of the
problem under continuous review. It
is not possible to say at this stage to
what extent the progress of the plan
will be affected because of foreign
exchange shortage. The core of the
Plan is steel, coal, transport and
ancillary power. With the external
assistance that has been already
promised and with further support
from the International Bank and other
sources, we shall, I think, be able to
carry through the projects in this
“core”. This group of programmes
has the highest priority in view of its
beaying on further development. But,
in reger-d to other projects, especially
those for which no external resources
are specifically forthcoming, and
which are not otherwise of high
priority, it would be prudent for us
not to make fresh commitments for
same time until the outlook becomes
clearer and we have more assurance
of our being able to find the foreign
exchange resaurces needed for them.
Some rephasing of the Plan is thus
inevitable, but, it as 1 hope, the
balance of payments situation takes
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a turp for the betier before long and
it we suecceed in securing adequate
external resources, the achjevement
on the Plan shoyld not f3i1 much
behind schedule.

Even if the Plan did not encounter
difficulties in certain sectors—which
it does—a rephasing of it might be
necessary in certain parts. The rapid
development of the country in the
last few years has made it incumbent
on our part to give closer attention to
the socio-economic objectives of the
Plan. The Plan has set to itself the
objective of increasing national income
progressively over a period of 15 to
20 years. The urgency of develop-
ment is related to the need for raising
living standards all round and for
creating an environment in. which
democratic values and ways of life
take root and gather strength. To
those who regard the Plan as too
ambitious, I would respectfully submit
that they should take a good look at
the living conditions of the bulk of
our people. If they would only do
this, I am sure they will, along with
me, be able to see the several direc-
tions in which the Plan is inadequate.
In the last few years there has been
some visible improvement in the
standards of nutrition and probably,
of clothing. The housing conditions
and environmental hygiene in urban
and rural areas of the low income
groups are deplorable; the slums in
our cities are a disgrace to any society
which claims to be considered civi-
lised. I am deeply anxious to see
that the Plan is strengthened in this
respect.

Let us not forget that the very fact
that a measure of success has been
achieved already in raising living
standards makes it all the more
urgent that the process be carried
forward with vigour and determina-
tion. The millions in India have
woken up to new desires and new
wants for the first time in many
generations. With knowledge that &
better future for all is poesible has
come the aspiration that the desired
improvements should take place
withoyt delay. Whether it is the
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demand of industrial labour for
higher wages and better housing con-
ditions, or of low-paid teachers and
government employees for a fair deal
and greater security —all these are
but manifestations of the new awak-
ening and of the new striving for an
economic future which is consistent
with the dignity of the citizens of a
free society. One cannot merely
shrug one's shoulders in the midst of
& situation like this and say that all
these things must wait till somehow
or other the financial situation in the
country improves. Whatever the
difficulties of the moment, the
demands of the people — especially
of the low-income groups — must be
assessed carefully and met to the
maximum possible extent. Admitted-
1y, there has io be some order of
priorities in dealing with the legiti~
mate but innumerable claims of the
people. Even among the less fortunate
‘sections of the society, there are at
present wide disparities in income
and it is essential that the needs of
some should take precedence over
those of others. The employees of
State Governments and local bodies,
for example, who are also doing great
national service enjoy conditions of
service which are less favourable
than those for Central Government
employees. 1 would humbly venture
the claim that the Central Govern-
ment have taken a lead recently in
bettering the conditions of thesc peo-
ple; but in view of the somewhat
strained finances of many States, we
have not been able to make much
headway. The point remains that in
attempting to improve the living con-
ditions of the people, every care has
to be taken to make a beginning
where it is most needed. I am also
aware that the claims of investment
should not go overboard in attempt-
ing a speedy improvement in the living
conditions.. But when all the conces-
sions to reality are made, the fact
remains that to pronounce that our
Ppresent plan is too ambitious would
be a declaration of defeat in advance.
The tasks we have in hand are
worthwhile. Their successtul com-
Ppletion will make a significant con-
tribution to further development.

15 MAY 1957

of General Budpet, 484
1957-48

There should be no stinting of effort

or sacrifice in the furtherance of thege

tasks.

The Plan is the main theme and the
dominant concern of all our thinking
and policy-formulation. It could not
be otherwise in a country which
accepts development as its topmost
priority. The Plan has run into diffi-
culties, admittedly but I Bsee no
warrant for alarm or panic., What is
required is preparedness to make the
necessary sacrifices, and courage and
resourcefulness in handling the pro-
blems that arise in the course of its
implementation.

This brings me to the most crucial
aspect of economic policy. viz., taxa-
tion. I suppose I shall read something
to fortify me to obtain courage to put
these proposals before the House. I
should like first to enumerate briefly
the objectives of our taxation policy
before I come to taxation proposals
for the year. Taxation policy and
proposals at this juncture have to be
shaped in the light of the following
criteria: —

(a) They must produce a sizeable
addition to public revenues;

(b) they must provide incentives
for larger earnings and matre
savings;

(c) they must restrain consump-
tion over a fairly wide fleld
so as to keep in check domes-~
tic inflationary pressures and
to release the resources re-
quired for investment; and

(d) they must initiate such
changes in the tax structure
as would make tax yields
progressively more respon-:
sive to increased incomes and
facilitate an orderly develop-
ment of the economy with
due regard to the social
objectives we have adopted.

As 1 stated in my Budget speech in
March last, the overall budgetary
deficit of Rs. 365 crores which ¥ left
uncovered then is too large in the
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context of the present economic situa-
tion. The changes which I am now
incoxporating in this Budget leave
this initial deficit practically unchang-
ed, and I think it is vital for us to
find ways and means of bringing
down this deficit significantly. The
other criteria of policy which 1 have
just mentioned need hardly be elabo-
rated but their application, I hope,
will be clear as I proceed with the
enunciation of my tax proposals for
the year.

Mr. Speaker, Sir, I might begin first
with my proposals in the field of
indirect taxation, Taking Customs first,
it will be appreciated that the scope
for raising additional revenueg from
them is limited. Hon. Members are
aware of the severe restrictions we
have imposed on imports in order to
curtail our foreign exchange expen-
diture. Moreover, import duties on
most of the so-called luxury articles
are already fairly high and the duties
on capital goods and industrial raw
materials have necessarily to be kept
as low as possible. The proposals I
have made envisage the raising of the
rates of duty by small amounts on
about 80 items. I have also taken this
opportunity to rationalise the rates
structure in the Customs Tariff which
run into several hundred items. There
is considerable diversity in these rates
which is of no real significance and
is in fact administratively cumbrous.
1 have tried to give the tariff rates a
simpler form and in this process the
surcharges have been merged into the
basic rates. I have also availed my-
self of this opportunity to convert the
rates of duty both in the import and
the export tariff in terms of decimal
coinage. No other change is being
made in the export duties. Al-
together, my proposals in respect of
import duties will yield a revenue of
about Rs. 8 crores spread over a large
number of items, too numerous to
mention here.

Excise Duties: 1 now come to Union
Excise Duties. I may say at once
aat I have fairly substantial propo-
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sals under this head, and in doing so,
1 heve in mind the double objective
of restraining consumption and of
giving a fillip to exports. 1 propose
the following increases:—

(i) Motor spirit: The existing excise
duty on motor spirit which works out
at 98 N.P. per Imperial Gallon inclu-
sive of surcharge be raised to 125 N.P.
per Imperial Gallon. This will yield
an @&dditional revenue of Rs. 665
cror€s in a full year.

(i) Refined Diesel Oil: The exist-
ing duty of 25 N.P. per 1L.G. be raised
to 40 N.P. per 1.G. This is estimated
tq yield Rs. 1-90 crores in a.full year.

(3ii) Diesel oil, not otherwise spe~
cified: The duty be raised from Rs. 30
per ton to Rs. 40 per ton, the addi
tional yield from which over a year
is estimated at Rs. 35 lakhs.

(}v) Kerosene: The existing duty is
18-75 N.P. per 1.G. 1t is proposed to
do away with the fraction and raise
it t0 20 N.P. per 1.G. This will yield
Rs. 20 lakhs in a full year.

(v) Cement: The existing duty of
Rs. 5 per ton be raised to Rs. 20 per
ton, the estimated annual yield be
being Rs. 87 crores.

(vi) Steel Ingots: The existing duty
of Rs. 4 per ton be raised to Rs. 40
per ton, yielding on an annual basis
Rs. 5'7 crores.

(vii) Sugar: The biggest increase
comes in sugar. The existing duty
of Rs. 5:62 per cwt. be raised to
Rs, 17:25 per cwt. This will yield
Rs. 18°65 crores in a full year.

(viii) Vegetable non-essential oils:
The duty of Rs. 70 per ton be raised
to Rs. 112 per ton. This will mean
an increase from about 3 NP. to &
NP per 1b. The estimated yield on
this account is Rs. 3'15 crores in &
YeAT.
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(ix) Tea: The duty be raised as
follows: —

(a) loose tea—from 6-25 N.P. per
Ib. to 10 N.P. per 1b.

(b) package tea converted from
duty-paid loose tea—from
18'75 N.P. per 1b. to 35 N.P.
per 1b.

(c) package tea-—from 25 N.P.
per 1b. to 45 N.P. per lb.

This will yield an additional reve-
nue of Rs. 2'45 crores in a year.

(x) Coffee: As a complementary
duty, the existing duty on coffee be
raised from 18'75 N.P. per 1b. to
35 N.P. per lb, the estimated addi-
tional yield being Rs. 80 lakhs.

(xi) Unmanufactured tobacco: The
duty be raised as under:—

(a) if other than flue-cured and
used for the manufacture of
cigarettes or smoking mix-
tures for pipes and
cigarettes — from 56 N.P. per
1b. to 75 N.P. per lb.

(b) if not flue-cured and not
actually used for the manu-
facture of cigarettes or
smoking mixtures for pipes
and cigarettes, and such
tobacco cured in whole leaf
form and packed or tied in
bundles, hanks or bunches or
in the form of twists or
coils — from 37 N.P. per 1b.
to 50 N.P. per 1b.

(¢) if other than flue-cured and
not otherwise specified —
from 87 NUP. per 1lb. to
100 N.P. per 1b.

) The additional yield from these
ncreases aggregates Rs, 6:15 crores in
Ya full year.

(xii) Matches: The existing duties
be raised so as to permit of sale of
match boxes at 6 N.P. and 4 N.P. per
match box of 860’s and 40’s respective-
ly. The gain to revenues in a full
year by these increases is estimated
@t Rs. 6°2 crores.
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(xiii) Paper: My proposals involve
an increase in the existing duty on
various types of paper, the aggregate
additional yield being estimated at
Rs. 2 crores on an annual basis.

These proposals in respect of Cen—
tral Excise Duties are estimated to
yield Rs. 60°'80 crores in a full year.
For the remaining part of the current
year, their yield is estimated at
Rs. §3-20 crores, out of which the
share of the States will be about
Rs. 4:2 crores in respect of tobacco
and matches.

In recommending these increases to
the House I have kept in mind the
need for a balanced increase among
the various items I have listed. The
increases proposed in respect of
cement and steel are large, but they
are warranted by the rapid increase
in the demand for them within the
economy and the situation of growing.
shortage and the consequent increase
in retail prices which we are now
facing. The increase in the duty om
sugar has the same objective as the
increase we made last year in the
excise duty on cloth, namely, to
restrain domestic consumption in the-
interest of larger exports. In the case
of matches, the existing duties were
fixed with a view to ensuring sale at
8 pice per match box of 60's and
2 pice per match box of 40’s. Under
the decimal coinage system the equi-
valent of these prices comes to
4'7 N.P. and 3'1 N.P. respectively
and this would have meant in effect
a retail price of 5§ N.P. and possible
3 N.P. respectively. With the increase
in the excise duty now proposed, the
retail price will be 6 N.P. and 4 N.P.
respectively.

As regards tobacco, it is known
that a Tobacco Expert Committee was
appointed in January, 1956 under the
chairmanship of my {friend Shri
Raghuramiah, M.P., to review the
procedure adopted in applying the
criterion for assessment of unmanu-
factured tobacco. The Committee
after careful consideration of the pro-
blem has recommended that the cri-
terion of ‘capability’ of use for manu-
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facture of bidis should be revised by
the criterion of ‘physical form' of
tobacco other than flue-cured for pur-
poses of assessment. Accordingly,
such tobacco is proposed to be reclas-
sified on the basis suggested by the
Committee. For revenue purposes,
the rates of duties on such tobacco
are also being somewhat enhanced.
With the proposed increaze in the
rate of duty on these two types of
tobacco the rate of excise duty on
unmanufactured tobacco for use in
the manufacture of cigarettes is also
being proportionately raised.

The tariff relating to paper has
been re-arranged with a view to
greater rationalisation and to absorb
the higher profit margins now deve-
loping in the retail trade and the
rates of excise duty which has been
kept deliberately low in the initial
stages are being enhanced.

Finally, the increases in the rates
of excise duty on vegetable non-
-essential oils and strawboards and
millboards, require that the existing
slab exemption in favour of small
producers of these commodities are
being suitably revised by executive
notifications.

I turn now to direct taxation.
Firstly, 1 propose to make certain
adjustments in personal income-tax
and super-tax rates. Till now, these
<hanges have followed a standard
pattern which I think, needs a funda-
mental change. It is necessary to
recognise that the basic rates should
apply to a person who earns his
income, that is, sweats and toils for
it, and that others who derive their
income from property and invest-
ments, that is, without making any
direct effort should be made to pay
more by way of a surcharge. Under
the present systemn there is no pro-
wvision for earned income allowance
for super-tax. For income-tax there
is an allowance of 20 per cent. subject
to a maximum of Rs. 4,000 for earned
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incomes not exceeding Rs. 25,000. For
incomes in excess of this amount, the
allowance of Rs. 4,000 iz reduced at
the rate of 20 per cent. of the excess
over Rs. 25,000 so that for an earned
income of Rs. 45,000 the allowance is
reduced to nil. 1 now prapose to
change this system altogether, apply-
ing a standard schedule of rates to
all earned incomes and imposing a
higher  surcharge on unearned
incomes. 1 have come to this conclu-
sion after considerable investigation
and thought because I feel that our
existing rates of direct tax at top
levels deprive the tax structure of all
flexibility, It is said that they tend
to diminish the incentive for work
but I am aware that they encourage
large scale evasion. It is now recog-
nised that the very high rates of
direct taxation in the top income
brackets in many countries of the
world are in practice tolerated or are
tolerable only because of considera-
ble evasion that takes place. In other
words, the high rates tend to be
applied to a corroded tax base. I
now propose a revised schedule of
these rates and introduce & new
scheme of surcharge levy which will
mean that the total of the income-tax,
super-tax and surcharge for the
highest slab will be brought down
from the existing level of 91'8 per
cent. to 84 per cent. for unearned and
77 per cent. for earned incomes. The
surcharge will be 6 per cent. on the
tax computed at the standard sche-~
dule rates for earned incomes up to
Rs. 1 lakh and 10 per cent. on incomes
in excess of that sum. Hon. Members
are aware that surcharge goes to
Central revenues. For unearned
incomes, there will be a uniform sur-
charge of 20 per cent. over the stan-
dard schedule rates. When a
person's income is partly earned and
partly unearned, the unearned income
will be considered to belong to
the slab in which the earned income
ends and to higher slabs where neces-
sary. The rates for the lower slabs
have been adjusted in keeping with
this change in respect of top siabs.
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To provide relief to the middle
classes, I propose that no surcharge
on unearned income be levied where
the total income does not exceed
Rs. 7,500, The reduction in the rates
of direct taxation will cost the
Exchequer Rs. 74 crores. This re-
duction should, be judged in the light
of the other changes in direct taxa-
tion which I propose to mention later.

I propose also to widen the present
income-tax base by reducing the
taxable minimum from Rs. 4,200 to
Rs. 3,000, The minimum limit had
been raised over the past few years
mainly for administrative reasons. An
income of Rs. 4,200, modest though it
i{s in absolute terms, is quite a large
multiple of the average level of
tncomes in the country. It is reason-
able to expect that those with an
income of Rs. 3,000 should also make
their contribution, however small, to
the public exchequer, and should come
within the range of direct taxation.
As development proceeds, there will,
I expect, be a large and progressive
increase in the number of incomes
within this range and I think it is
essential if the Exchequer is to bene-
fit proportionately from the expan-
sion of incomes consequent on deve-
lopment, that these incomes are
brought within the income-tax range.
1 therefore, propose to place the
exemption limit now at Rs. 3,000 for
Individuals and Rs. 6,000 for Hindu
Undivided Families. I propose, how-
ever, to couple this with an increased
allowance for married people. The
extra tax-free slab of Rs. 1,000 which
at present applies to married people
will now be raised to Rs. 2,000. The
wider coverage of income-tax conse-
quent on this set of proposals will
bring in about Rs. 5 crores this year.

My next proposal relates to the
taxation of Companies. I propose to
raise the income-tax payable by
Companies from the present level of
4 annas. in the rupee to 30 per cent.
and the Corporation Tax from the
Present level of 2 annas 9 pies in the
rupee to 20 per cent. As Hon. Mem-
bers are aware, shareholders of Com-
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panies being entitled to credit of
income-tax paid on their behalf by
the Company are not affected by the
increase. The net effect of the pro-
posal to increase income-tax on Com-
panies will, therefore, not be very
significant. It will to some extent
help us to check evasion.

The need for corporate savings is
as great as ever. In view, however,
of the increase proposed by me in the
rate of Corporation Tax, I propose to
reduce the Excess Dividends Tax—

to 10 per cent. on distribution of
dividends between 6 per cent.
and 10 per cent. of the paid-
up capital,

to 20 per cent. on distribution
between 10 per cent. and
18 per cent. of the paid-up
capital, and

to 30 per cent. on the balance.

During the debate on the Finance
(No. 3) Bill introduced by me last
December, reference was made Ly
certain Members to the stimulus that
my proposals were likely to give to
bonus share issues. 1 was aware then
that with the increase in the rates of
Excess Dividends Tax and the intro-
duction of the Capital Gains Tax,
there should be some change in the
rates of tax on bonus issues. I have
considered this matter and propose
to raise the tax thereon from the pre-
sent level of 124 per cent. to 30 per
cent.

At present, rates of super-tax for
inter-corporate dividends are about
17 per cent. for Indian companies
and 20 per cent. for foreign com-~
panies. With the increase in the basic
rates of Corporation Tax, these rates
require adjustment. I propose ac-
cordingly, to reduce the rate of
inter-corporate super-tax to 10 per
cent. for both Indian and foreign
companies on dividends received from
Indian subsidiaries. The effect of this
will be that, so far as foreign com-
panies working through subiidiarvies
are concerned, the total tax payable
by them will more or less ’ remain
practically unaltered. Similarly, for
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foreign companies operating through
branches and earning other incomes,
the rate of Corporation Tax will be
reduced from 36 per cent. to 30 per
cent, I expect that, with these changes,
there will be some encouragement for
the investment of foreign capital in
India.

My next proposal with regard to
Companies relates to the tax on
undistributed profits of companies in
which the public are not substantially
interested. This tax has frequently
been the subject matter of consider-
able argument. The principle on
which the tax is based is unexcep-
tionable, namely, that individuals
having income in the higher brackets
should not be allowed to avoid pay-
ment of super-tax by forming close
corporations and not distributing their
profits in such corporations. However,
in the context of our development
plans, we have to balance against the
need to prevent super-tax avoidance
the needs of companies for funds
required for expanding industrial
activities. 1 propose to reduce to 45
per cent. from 60, the minimum per-
centage of available profits which an
industrial company of the above type
should distribute in order to avoid
the penal consequences of inadequate
distribution; for non-industrial com-
panies the percentage will continue
to be retained at 60 per cent. For a
company which derives profits partly
from industrial activities and partly
from other activities, the minimum
distribution required will be 45 per
cent. of available industrial profits
and 60 per cent. of other available
profits. Investment companies will
be required to distribute 100 per cent.
as usual. In cases where the accu-
mulated profits and reserves are not
less than the paid-up capital or the
value of the fixed assets, the minimum
parcentage required to be distributed
is at present 100 per cent. for all
companies. I propose to reduce the
percentage to 45 per cent. for the
industrial companies and 90 per cent.
for others. With these reductions in
the minimum amount required to be
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distributed, it will be unnecessary for
me to continue the present scheme of
adjudication by the Commissioner of
Income Tax and the Board of
Referees on the business needs of
companies seeking total or partial
exemption from the operation of the
provisions relating to minimum distri-
bution.

There are certain other minor
changes proposed upon which I do
not wish to dilate here. These relate
to exemption from income-tax of
employer’s contribution to a recognis-
ed provident fund, increase in the
percentage of the income that will
qualify for rebate of income-tax if
saved in the provident fund or insur-
ance, limitation on the "carry-forward
of losses, etc. 1 have also taken the
opportunity of redrafting the provi-
sion relating to deposits to be made’
by companies of a portion of their
undistributed profits and development
rebate and depreciation allowances so
as to bring the Government's inten-
tion more clearly.

Altogether, the changes I propose
in the taxation of Companies will
bring in additional receipts to the
exchequer amounting to Rs. 74 crores.

I come now to two new tax mea-
sures designed to alter the tax struc-
ture in a way that will ensure a more
effective and at the same time a more
equitable basis for taxation. My first
proposal is to levy a Tax on Wealth.
It is recognised that income as defined
by existing Income Tax laws and
practice is not a sufficient measure of
tax paying capacity and that the system
of taxation on incomes has to be sup-
plemented by taxation based on
wealth. This is more equitable and
it also promises, over a period, to
reduce the possibilities of tax evasion.
I mentioned earlier the reliefs In
income-tax at top levels of income
which I am introducing this year.
These reliefs are meant as =n
encouragement to larger effort and
greater initiative on the bazis of
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which alone a healthy and progressive
economy can be built up. It is neces-
sary at the same time to adopt other
measures which are egalitarian in
intent but which do not have a dis-
incentive effect. The Tax. on Wealth
that I am now proposing is one such
measure. This tax will be payable by
Individuals, Hindu Undivided Fami-
lies and by companies. In the case
of Individuals, values upto Rs. 2 lakhs
and in the case of Hindu Undivided
Families values upto Rs, 3 lakhs
will be exempted. In respect of
wealth exceeding that amount the
rate will be § per cent. for the flrst
Rs. 10 lakhs, 1 per cent. for the next
10 lakhs and 1% per cent. on the
balance. This will thus be a pro-
gressive tax which, together with the
surcharges I have recommended in
respect of income-tax on unearned
incomes, will contribute towards a
more effective taxation of the richer
classes without diminishing incentives
to earn in the process.

In the case of Companies, thére will
be no tax on assets up to a value of
Rs. 5 lakhs; on values beyond that the
rate will be 3 per cent. The Wealth
Tax is intended primarily as a mea-
sure of personal taxation but in the
peculiar economic structure of India
1 consider it advisable not to exclude
Companies from the purview of this
tax. However, the rate of tax has to
be low. This is why 1 have proposed
a flat rate of only 3} per cent. on
assets above the exemption limit
which I have just mentioned.

Certain properties will be exempted
from this tax. Some of these are:—

Agricultural properties;

Properties belonging to charitable
or religious trusts;

Works of art;

Archaeological collections not
intended for sale;

Balances in recognised provident
funds and insurance policies;

Personal effects including furni-
ture, cars, jewellery, etc., up
to a maximum of Rs. 25,000;
snd Books and publications
not intended for sale.
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With a view to achieving simplicity
in the procedure for evaluating the
various kinds of assets which form
part of a business undertaking, it is
proposed as far as possible to treas
the business undertaking as a whole
s a single unit for valuation. Other
assets will be taken at their market
value, The yield from this tax is
estimated at about Rs. 15 crores.

The imposition of this tax as also
the other measures. now proposed
should help in checking evasion. I am
taking credit of Rs. 5 crores on this
account,

Broadly speaking, the administra-
tive set-up and the procedure for
assessment and appeal will be the
same as for Income-tax. With regard
to valuation of immovable non-agri-
cultural property, the assessee will be
given a right of reference to an arbi-
tration committee against the deci-
sion of the first appellate authority.
This committee will consist of a
Valuer appointed under the Estate
Duty Act and another non-official
member drawn from a panel of per-
sons familiar with local property
values,

The other proposal 1 make is the
introduction ofa Tax on Expenditure.
This is a form of taxation which has
no backing as yet of historical experi-
ence. It is, however, a tax which,
given effective administrative arrange-
ments, can be a potent instrument for
restraining ostentations expenditure
and promote eavings. In the present
circumstances, I think all we can do
is to make a small beginning. I pro-
pose to levy this tax only on Indivi-
duals and Hindu Undivided Families
whose income for income tax purposes
is not less than Rs. 60,000 a year. The
tax will be imposed on all expendi~
ture incurred, from whatever source
it may be, in excess of certain sums
which will vary with the size of the
family. The amounts excluded are:—

A basic amount of Rs. 24,000 for
an assessee and his wife; and
Rs. 5,000 for each dependent child.

The rate of tax will be based on a
slab system, the rate for each siab

486 ‘
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increasing progressively with the
increase in the level of expenditure.
Thus, for excess expenditure upto
Rs. 10,000 the rate will be 10 per cent.
and for higher slabs the rate will
increase progressively. As in the case
of Wealth Tax, the administrative set-
up and the assessment and appellate
procedure will be the same gs for
Income Tax. 1 propose to make this
tax applicable from the financial year
1958-50 and therefore take no credit
for any receipts in 1857-58.

1 propose to levy a tax on railway
passenger fares. The rate of tax will
be 6 per cent. for distances up to 30
miles, season tickets exempted, 15 per
cent. for distances between 31 miles
and 500 miles and 10 per cent. for
longer distances. No tax will be levied
on season tickets. The yield of this
tax is expected to be Rs. 14 crores in
a whole year. In the current year,
the yield will be about Rs. 8 crores.
The proceeds of it less the amount
attributable to Union Territories will
have to be distributed entirely to the
States. The States need more resources
and railway travellers, like consumers
of other commodities, should, under
present conditions, make a contri-
bution. 1 propose to seek the advice
of the Finance Commission before 1
bring forward proposals before Parlia-
ment in regard to the actual distribu-
tion of the proceeds of this tax.

The Postal and Telegraph Branches
of the Posts and Telegraphs Depart-
ment are working at a loss. Except
for unregistered letters and inland
letter cards, practically all items of
postal traffic are carried at a loss. On
& number of items like post cards,
money orders, registered newspapers
etc., the rates charged have, for many
years, been substantially less than the
cost of providing the service. For
example, it has been estimated that
the average cost of carrying a post
card is 7.24 naye paise as against the
present postage of 5 naye paise. This
results in an annual loss of over Rs. 155
lakhs. Every increase in trafic in
these items--and traffic has been
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increasing—results in an increase in
the losses. With the progressively
increasing expenditure on construction
of staff quarters and the provision of
other amenities for the staff, the exist-
ing postal rates are bound to prove
even more uneconomic. The opening
of urremunerative Post Offices and
Telegraplt Offices as part of the
Department’s expansion schemes under
the first and second five year plans
has contributed to the loss in the
Postal and Telegraph Branches. The
Department has also been building up
its capital assets at a fairly rapid rate,
the total capital outlay at present
being about three times what it was
before Independence. The annual
provision, from revenue, for deprecia-
tion and replacement of .these assets,
as 1 have said before, is at present
only Rs. 1.25 crores, and it has been
decided to increase this provision to |
Rs. 2.50 crores during the current year
in anticipation of a detailed examina-
tion of the whole question. In res-
ponse to a demand which had been
widely and persistently voiced by the
book trade, both in and out of Parlia-
ment, Government had appointed a
Committee to examine the question of
charging a concessional rate of postage
on bonafide books as compared with
other items chargeable as packets so
that the cost o/ sending books to rural
areas which could be reached only
through Post Offices might not be
unduly increased. After considering
the Book Committee’s Report, it has
been decided to allow a concessional
rate of postage on books. All these
measures, however, inevitably result
in reducing the surplus earnings of
the Department and of increasing the
losses of the Postal and Telegraph
Branches. To ensure the financial
stability of the Department, it has
become necessary to raise some rates.
On post cards, the existing rates of
5 naye paise for single and 10 naye
paise for the reply post cards will be
raised to 8 naye paise and 12 naye
paise respectively. Postage on local
post cards will be raised similarly
from 3 naye paise for gingle and 8§ naye
paise for reply post cards to 4 naye
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paise and 8 naye paise respectively.
Yor packets containing bonafide books
only, the postage on the initial weight
slab of 5 tolas will be reduced from
the existing rate of 6 naye paise to
§ naye paise but on other packets the
existing rate of 8 naye paise will be
raised to 8 naye paise. The postage
on additional weight slabs, in both
these cases, will remain unchanged.
In spite of these adjustments in the
book, sample and pattern packet rates,
the traffic in this category of articles
will continue to result in a loss of over
Rs. 8 lakh per annum. The rates on
parcels will be increased from the
existing level of 50 naye paise for
every 40 tolas or fraction thereof, to
60 naya paise for the first 40 tolas
or fraction thereof and 50 naya paise
for every additional 40 folas or frac-
yon thereof. On inland telegrams, the
charge for every additional word over
th2 minimum of 8 words will be raised
from 7 naye paise to 8 naye paise for
ordinary and 14 naye paise to 18 naye
paise for express telegrams. The
additional revenue expected in the
current year from these increases is
Rs. 85 lakhs.

I must now recapitulate briefly the
proposals I have made so far:—

(i) Firstly, my proposals involve
small increases of import
duties on a number of articles,
the additional yield from
which during the year is esti-
mated at about Rs. 8 crores.

(ii) Secondly, the proposals 1
have made in respect of excise
duties involve an enhancement
of the rates of duty on varinus
items such as motor-spirit,
refined diesel of¥s and vaporis-
ing oil, diesel oil not otherwise
specified, steel ingots, cement,
sugar, matches, unmanufac-
tured tobacco other than flue-
cured, vegetable non-essential
oils, and paper. The additional
revenues on this account are
estimated at Rs. 53:20 crores
for the remaining portion of
the current financial year but
Rs. 4.2 crores will be payable
to the States as their share of
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the additional duties on
tobacco and matches.

(iii? Thirdly, the proposals 1 have
made in regard to personal
income-tax and super-tax are
estimated to bring in Rs. 25
crores in the current year of
which the share of the States
on account of income-tax will
‘come to Rs. 3 crores. The
reduction in income-tax and
super-tax rates involve a loss
of Rs. 7'5 crores. The lower-
ing of the exemption limit is
estimated to yield Rs. 5 crores.
The adjustments in Company
taxation will yield about
Rs.. 7'5 crores.. The Tax. on.
Wealth is estimated to yield
Rs. 15 crores, and to this I
add Rs. 5 crores by way of
better collections of income-~
tax reflecting a reduction of
tax evasion. The changes 1
have suggested in direct taxa-
tion do not make a big addi-
tion to public revenues this
yvear but I expect that they
will make an increasing con-
tribution to the Exchegquer as
we get more experience with
the new forms of taxation I
have proposed and-as the
machinery for assesment and
collection gets geared to its
new tasks.

(iy) Fourthly, I have proposed a
tax on fares payable by
passengers travelling by Rail-
way. This will yield Rs. 8
crores which will be distribut-
ed entirely to the States.

Fifthly, I have proposed cer-
tain changes in postal and
telegram rates which are
expected to yield a revenue of
Rs. 85 lakhs.

(vi) Sixthly, I have proposed an
Expenditure Tax which will
be effective from 1958-59 but
will apply to expenditures
incurred in 1957-58.

The net accretion to the Central

revenu¢S &8s & result of these proposals
will appount to Rs. 77'85 crores and

(v

~
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the revenue budget will now show a
surplus of Rs. 4473 crores. Ordinarily,
the overall deficit would, as a conse-
quence, amount to Rs. 290 crores, if
the additional revenue of Rs. 15 crores
which would be passed on to the States
as a result of these proposals is not
taken into account. As Hon. Members
will observe from the White Paper,
Central assistance to the States for
financing the Plan during 1957-58 has
been placed at Rs. 278 crores. As a
result of the additional revenue
accruing to the States, there will there-
fore be a corresponding reduction in
this figure, the reduction being taken
in the provision for loans to State
Governments. The overall deficit will
thus amount to Rs. 275 crores and will
be met by expansion of Treasury Bills.

I would like to say a few words
about the import of these proposals.
‘We are pledged to move in the direc-
tion of a socialist society. This means
that we wish to develop an efficient
system of production and an equitable
pattern of income and wealth which
will ensure well-balanced progress.
Such a system requires a strengthen-
ing of incentives to work and to save.
This is the rationale of my tax con-
cessions on earned incomes. A
standard rate of tax on earned incomes,
and a differential rate for taxation of
unearned incomes, coupled with a tax
on wealth and a tax on expenditure,
will give us a better basis for assess-
ment of tax liability, especially in res-
pect of higher income ranges, and will
help us to close progressively the
loop-holes of tax evasion and corro-
sion of the tax base. If I have brought
down the exemption limit for tax
liability it is, firstly, because the pre-
sent limit is too high in relation to the
average level of incomes in the coun-
try, and secondly, because I am of the
view that the ground must be pre-
pared, from now on for bringing into
the tax net the increases in incomes
which will take place in these ranges
in the coming years. All my proposals
in the fleld of direct taxation form an
inter-related whole, and should, I
suggest be judged as such.
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My proposals in respect of company
taxation are designed not merely.to
increase revenues but also on balance,
to encourage the ploughing back of
profits through a check on dividend
distribution. These measures are not
intended to curtail genuine investment
in the private sector, though it would
not be unreasonable to assume that a
slight slowing down for a short period
will not, in present circumstances be
undesirable. There are, however, other
devices to regulate private investment.
I wish, therefore, to retain the bias in
the tax structure in favour of corporate
investment. It is for this reason that
I have left untouched the existing
liberal depreciation allowances and the
systemn of development rebates, which
it is recognised on all hands, are a
powerful incentive for investment. I
have also, as I mentioned earlir~,
re-adjusted the tax rates to encour&.e
foreign investment.* I recognise that
the shareholder or the investor expects
to get a reasonable return on his
capital, but I also think that under
modern conditions there is even
greater need for providing incentives
for those who work and manage con-
cerns and thus fall within the cate-
gory of earned income earners.

My proposals involve a raising of
burdens on the near necessities of the
common man. This is inevitable in
the present circumstances. These
burdens, large as they may look in the
aggregate, have a low average inci-
dence. A process of development in a
country where most incomes are low
cannot be financed without calling for
sacrifices from all section of the com-
munity, and there are special reasons
at this juncture for applying some res-
traint on consumption in d6rder to
check inflationary pressures and to
stimulate exports. I recognise, at the
same time, the need in particular
sectors may well be from time to time
assist in maintaining consumption at
a reasonable level in terms of the
minimum nutritional standards, and to
this end, it may be necessary to sub-
sidise food. My intention, therefore,
is to build up from out of the addi-
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tional Treceipts of taxation a food 1

subsidy fund of the order of Ra. 25
crores. This tund will be used to keep
down food prices, particularly for the
more vulnerable areas and would I
think prove a valuable instrument in
the hands of my hon, colleague, t“e
Food and Agriculture Minister,

The proposals that I have made
will still leave the overall deficit for
the year at a level somewhat higher
than I would consider safe; but it is
not unwise in my judgment to run a
measure of risk especially if by doing
so the expansionary impulse in the
economy can be maintained at a
reasonably high level. A budgetary
deficit involves creation of fresh pur-
chasing power. It implies that, on
balance, Government puts more pur-
chasing power into the hands of the
rublic than it withdraws from it. The
gacises and strains that have develop-
ed in the economy are & warning
against unrestricted deficit financing.
I am not against deficit financing as
such I recognise it can play a role in
promoting development. But, it is a
medicine to be taken in small doses
and it is not food that would sustain
the system. On the whole, I doubt if
we shall be able over the Plan period
to undertake deficit financing of the
order indicated in the Plan, and this
means we have to raise more
resources by taxation, loans and small
savings. Considering the needs not
only of the current year but also of
the next few years in terms of the
second five year Plan, I am convinced
that the measures I have placed before
the House today are essential and
salutary.

Indeed, I feel confident that over a
period, they will help us in getting
,out of the stagnancy of public revenue
relatively to national income, which is
& bottleneck from the point of view
of further developmental planning.
The ratio of public revenues to taxa-
tion in India is low, even by the
standards of relatively underdeveloped
countries, The way to raise it is to
initiate structural changes in the tax
system s0 as to make it more pro-

s
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gressive in terms of returns. There-
fore, Sir, the emphasis of my pro-
posals is on this aspect of the tax
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problem. The propriety of the changes

I have suggested should be judged in
this light rather than in terms of
their immediate yield. I have in effect.
outlined the tax structure for the Plan
period. There will, undoubtedly, have
to be dome adjustments in this struc-
ture from year to year, but 1 expect
that these adjustments will be rela-
tively small and of a marginal
character. For the rest of the Plan
period, our aim will be to watch how
the changes 1 have initiated this year
work in practice and how the system
can be improved upon—to the benefit
of the taxpayer and no less than in
the 1nterest of the tax-receiver. With-
in this broad framework, I believe, all
concerned can proceed with their plans
with confidence and assurance of
sympathetic consideration by Govern-
ment of any genuine difficulties.

This brings me to the end of my
story; I am aware that the policies
and proposals I have placed before
you and this Hon. House add up to a
varied and somewhat formidable bill
of fare. But the exigencies of the
situation demand nothing less. There
are moments in the history of every
nation when it must advance on a
great many fronts at the same time.
The task before us is not merely one
of raising resources for the immediate
needs of the Plan. We have also to
attempt at the same time a rationa-
lisation of the tax structure so that it
can sustain a mounting crescendo of
developmental effort in the years to
come. I am one of those who also
believe that the greatest advances
towards economic equality and positive
social improvement are made in diffi-
cult timmes when the conscience and
the solidarity of a people are raised
to the highest pitch. This I believe is
one of the chief lessons of the second
world war. Sacrifice on & nation-wide
scale and injustice or excessive
inequality go ill together. And that
is why I have endeavoured in the pre-
sent budget to snatch from the needs
of the moment an opportunity for



505 Wealth Tax Bill

. [Shri T. T. Krishnamachari]

imparting a new turn to our tax
structure towards greater efficiency
and I hope greater equity. A heavy
responsibility rests on us all at this
Juncture, and I have presented
to the House an approach in
terms of policies and of proposals
which is to the best of my judgment
appropriate to this responsibility. I
‘hope when the time comes for some-
one to judge whether we rose to the
occasion or not, we shall have to our
credit a record worthy of this House
and of the nation.

Sir, 1 beg to lay on the Table of the
House the Budget proposals.

FINANCE (NO. 2) BILL,* 1957

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to give
effect to the financial proposals of the
Central Government for the financial
year 1957-58.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to give effect to the
financial proposals of the Central
Government for the financial year
1957-58.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introduce **the Bill.

WEALTH TAX BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, 1 beg to move
for leave to introduce a Bill to provide
for the levy of wealth-tax.

16 MAY 1857
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Mr. Speaker: The guestion is:
“That leave be granted to intro-

duce a Bill to provide for the levy
of wealth-tax.”

The motion was adopted.

Skri T. T. Krishnamachari: Sir, 1
introduce** the Bill.

EXPENDITURE TAX BILL®

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to provide
for the levy of a tax on expenditure.

Mr. Speaker: The gquestion is:

“That leave be granted to intra o
duce a Bill to provide for the ley
of a tax on expenditure.” N

The motion was adopted.

Shri T. T. Krishnamachari: Sir. I
introduce the Bill.**

RAILWAY PASSENGER FARES
BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for the levy of a tax on railway
fares.

Mr. Speaker: The question is:

‘“That leave be granted to intro-
duce a Bill to provide for the levy
of a tax on railway fares.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introduce the Bill.**

*Published in the Gazette of India Extraordinary, Part II.—Secion 2,

dated 15-5-1957, pp. 61—163.

**Intreduced with the recommendations of the President.
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PROVISIONAL COLLECTION* OF
TAXES (TEMPORARY AMEND-
MENT) BILL®

The Minister of Finance (Shri T. T.
Krighnamachari): Sir, I beg to move
for leave to introduce a Bill to amend
the Provisional Collection of Taxes
Act, 193], for a temporary period.

Mr. Speaker: The duestion is:

*“That leave be granted to intro-
duce a Bill to amend the Provi-

of Tares (Temporary Amend- 408

ment) Bill
sional Collection of Taxes Act,
1931, for a temporary period.”
The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introduce the Bill.**

1829 hrs.

The Lok Sabha then adjourned tiil
Eleven of the Clock on Thursday, the
isth May 1957.

*Published in the Gaztte of India Extraordinary, Part H—section 2,

dated 18-5-1957 pp. 164-65.

**Introduced with the recommendation of the President.
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